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LEGISLATIVE ASSEMBLY
Thursday, 27th February, 1947

The’Aasombly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the

STARRED QUESTIONS AND ANSWERS
(8) ORAL ANSWERS
Serar RURANI IDGaR ScrEME Part I, WaRD No. 14, DELmEI

1621. *Sirdar Jogendra Singh: Will the Secretary ot the Health Department
be pleased to state: .

(a) whether it is a fact that Serai Purani Idgah Scheme, Pary I, Ward No.
14, Delhi, has been completed ; ’

(b) the boundary of the scheme;

(c) by what date the residente coming under the scheme will be required #o
wacate their houses actually;

(d) whether the following Mohallas form a part of the Berai Purani Idgah
Scheme Part I, Ward No. 14, Delhi: (i) Gali Mondhewalan, Delhi, (ii Bashi
Pipalwali, Sadar Bazar, Delhi, (iii) Tanda, Sadar Bazar, Delhi, (iv) Gali Bagichi
Ragonath, Sadar Bazar, Delhi, and (v) Basti Julahan, Delhi; and

(e) if the reply to (d) abeve be in the affirmative, whether Governmen$ propose
%o name the locality or localities where the inhebitants of these Mohallag will
be located;

(f) do Government propose: (i) to consider the desirability of locating the
inhabitants of the above Mohallas together in one locality, and (ii) to take steps .
so that the place of the location for the inhabitants of the above Mohallas will
be close to the place of the schefhe; if not, why not?

Mr. 8, H. Y. Oulsnam: (a) No. Aoquisition of land required for the exeou-
tion of the scheme has not yet commenced.

(b) A plan showing the area included in the soheme is being placed in the
library of the House.

(c) It is not possible at present to state when the residents of the locality
will be required to vacate their houses as it depends upon the progress of
soquisition proceedings.

(d) Yes.

(e) The matter is under the consideration of the Delhi Improvement Trust
and no final decision has yet been reached. ’

(f) It is not practicable to locate all inhabitents of these Mohallas a$ ont
place, but every endeavour will be made by the Trust to ensure that the resi-
dents are put to the minimum dislocation.

Re-Housing SCHEME oF DELEI IMPROVEMENT TRUST
622. *8jt. Seth Damodar S8wroop: Will the Becretary of the Health De-
partment be pleased to state: .
(a) whether the tenants who will come under the Rehousing Scheme of the
Delhi Improvement Trust are likely to become owners of these houses sffer o
period of 20 years; and

(b) whether the tenants can p:g the amount in a lump sum in order to have
the property rights over the leased houses?

t+Answer t0 this question laid on the table, the questioner being absent.
( 1239 )
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Mr. 8. H. Y. Oulsnam: (a) So far as houses already constructed by the
Delhi Improvement Trust under the state-aided re-housing scheme are con-
cerned, persons who elected the lease purchase system in preference to ordinary
tenancy will become owners of the houses they are occupying after 20 years. The
Trust has, now decided to build double storeyed houses instead of the previous
single storeyed design, and persons occupying these houses will do so as
tenants only.

(b) No.

8jt. Seth Damodar Swaroop: Will the Honourable Member give an assurance
that the land requisitioned by the Delhi Improvement Trust will be sold to the
owners of the requisitioned house or land?

Mr. 8. H. Y. Oulsnam: It is not possible to give any assurance of thas
nature. When an area is ¢leared and re-developed the land canno$ remain in
the hands of the previous owners,

DEsieN or HousEs FOR SERAI PuraNt IDGAH SCHEME

623. *Shri D. P. Karmarkar: Will the Secretary of the Health Department
be pleased to state:

(a) the shape and design of the houses which are going to be provided to the
inhabitants of Serai Purani Idgah Scheme Part I, Delhi;

(b) thelocality or localities in which these houses are likely o be constructed;
(c) whether the construction has been taken in hand; '
(d) the arrangements made for the tenants of the scheme; and

(e) the system of distribution of these houses?

Mr, 8. H. Y. Oulsnam: (a) A copy of a plan showing the design of houses
% be built under the state-aided re-housing scheme is being placed in the library
of the House. .

(b) The matter is under the consideration of the Delhi Improvemens Trust
and no final decision has yet been reached.

(e¢) No.

(d) and (e). The Delhi Improvement Trust will offer alternative accommo-
dation to those persons who are entitled to the benefits of the state-aided re-
housing scheme irrespective of whether such persons are owners of property or
ordinary tenants. 1 persons whose monthly income does not exceed Rs. 50,
who wish to be re-housed, and who are willing to pay & monthly rent fixed by
the Trust will be eligible for the benefits of the state-aided re-housing scheme.

AOCOMMODATION FOR INDIAN STUDENTS IN ENGLAND

624. *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed EX. H.
Jafter): (a) Will the Honourable Member for Education please state whether
Government have received representations from their High Commissioner in
London in recent weeks expressing grave anxiety in regard to the welfare of
Indian students in London? v . _

(b) Have Government received grave complaints in the matter of accommo-
dation and of the way in which 200 Indian students who recently arrived had %o
be accommodated in tents in Croyden—a suburb in London?

(c) Is it & fact that in the matter of accommodation, English families have
expressed their unwillingness to accommodate Indian students as guests?

(d) Will Government lay on the table of the House a statement for informa-
tion of Members? ‘
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The Honourable Maulana Abul Kalam Azad: (s) and (b). Government have
received a report from the Deputy High Commissioner in London, who is a8
present in India, regarding the admittedly difficult position in which Indian
students in the United Kingdom at present find themselves in regard to aceom-
modation. The incident referred to in part (b) of the question about Indiam
students having to live in tents has reference to $wo occasions only during the
last two years, when large numbers of Indian students arriving in the U‘nited
Kingdom at short notice or without any notice altogether had fo be acoom-
modated in the International Language Club, Croyden, for a maximum period
of three days before proper accommodation could be arranged for them. This
undouhtedly resulted in considerable discomfort to the students coneerned.

(c) Government understand that English families are unable to accept as
guests all those who require such accommodation but no faets have come to
their knowledge which would suggest that there has been any discrimination
against Indian students on account of any colour or racial prejudice. Shortage
of houses and servants appears to be the real difficulty.
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 (d) A stptement is placed on the table. The Honourable Member's stten-
tion is also drawn to my replies to Questions Nos. 25 and 637 on the same sub-
leot earlier during the presens session of House.

Statemens

Conditions with regard both to edmission and sccommodation in the United Kingdom
have been extremely difficult since the end of war and are likely to remain so for e consid-
erable time. Due to the unprecedented rush of ez-servicemen to British Universities and
the reservation of 90 per cent. of all available places for them it has been extremely difficult
to secure admission for the very large number of Government-sponsored and private students
now ugoing to the United Kingdom. There is no doubt also that Indian students have had
to suffer discomfort in regard to accommodation. It should be remembered, however, \hn't
living conditions in the United Kingdom continue to be extremely difficult and that there is
an acute shortage for everybody. Inspite of the effort of the Office of the High Commis-
sioner, some of the diﬂicﬁtiu facing Indian students have not been removed. -

. Government have made every effort to warn Indian students intending to go to the United
Kingdom of the great difficulties existing at present in that country and to advise them not
to go there without first having made suitable arrangements for their admission and sccom-
modation. The High Commissioner l.as bheer. giving such help s he can in these respects
when he has received sufficient notice from students. It has been ascertained that the total
aumber of interviews granted to Indian students by officers of the India House, not including
those granted by the High Commissioner and the Deputy High Commissioner, was eight
thousand during 1945-46 and 2,300 during the last three months ending 31st December, 1946.
Between October 1945 and January 1047 the High Commissioner’'s Office arranged acoom-
‘modation for about 1,200 students. Apart from the hostels which have heen established for
Indian students in London and Edinburgh during the last year, the High Commissioner’s
Office maintains an up-to-date list of sunitable lodging houses, including 125 private houses
in London alone where Indian students are placed whenever possible.

Recently a proposal was made by the Indian students in London asking for & room to be
set apart In India House for their use as a central meeting place. Under instructions from
the Honourable Pandit Jawaharlal Nehru, when he was last in London, this suggestion was
carefully examined by the High Cormumissioner but it was found that owing to lack of aoccom-
modation for the existing staff it was not possible to find a suitable room in India House for
this purpose. The High Commissioner was however, trying his best to engage a suitable room
in the vicinity of the India House which the students could use. The matter is being
pursued and it is hoped that satisfactory arrangements will be made eoon. ‘

To cope with the difficult problems of admission and accommodation for Indian students
i the United Kingdom it is proposed to strengthen and re-organize the High Commissioner’s
office. It is proposed particularly to strengthen the Eduncation Department of the High Com-
missioner’s office and to set up a separate section in that Department to look after the ‘general
welfare of Indian students. The Government have already set up at considerable expenss
two hostels for Indian students, one in London and the other at Edinburgh and it is now
proposed to establish another hostel in London to serve as a Reception and Transit Camp.

While it is hoped that after these and other measures have been taken the conditions are
likely to improve, it is very necessary that Indian students going to the United Kingdom for
studies must have a clear idea of the difficulties and hardships which are inherent in the
existing conditions in that country and should be prepared to live in eonditions of grest
stringency like the nationals of the land.

INDIAX TROOPS IN INDONESIA

625. *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E. R.
Jafter): (a) Will the Secretary of the Defence Department be pleased to state
if & message of thanks has been received from the Premier of the New Republie
of Indonesia expressing the Indonesian Republic’s warm gratitude for the pre-
sense of Indian troops in Indonesia during the recent disturbances and for the
manner in which Indian troops conducted themselves?

(b) Do Goverment ‘Yropose %o have such messages, if any, distributed-as oficial
orders of the day to all ¢roops throughout India?

Mr. G. 8. Bhalja: (a) A congratulatory message of thanks was given by
Dr. Shahriar at a farewell party to British and Indian officers in Batavia. This
message was covered by Reuters Nows BService and was published, in part,

in India by the Statesman and the Dawn on the 25th November lNB..
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(b) The message was published in full in the Fouji Akhbar, dated the 7th

December 1048, and it was therefore not considered necessary to issue it as
an order of the day.

INSTRUOTIONS TO TROOPS FiRING 0N RioTrous CrowDS

626. *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E. H.
Jafter): (a) Will the Secretary, Defence Department, be pleased to state
whether instructions have been given to the armed forces to shoot to kill or shood
to disperse only when firing on riotous crowds?

(b) Have any bombs been dropped at any time on riotous mobs?

Mr. G. 8. Bhalja: (a) The orders issued to the troops for dealing with a
riotous crowd authorise the use of only the minimum force necessary
to disperse the crowd. It is in the discretion of the Commander
on the spot to deside how much force is essential to uchieve this object.

(b) No, Sir,

Hajl Abdus Sattar Haji Ishaq Seth: Arising out of the reply to part (a)
of the question the Honourable Member has not made it clear as to what the
orders issued are, whether the orders are to shoot to dispersg or to shoot to kill,
because there is a difference between the two.

Mr. G. 8. Bhalja: I can explain the position to the Honourable Member.
When an officer is required by a Magistrate or himself determines, under the
Criminal Procedure Code, to disperse a crowd, he will make a disposition of
his detachmen$ in a certain way. His instructions are that care mussé be
taken not to fire on persons separated from the crowd who do not appear to be
acting with it or inciting it, or over the heads of the latter. The firing mus$
be carried out with steadiness and be stopped the moment it becomes unneces-
sary. Firing with blank is forbidden. The fire, if fire is necessary, must be
effective. And it is laid down that the firing must be aimed low (that is at the
legs). The intention obviously is not to kill but to immobilise.

EXOHANGE OF POPULATION FROM ONE PROVINCE TO ANOTHER

627. *Hajl Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E. H.
Jafter): Will the Honourable the Home Member be pleased to state whether
Government propose to consider the appointment of a Committee to consider
and make recommendations as regards the exchange of population from one pro-
vince to another?

The Honourable Sardar Vallabhbhai Patel: No.
RTEHABILITATION AND COMPENSATION TO VicTiIMS OF CoMmmMUNAL RioTs

628. *Haji Abdus Sattar Haji Ishaq Seth (on behalf of Mr. Ahmed E., H.
Jafter): Will the Honourable the Home Member be pleased to state whether
Government have been in communication with the Provincial Governmenfs eon-
gerned regarding the question of rehabilitation and compensation of victims of
communal riots ?

The Honourable Sardar Vallabhbhai Patel: No.

PROGRESS OF THE SERAI PURANI IDGAH SCHEME, DELEHY

629. *Mr. B. B. Varma: (a) Will the Secretary of the Health Department be
pleased to lay on the table of the House a detailed statement on the Serai Purani
[dgah Scheme Part I, Ward No. 14, Delhi, as sponsored by the Delhi Improve-
nent Trust?

(b) What progress has been made in respect of this scheme?

(c) What is the underlying idea of this scheme?

Mr. 8. H. Y. Oulsnam: (a) A note describing the¢ salient features of the
scheme is laid on the table of the House and u copy of the lay out plan is being
placed iu the library of the House.
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(b) Information is being colleoted by the Trust preparatory to the insti-
tution of acquisition proceedings.

(o) The principal objects of the scheme are slum olearance, openmg up of

- congested area and provision of essential services which are now for the most
part lacking.

A note on the Serai Purani Idgah slum clearance and Dwelopment scheme,

1. Object.—The scheme aims at the opening up and development of an area of 15:6 acres,_
‘bounded as under :—
North—8adar Bazar.
East— Idgah proper ; 'Gali Pan Maudi and Gali Giarah.
8outh—Idgah Road.
Wort—Mondhewalan Road.
At present it consists mostly of insanitary ill-ventilated and low roofed dwellings, and

# ill-serviced and highly congested. It is proposed tp provide metalled reads, with proper
-footpaths, an underground sewerage system, storm water drains, water supply and electricity.

8. drea delails.—(1) The gruss ares of 1560 acres (75,267 sq. yds.) includes the follow-

Pa—
B

8q. yds.
(a) Private land scheduled for acquisition . . . . 13,443
(b) Nazul lands on long term lease L. . . . 16,000
(6) Nazul lands on monthly lease . . 17,739
(d) Under perpetual lease of Hira Lal Jain Hngh School . . 768
(¢) Nazul land in the possession of Delhi Mumclpsl Commntteo
for a dispensary . 1,312
(f) Nazul land under the lease of the Dolh1 llumcupsl Colmmttee
for A meat market . 299
(g) Privately owned land in N@Ovt of whxch buttormont foe is to
be charged 1,251
(b) Nagul plots on Mondhew-l& Ron.d already aold freohold . 5,027
rea under religious buildings . . . . 1,093
(J) Area under existing roads and lanes . . 18,330
T, .07

{2) The distribution of the grous ures after the execution of the scheme will be as
tollows :— .

" 8q. yds.
(a) Area available for sale . . 28,335
(b) Area in respect of which bettormont feo is to be chnrged . 1,695
(o) Nagul land in possession of the Uenn Mu.mclp.l Committee
for dispensary . . 1,312
(d) Nazul land in the possession of t,ho Dolhl Mumclpol Com-
mitee for meat market . 209
(e) Nazul plots on Mondhewala Road slready aold . . . 5,027 .
(f) Land under the Hira Lal Jain High School . . . . 708
(g) Area of propo.ud roads and lane. . . . 28,557
(h) Ares of existing roads and lanes left over . . 2,892
' (i) Area under roligiou, buildinge . . PRVEX)
(j) Area of open spaces . . . . . 10,309
(k) Area for eweepers quarters and htrmes . . . 600
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) 3 Population capecity.—On the basis uf 200 persons per acre of built up area, the acheme
is expected to provide accommodation for about 1,448 persons in an area of 35,057 square
yards (724 acres) available for building.

4. Acquisition.—All private land and all outstanding interests of ihe lessees in the Nazul
lands under their leases, with the exception of those mentioned against items (d), (e), (f),
s:l and (i) in para. 2(1) above and those scheduled for hetterment (see below) will be acquired

the execution of the scheme. An average rate of Rs. 20 per square yard has been
adopted for acquisition of land. A separate allowance of 15 per cent. has been made for
compulsory acquisition. Compensation for buildings has been based on the rates prevalens
in 1040 when the scheme was notified, an increase of 50 per cent., being provided for im
consideration of the higher rates of building materials now prevailing. '

5. Betterment.—An area of 1,605 sq. yds. us per details below, is scheduled for better-
@ent :—

Plot No. Area
(Aocording to the Shajra of Sadar (8quare Yards.)
Bazar South Nazul Estate). <
34 60
35 50
36 162
37 86
38 81
1) 70
40 70
41 89
42 233
43 o 5
44 84
46 164
109 oy

{Aoccording to the 8hajr+ of Qudum
Sharif Nazul Estate)

171/4 223 .
172/4/1 m
170/4/2 111

'6. Fzpenditure.—An expenditure of Rs. 8,00.227 is proposed on the scheme sccording to
she following details :—

(a) .Aoquisition—

Ra.
(i) Compensation for 13,448 sq. yds. of lrnd a¢ Rs. 20 per sq. yd. 2,608,960
(ii) Add 159, for compulsory acquisition . . . . . 40,34¢
(ili) Compensation for structures . . . .
. 1,71,443
(iv) Add 169% for compulsory acquisition . . .

Total for acquisition and compensation 4,80,747
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(5) Works Works outlay | Departmentsl Total
Charges
‘1. Roads ) | 119,782 14,967 1,34,609
2. Bewers . . 36,764 4,596 €1,360
" 8. 8. W. drains . . 11,968 1,496 18,461
¢. F. W. Bupply . . 14,841 1,855 16,696
5. 8treet lighting . . . . 20,000 2,800 22,500
6. Levelling . . . . . 56,280 7,035 63,3156
7. Public latrines and sweepers quarters . 14,600 1,825 16,425
8. Open spaces . . . 1,651 206 1,867
9. Maintenance during construotion . . 6,280 718 7,068
10, Preliminary sirvey . 1,87¢ 234 2,108
Total . 2,83,987 35,492 3,109,479 or
3,190,480
7. Income—
Ra,

(») From sale of 28,335 &q. yds. freehold at Rs. 30 pes sq. yd.
average . . . . . . . . 8,50,080

(b) From betterment fee on 1,695 sq. yds at Rs. 5 per sq. yd. . 8,478

Total . 8,88,585

8. Financial Aspect.—Taking the figures as sbove and allowing for interest charges at
za. 4 F a, 88 also for maintenance for one year after construction, the scheme is anticipated
4

in & deficit of Rs. 0.01 lakh as shown below :— .
Rs. Rs.
Estimated capital income . . . . . .. 8-89 lakhs
Estimated works expenditure . . . . 8:00 lakhs .o
” interest charges . 086 .e
» _  expenditure on maintenance after cons- .
truction . . . . . . . 004 ..
8:60 »
Net deficit 0°01 lakh

Further, the loss in ground rent to the Trust from the Nazul lands under lease will be,
Ra. 4,040-2-3 p. 4. and its capitalised value on 20 years purchase is' Rs. 80,982-13-0.

9. Details of Engineering Works.—(1) Roads, lanes and footpaths.—Main roads, i.c., those
60’ and 30’ wide will be cement concreted. There will be 7” soling, 3” wearing coat of
14” metal and 5” cement concrete 1:2: 4. Other roads will be painted and will have 3"
soling and 2” wearing coats of 44” each. All the roads which have no kerbing will have
brick edging at the ends. The existing lanes which are in a dilapidated condition will be
scarified and given an additional wearing coat of 37 of 1§ metal and 2 coats of painting.

(2) Sewerage and Storm Water Drains.—A combined system of sewerage and storm water
drains has been adopted. The entire sewerage will be connected with the existing sewers on
the Idgah Road and Pan Mandi and Qutab Road. The sizes of the sewers range from 12+
to 6”. These sewers have been designed to carry storm water at the rate of §” per hour
inclading » d of 30 gallons per hour to flow in 4 hours taking a population of 200
:nnm per acre. QGully gratings at saitable intervals along the road will be provided to

tercept storm water and discharge it into the underground sewers.



STARRED QUESTIONS AND ANNWHERS 1247

3) Fiitered water supply.—The supply has been taken from the existing mains, 107
on Idgah Road, 6 on Mondhewala Road and 6” on Sadar Bazar Road snd 6 on Pan
Mandi Road. The asizes range from 97 to 3”. Necessary sluice valves and 17 fire
hydrants have been provided to sewer the whole ares.

{4) Street lighting.—The wires will be overhead with poles at 100'—150' apart depending.
wpon the sitoation.
(8) Open spaces.—Open spaces will be levelled and §” rod bajri will be spread over.

(6) Public latrines.—Two blocks of latrines, six seated each, with a bath, a urinal and &
sweeper’s quarter attached to each, are provided in the estimate.

Pandit 8ri Krishna Dutt Paliwal: May I know if adequate arrangements
are being made for bathroom, electricity and lavatory, etc.?

Mr. 8. H. Y. Oulsnam: Yes. With the rehousing scheme each house will
be provided with a separate water tap and a separate flush latrine and electri-
city.

Mr. B. B, Varma: Before acquiring these houses, will the people be provided
with accommodation ?

Mr. 8. H. Y. Oulsnam: All persons whose income does not exceed Rs. 50
a month will be entitled to re-housing. :

Mr. B. B. Varma: When will the scheme be put into force?
Mr. 8. H. Y. Oulsnam: As soon as the necessary arrangements ocan be made..

Shri Mohan Lal Saksena: Before these houses are acquired, will they be-
provided with acecommodation ?

"Mr. 8. H. Y. Oulsnam: Before the persons are evicted, arrangements will
be made for their accommodation.

Mr. B. B. Varma: Will the ownera of these houses be granted compensation
and what will be the form of payment? ‘

Mr. 8. H. Y. Oulsnam: Acquisition proceedings have not yet started.
When they start compensation will be granted.

REPRESENTATIONS AGAINST SERAI PURAN] IDGAH SCcH¥ME, DFLHI

630. *Mr. B. B. Varma: (a) Will the Secretary of the Health Department
please state whether Government have received any representation from the
inhabitants of Ward No. 14, Delhi, during the month of October, 19468 agains§
the Serai Purani Idgah Scheme Part 1?

(b) If the reply to part (a) above be in the affirmative, do Governmens$ pro-
pose to take steps to.redress their grievances? If not, why not?

(c) In view of the fact that housing problem in Delhi is very acute, do Gov-
ernment propose to withdraw the scheme in the interest of the people vho‘wlll
otherwise be adversely affected? If not, why not?

Mr. 8. H. Y. Oulsnam: (a) Yes.

(b) and (¢). Information regarding the persons aflected is being collected.
The scheme will not be proceeded with unless Government are satisfied that

no 'serious hardship will be caused.
NON-TNDIANS A8 ASSISTANT CONTROLLERS IN SALVAGE ORGANISATION

631. *Pandit Sri Krishna Dutt Paliwal: (a) Will the Secretary of the Defence-
Department be pleased to state the reason or ressons for having non-Indians in.
all the three posts of Assistant Controllers in the Salvage Organisation?
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(b) Do Government propose to appoint Indians to these poste? If so, when?
Mr. @. 8. Bhalja: (a) Indian officers possessing the requisite experience

and of suitable rank have not been available for this type of employment.
(b) As soon as Indian officers possessing the requisite experience and of

‘suitable rank can be spared from more active military duties the question of
-appointing Indians will be immediately taken up.

- Haji Abdus Sattar Haji Ishaq 8eth: Are Indians being trained fo;' this
_salvage operations work ?-

Mr. G. 8. Bhalja: No special training is necessary. Although no specisal
-qualifications are laig down for the appointment of Assistant Controllers of
‘Balvage, selection for these posts are made from officers of high integrity who
display initiative and drive, who have experience of organisational adminis-

tration. »nd who have technival knowledge of defence services equipment and
-stores.

Ehan Abdul Ghani Khan: Does the Defence Secretary imply that he can-
‘not find a singla Tndian with drive ete.? '

Mr. G. 8. Bhalja: As soon as men can be spared from more active military
.duties. thev will be appointed to these posts.

Shri Mohan Lal Saksena: What steps are being taken to get Indians for
such appointments?

Mr. G. S. Bhalja: The House is aware that the Nationalization Committee
is going into the whole question of fixing suitable dates for nationalization of
all branches of the Services.

Mr. Vadilal Lallubhai: Within what time does the Government think they
‘will be able to get the right type of Indian personnel?

_' Mr. G. 8. Bhalja: The whole question is being examined by the Nationuliza-
tion Committee and Government will await the rcport of that Commitiee
‘before they cah make any announcement on the subject.

Sardar Mangal Singh: In view of the fact that the Prime Minister of
England has declared that after June 1948 the defence of India will be the
concern of the Tndian people, may T know whether the Government of *Indis
have given further instructions to the Nationalization Committee to fulfil the
.requirements created by this statement?

.Mr. @. 8. Bhalja: No further instructions have yet been issued.

‘Sardar Mangal Singh: May I know if it i§ a fact that for the course at the
Staff College, Quetfa, there are fewer Indians this year than last year?

Mr, G. 8. Bhalja: May I suggest that this does not arise out of the subjeed
.matter of the question.

Shri Mohan Lal Saksena: Apart from the question of the recommendations
.of the Nationalization Committee, the Honourable Member has just said that

.as soon as Indians could be spared they will be taken up. I say, what steps
.are being taken to relieve them of those duties? :

Mr. G. S. Bhalja: Obviously the Government must consider the necessities
.of the various branches in the service and decide as to where available men

- .can be more aptly utilised for more active military duties or for duties of
-this kind.

Sardar Mangal Singh: I request the Government of India, particularly now
-that the Honourable the Defence Minister is here, to issue fresh instructions
40 the Nationalization Committee to speed up the pace of Indianization in
'wiew of the statement made by the Prime Minister of Englend.
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Mr. G. 8. Bhalja: The terms of reference of the Nationalization Committee
definitely lay down that they should make recommendations to Governmens
;u:d to the shortest time possible within which the whole service can be national-
GRIEVANCES OF THE HIND1 SPEAKING PuBLic re LaNGUaGE Poricy oF ALL

Inp1a Rapio

6382. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
Information and Broadcasting please state the steps Government have taken up
ill now to remove the grievances of the Hindi-speaking public as regarda the
language policy of the All-India Radio?

The Honourable S8ardar Vallabhbhai Patel: The language policy of All India
Radio is under consideration of Government and an announcement will be
made shortly. .

L1aBiiTY o INDIA FOR PURPOSES 0} ALLOCATION OF DEFENCE FF1. i DITURE
BETWEEN INpIA AND U. K.

1633. *Seth Govind Das: Will the Honourable the Finance Member be
pleased o siate: ’

(a) the basis on which the normal liability of India. has been fixed for pur-
poses of aiivcution of Defence Expenditure between His Majesty 's Governmens
and India;

(b) whether Government are aware that the adoption of the Normal Numbers,
fixed in the beginning of the war years, for purposes of adjustment of Defence
Expenditurc over a period of six years has iuvolved considerable financial loss
to this country; and .

(¢; whetlicy Government proposc 1 consider the advisability of revising the
annual financial-adjustments of Defence Expenditure effected upto now?

The Honourable Mr. Liaquat Alli Khan: .(a) The amount of the defence
budget fow 1939-40.

(b) No.

(¢) Does not arise.

FINANCIAL AID ARRANGEMENTS BETWEEN UNITED STATES GOVERNMENT AND

) INDIA UNDER LEASE/LEND AGREEMENT

1624, *Seta Govind Das: Will the Honourable the Finance Member be
Dpleased to state:

(s) the total financial aid rendered to India by the United States Govern-
ment under the terms of the Lease/Lend Agreement, and the total financial aid
rendered by India to the United States forces under the terms of the Reciprocal
Aid Agreement; and

(b) whether it is a fact that India, on the whole, has suffered finaneial loms
on account of these agreements?

The Honourable Mr, Liaquat Ali Khan: (a) I would refer the Honourable
Member to the Press Communique issued by the (Government of India on the
B1st May 1946, for the desired information and an explanation of the L.ease/
Lend and Reciprocal Aid settlement.

(b) No, Sir.

»
EXPENDITURE ON INDIAN TROOPS IN JAPAN.

1635, *Seth Govind Das: Will the Secretary of the Defence Department be
pleased to state:

(a) whether nny agreement has been reached with His Majesty’s Govern-
ment regarding the allocation of the expenditure on Indian troops stationed in
Japan as a puart of the British and Indian Occupation Forces:

+Answer to this question laid on the table, the questioner heing absent.
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(bg if so, the share of India in the expenditure;
(c) she number of British Officers and personnel tha$ are a$ presens in Japam
as & part of the Indian Occupation Forces; and
_ (d) whesher it is & fact that the same differences in pay, conditions of ser
vice and amenities, as are obtaining in India with respect to a British member

and an Indian member of the Armed Forces of India continue to exist in the
occupation forces also ?

Mr. G. 8. Bhalja: (a) Yes, Sir.

(b) India bears the cost of initial equipment, transportation charges, and
such portion of the pay charges of her troops as is not drawn in Yen currenoy.
The rest of the maintenance charges of all the Commonwealth contingents,
in so far as they are not borne by the Japanese Government, are pooled and
shared among the ‘Governments concerned according to the fighting strength
of their respective contingents. India's present share of the pooled expenses
under this arrangement is 24 per cent.

(c) There were 881 British Officers and personnel formting part of the Indian
Ocoupation Forces in Japan on 1st January 1947.

(d) No, Bir, Indian and British officers of the Indian Army draw the same
rates of pay when serving overseas with the occupation forces. The pay of
Indian Troops is, no doubt, different from that of British Troops, but as the
former get certain extra emoluments like expatriation sllowance when oud of
India, the difference between the pay of Indian and British Troops becomes
smaller. In the matter of amenities Indian and British Troops of the Indian
Contingent are treated alike, ‘

WITHDRAWAL OF INDIAN TROOPS FROM ABROAD

1688, *Seth Govind Das: Will the SBecrstary of the Defence Depariment be
pleased fo state:

(a) it Government are aware of the assurance given to this House during the
last Sesgion that all Indian troops abroad will be withdrawn by the end of Nov-
ember; and

(b) if the above assurance has been implemented ? -

Mr, G. S. Bhalfa: (a) and (b). The assurance related to” Indian troops in
Indonesia, all of whom were withdrawn by the end of November.

DIFFICULTIES FXPERIENCED BY INDIAN STUDENTS IN ENGLAND

637.*8Sri R. Venkatasubba Reddiar: Will the Honourable Member for Edu-
cation be pleased to state : '

(a) whether Government are aware of the difficulties experienced by Indian
students in England and their representation to the India House;

(b) whether it is a fact that students sent from this country find it difficuld
%0 ge$ admission into efficient institutions and also accommodation;

() it the answer % part (b) is in the affirmative, the steps Government pre-
pose o take to secure admission and accommodation for these students; and

(d) the steps that are proposed to be taken to prevent such difficulties arising -
in future?
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+Answer to this question laid on the fable, the questioner being absent.




BTAREED QUBSTIONB AND ANSWHRS 1251
Sl P - BB Y eSS e s S

e 9o e plegiin - b e IS ke D 8 f

o e 8 et ] e K0 S S DS e ’

§ oo g pudd - 10 (K S0 oS Uil g 12 an BBy

I e N g R

A A e S 2y ] S e g By oS e e e o

- S R &y
G e S K gl ple kg 2 (5105 K A dby G lr b ol
Lo pp &S e S ae ladd ot 3 )5 4 oy B0 oy gl 2
A B L ele e ol b P - D gp IR K a0 ]

S Sy S e P b o S Oy b e d @t Uy B9y
G ALS S e SUSNS aaymd £ ol - (B) ! ()
¥ ols W FUsie S A dgqge Jam] yys ] -a'-’c‘;&"'"'e._rj
oW Aped dae (S b p A5 IG ek S yategtin gyl Ao day
WS S Sl il W e e ] el O ey
S o B @l iy B gl £ 5 g 1045 5] oS gty

e I
The Honourable Maulana Abul Kalam Aszad: (a) Yes.

(b) Yes. The position with regard o the admission and accommodasion
of Indian students in the United Kingdom is very difficult.  British Universi-
ties have been and are likely to be for some time extremely overcrowded on
account of rush of demobilised personnel to educational institutions. As 90
per cent. of the available seate have been reserved for British ee-servicemen
and women, very few seats are left in the British Universities and Institutions
for other students. It is therefore, inevitable that out of the very large num-
ber of Indian students, both private and Government Scholars, now going %o

the United Kingdom for studies, some do not succeed in obtaining edmission
to the best institutions.

Similarly with regard to accommodation there is a general shortage in the
United Kingdom ang the authorities concerned, in spite of their best efforts,
are unable in all cases to make satisfactory arrangements, particularly for
those students who reach the country without notice or at very short notice.

(c) and (d). Arrangements already exist in the Education Departmens
" of the High Commissioner's Office in London for helping students to secure
admission and accommodation. It is now proposed to strengthen the organiza-
tion and to set up & separate Welfare Branch to deal with the problem of
secommodation. Last year one hostel for Indian students in London A.nd
another in Edinburgh were purchased and the proposal to set up s Reception
and Transit Camp in London is now under consideration.

8ri R. Venkatasubba Reddiar: Sir, I have not understood the Hindustani
reply to my question.

Mr. President: A translation of the reply will be supplied to the Honourable
Member later on.

Sri B. Venkatasubba Reddiar: T want to put supplementary questions.
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Shri D. P. Karmarkar: With regard to part (d) of the question may I know
whether Government are taking steps to create more and more facilities in
India iteelf for tuition in faculties for which people are sent abroad?
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The Honourable Maulana Abul Kalam Azad: Yes, every effort is being made

in this respect. The new Committee will consider this question de novo.

Mr. Tamizuddin Khan: Will the Honourable Member please state whether
Government scholars also’ find it difficult to secure admission in any Britisk
Universities after going to the United Kingdom?
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The Honourable Maulana Abul Kalam Axad: Yes, this difficulty is being en-

countered.

My, Tamizuddin Khan: Will the Honourable Member please state why the

admission of Government scholars is not previously arranged before they go
to the United Kingdom?
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The Honourable Maulana Abul Kalam Azad: Owing to War, this sort of
arrangement could not be made; but, so far as my information goes, scholars,
who were sent abroad, were fully warned of the conditions in these countries
and of the difficulties that they would have to face there.

Sri R. Venkatasubba Reddiar: Will the Government consider the desirability
of discontinuing the awarding of scholarships till sufficient accommodation is
seocured for the scholars in the United Kingdom? .
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The Honourable Maulana Abul Kalam Azad: As T have already brought it to

the notice of the Honourable Member a new Committee has been set up who
will consider this question afresh,
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Mr. Muhammad Nauman: I want to know if arrangements huve been made

%o increase the stipends of the scholars who are at present proceeding abroad
or thay ars being paid st the old rate?
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The Honourable Maulana Abul Kalam Aszad: I want notice to answer this
question.
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Shri Mohan Lal Saksena: May I know the number of the members of this
Committee.
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The Honourable Maulana Abul Kalam Azad: It will be announced very soon .

HigH CosT oF LAND soLD BY DELHI IMPROVEMENT 'T'RUST

| 638. *Sardar Mangal Singh: Will the Secretary of the Health Departmens.
please state:

(a) whether it is a fact that the Improvement Trust, Delhi, sells land by
auctiim at high rates which are beyond the means of poor und middle class
peopie;

(b) whether it is a fact that the Improvement Trust was created with a view
o provide better houses to the poor and middle class people by giving 1land to-
such people at reasonable rates and if so, why there is a departure from this; and.

(o) if replies to parts (a) and (b) above are in the affirmative, whether Gov-
ernment propose to consider the question of issuing inspructions with a view to.
providing land to middle class people for building purposes at reasonable cost?

Mr. 8. H. Y. Oulsnam: (1) The Improvement Trust ordinarily sells land
by auction or tender. 1t is a fact that the prices received by the Trust for land
sold since the war are high.

(b) The Trust was created to ensure planned town development and to en-
able existing urban areas to be improved.

(c¢) The question is under consideration.

Lala Deshbandhu Gupta: Is it a fact that during the last four years the-
Improvement Trust has been charging four hundred to tive hundred per cent.
more price on lands than was charged before ?

Mr. 8. H. Y. Oulsnam: The Trust disposes of land by tender or by auction
and tekes.........

Lala Deshbandhu Gupta: 1 want to know whether the increase in price has.
been to the extent mentioned by me?

Mr. 8. H. Y. Oulsnam: I should have notice of that question.

Lala Deshbandhu Gupta: Will the Honourable Member please state whether-
the Trust has prepared any development schemes for the areas which were
sdvertised rome ten vears ago under the Town Expansion scheme?

Mr. S. H. Y. Oulsnam: I do not know what particular areas the Honourabld
Member is referring to but.if he will put down a question I shall answer it.

Sardar Mangal 8ingh: Is it not a fact that the Improvement Trust have
been acquiring land at Government price and selling the same at market prices?

Mr, 8. H. Y. Oulsnam: The Improvement Trust buys undeveloped land
and then it provides the services, roads, water and sewerage, and sells it as
building plots. Naturally the price which the Trust receives for developed land-
is a higher price than what it pays for undeveloped land.

Lala Deshbandhu Gupta: Is it not a fact that the Improvement Trust has
by the sale of land so far realised about one crore of rupees?

Mr. 8. H. Y. Oulsnam: I cannot give the figures off hand but it certainly
has made a profit on certain schemes. The intention is that those profits shall
be used to offset the losses on slum clearance.

EMPLOYMENT FOR STUDENTS WHO NON-COOPERATED FROM EDUCATIONAL

INSTITUTIONS

4639, *Shri Sri Prakasa: Will the Honourable Home Member be pleased to
state : .

+ Answer to this question Iaid un the table, the questioner being absent.
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(a) whether Government are aware that in the course of political movements
-during the last twenty-five years, students were asked to non-co-operste from
#chools, colleges and universities by political leaders;

(b) whether Government are aware that & large number of students did so
;mon-cooperate ;

(c) whether it is a fact that for employment Government only recognine
degrees of official educational institutions; and

(d) whether Government propose to consider the desirability of making such
amendments in the existing rules and conventions so as to enable persons whe
had non-cooperated from educational institutions in the earlier years, so obtain
employment under the present Government?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, in connection with the
first non-cooperation movement, '

(b) Yes.

(c¢) No.

(d) No. -

REVISED ForMS TO ASSESSEES OF INCOME-TAX

1640. *8hri Sri Prakasa: Will the Honourable the Finance Member be
pleased to state: '

(a) whether the attention of Government has been drawn to the oorres-
pondence between his predecessor Bir Archibald Rowlands and myself regarding
the language used on certain forms sent to the assessees of income-tax by
income-tax officers; and

(b) whether Government are aware that Sir Archibald had promised to get
the language changed; and if so, why are the revised forms not used ?

The Honourable Mr. Liaquat Ali Khan: (a) I have seen the correspondence
referred to.

(b) Yes, Bir Archibald agreed that the form of Notice under section 23(2)
of the Income-ax Act should be revised. The new form has since been printed

and will be available for use in Income-tax offices when the new stock of forms
is supplied to them for the year 1947-48.
. SHORT SUPPLY OF SALT.

1641, *Shri Sri Prakasa: Will the Honourable she Finance Member be
pleaged to state:

+ (a) whether Government are aware that there has been a shortage of sal
supply to various centres;

(b) whether Government are sware that salt has been sold in Benares for as
much as eight annas a seer; and

(c) the steps, if any, that Government have taken for ndequaje supply of
salt to all centres?

The Honourable Mr Liaquat Ali Khan: (a) Yes, Bir; in the United Pro-
vinces and some districts of Bihar.

(b) Yes, in rare cases.

(¢) The railway authorities have taken steps to speed up the movement of
salt from Rajputans to the United Provinces and Bihar to repair the shortage,
which was occasioned by shortage of wagons and locomotive power. A special
quota of salt from the Salt Mines at Khewra also has been allotted for supply
%o the deficit areas in the United Provinces. The position since the end of
January has undergone considerable improvement.

+ Answer to this question laid on the table, the questioner being absent.

.
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MusLius v CENTRAL ORDNANCE DEPOT, CHHEOKI

642. *Mr. Muhammad Rahmat Ullah: Will the Secretary of the Defence
Department please state: ~

(a) the total number of Extra Temporary Employees working in the Central
Ordnance Depot, Chheoki; .

(b) the total number of Muslim Extra Temporary Employees working in thal
Depot; and

(c) the percentage of Muslim employees in the above establishmen$?

Mr. G. 8. Bhalja: (a) 12,233.

(b) 2,019.

(c) 16-5 per cent.

Mr. Muhammad Nauman: With reference o part (c) of the question the
Honourable Member's reply was 16.5 per cent., whereas it should have been
26 per cent. according to the recruitment rules of 1984 and these appointments
were made after the passing of that resolution.

Mr, G. 8. Bhalja: Sir, I have said more than onee on the floor of this House
that in the armed forces there is no fixation of communal quotas for any branch
of the services. Communal quotas, however, applied to civilian personnel, buf
they were suspended during the war, .

Mr, Vadilal Lallubhai: May I know how long these people have boen on
temporary employment 1

Mr. @. 8. Bhalja: I must ask for notice of that question.

Mr. Vadilal Lallubhai: If there are more people employed than necesssry,
will the Honourable Member have them retrenched?

Mr. @G. 8. Bhalja: Yes, Bir. We cannot have more persons than are re-
quired merely to slow down the progress of retrenchment.

My. Vadilal Lallubhai: Is the Honourable Member aware that in some offices
there is very little work and still people are kept on?

Mr. G. 8. Bhalja: I am not aware of the position. If the Honourable Mem-
ber brings to my notice any particular instance I shall certainly look into it.

Sardar Mangal Singh: Is it a fact that some of the people remain temporary
all their lives?

Mr. G. 8. Bhalja: T do not know how it arises out of this question.

RBTRENCHMENT OF EXTRA TEMPORARY EMPLOYEES IN CENTRAL ORDNANCE
Dreror, CHHEOKI
643. *Mr. Muhammad Rahmat Ullah: Will the Becretary of the Defence
Department please state:

(a) whether it is a fact that a general retrenchment of the Extra Tem-
porary employees will begin in the month of March; 1947, in the Central Ord-
nance Depot, Chheoki;

) whether Government propose to adhere to the D.C.P. Routine Order
No. 497 of 1946 allotting 25 per eent. quota of the total services to the Muslims
when the proposed retrenchment takes place in that Depot; and

(o) whether Government have any scheme under consideration for re-absorb-
ing the persons affected by the proposed retrenchment in that Depot?

Mr. G. 8. Bhalja: (a) 1,500 will be retrenched during April 1947 after being
given the normal period of notice.

(b) Yes, Sir. There is no change in the policy so far.

(c¢) Resettlement of discharged personnel is the responsibility of the Labour
Department who have set up labour exchanges to assist in finding re-employv-
ment for retrenched personnel.
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Mr. Muhammad Nauman: Will the Honourable Member please state the
reason why the quota of 25 per cent. is being observed in retrenchment whereas
it is not being so observed in the matter of recruitment? =

Mr, G. 8. Bhalja: The reason for that is that so far as civilian departments
are concerned, before the war certain communal proportions were laid down
and the Government of Indis issued instructions that when retrenchment is
made, in the process of retrenchment deficiencies in the communal proportions
should be made good.

RePORT OF Navar Enguiry CoMMITTEE

644. *Shri Mohan Lal Saksena: With reference ‘to the answer to starred
question No. 192 asked on 11th February 1947 regarding the report of the Naval
Enquiry Commission, will the Secretary of the Defence Department be pleased
to.state : ‘

(8) the ranks and emoluments of Commander King and Admiral Godfrey
before the Royal Indian Navy Mutiny, as well as their ranks and emoluments
st present; and '

(b) whether Government propose to re-consider their cases and get them a¢
least transferred from the Indian Navy? ’ .
Mr. G. 8. Bhalja: (a) (i) Commander Kiné.-——
‘Rank held before the mutiny—Commander.
Rank held at present—Commander.
Emoluments before the mutiny—Rs. 1,968/- p.M.
Present Qmol\ignentl—-ﬂs. 1,938/-.
(ii) Admiral Godfrey.— ‘
Rank held before the mutiny—Vice-Admiral.
Emoluments before the musiny—Rs. 8,300/-.

Admiral Godfrey relinquished Command of the Royal Indian Navy on the
28th of March 1946, and returned to the United Kingdom where he retired from
the Royal Navy. -

(b) (i) Commander King.—No, Sir. This officer has alread; heen tried by
ocourt-martial and under the Indian Navy Discipline Act, the Central Govern-
ment can suspend, commute or remit a sentence but cannol e¢nhance it. Also,
it would be illegal to bring to trial or to punish a person twice for one and the
same offence and on the same charge. N '

(i) Admiral Godfrey.—Admiral Godfrey is no longer on loan to the R. I. N.,
ss he relinquished his Command on the 28th March, 1946.

-

STAFF or THE CENTRAL CYPHER BUREAU
645. *Sardar Mangal Singh: Will the Honourable the Home Member be
pleased fo state: ‘ '

(a) the strength of the staff of the Central Cypher Bureau, temporary and
gemanent;

(b) the number of Indians and non-Indians employed there;
(c) the academic quslifications required for a Cypher Assistant;

(d) the academic qualifications of the present Inditin and mon-Indian staff
of the Central Cypher Bureau;

(e) the number of demobilized (Women Auxiliary Corps) ladies recruited as
Cypher Assistants, their nationslity and qualifications;

(f) how the communal roster is maintained for Central Cypher Bureau poste
1 whether the Home Department communal roster has been adhered to: an

-
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{(g) what steps Government propose to take to check further recruitmeng of
non-Indians to Central Cypher Buresu until such time as the communal roster
is 1 order?

The Honourable Sardar Vallabhbhai Patel: The questions (Nos. 645 and 646)
should have been addressed to the Honourable Member for External Affairs.
They have accordingly been transferred to the List of Questions for the 4th
March 1947.

ANGLO-INDIANS IN CENTRAL CYPHER BUREAU
1646. *Sardar Mangal Singh: Will the Honourable the Home Member please
state if it is & fact that the Type Section of the Central Cypher Bureau is

composed of Anglo-Indian ladies only; if so, why are Indian male typiste not
recruited ?

BAN AGAINST ‘1942 ki Ksrants”

647. *Babu Ram Narayan Singh: Will the Honourable the Home Member
please state:

(a) how many books are still . proscribed in Delhi Province;

(b) whether ‘1942 Ki Kiranti’’, edited by Shri 8ri Ram is still proscribed in
Delhi Province; and

(c) whether any representation to lift the ban against ‘1842 Ki Kiranti'’, has
been made; if so, when and with what result?

The Honourable Sardar Vallabhbhai Patel: (a) Four.

(b) Yes.

(c) A representation for the lifting of the ban on ‘1942 K: Kiranti’' was re-
eeived by Government on the 24th Beptember 1946. 1t is under comnsiderstion
and the Chief Commissioner has been asked to send a copy of the book for
examination by Government. '

Babn Ram Narayan 8ingh: So far as I remember and know, the represent-
ation was made about six months ago. As such may I know how long the
Government will take to consider this matter? o

The Honourable Sardar Vallabhbhai Patel: Many books had been proscribed
hefore we took charge and many books had to be examined.” There are only
four books left now and they are being examined. This one is also under
examination.  After examination it is_ sent by the Chief Commissioner with
his remarks to Government and Government examine it in the Home Depart-
ment.

Babu Ram Narayan Bingh: Is the Honourable Member aware tha$ barring
Delhi, in all the Provinces the book is available, sold and read?

The Honourable Sardar Vallabhbhai Patel: My Honourable friend has then
no genuine grievance because it is freely sold outside.

Babu Ram Narayan 8ingh: When the book has not been proscribed outside
Delhi why is it proscribed only in Delhi?

Mr. President: The Honourable Member is arguing.

Lala Deshbandhu Gupta: Wil the Government consider the desirability of
publishing the names of such books which had been proscribed before the
Honourable Member took charge and which are no longer prosecribed?

The Honourable Sardar Vallabhbhai Patel: All these bang that are lifted are
always advertised.

Lala Deshbandhu Gupta: Should T take it. Sir. that no hook whieh was pro-
ccribed before is at the moment proscribed?

The Honourable Sardar Vallabhbhat Patel: There are only four books which
are under proscription which are being examined.

+For answer to this question, see answer to question No. 645



1238 LEGIBLATIVE ASSEMBLY [27Ta Fus. 1947

Babu Ram Narayan Singh: How long will this consideration of the Fovern-
ment take place, may I know, Sir? .

. The Honourable Sardar Vallabhbhai Patel: If it is confined to Delhi, only
the Honourable Member has not much grievance if it is available everywhere
elae and we cau teke it up leisurely.

Bardar Mangal Singh: What is the machinery of examinaticr by which the
Government is looking into this matter?

The Honoursble Sardar Vallabhbhai' Patel: It is not exainined by any
machinery but by individuals,

Sardar Mangal Bingh: I want to know whether a special officer or a com-
mittee has been appointed for this purpose. .

The Honourable Sardar Vallabhbhai Patel: There are officers in the Home
Department who examine them.

UNSTARRED QUESTIONS AND ANSWERS

Provision or Carap Houses For THE Poor AND THE DEeLHI IMPROVEMENT TRUST
SERA1 PURANI IDGAH SCHEME.

64. 8jt. S8eth Damodar S8wroop: Will the Secretary of the Heaith Depart-
wment please lay on the table of the House:

(a) a copv of the revised conditions under which poor men will be provided:-
with Government houses;

(b) a list of buildings which have not been acquired by the Delhi Improve-
ment Trust in Serai Purani Idgah Scheme Part I, Delhi; and ‘

(c) a list of the families getting benefit of the scheme?

Mr, S, H. Y. Oulsnam: (a) I would refer the Honourable Member to the
reply to Sri N. Narayanamurthi’s unstarred question No. 82, on the 4th Novem-
ber, 1048,

(b) It is reported that acquisition proceedings in the Serai Purani Idgsh
Scheme have not so far commenced. A statement giving the numbers of the
properties which have been exempted from acquisition is laid on the table of
the House.

(c) The Trust is taking a census of the persons who are likely to be affected
by the execution of the scheme, and the numbher of families which will be en-
# to the benefite of the state-aided re-housing scheme will be known ori com-
pletion of the census.

Statement giving the numbers of the properties which have been exempted from

Aocquisition.
. Aren Plot No, Aren
Flot No (sq. yds.) " (2q. yds.)
cording to the
(mhrgm lre (.:f Brndd‘;g Bazar :outjl?
Nasul Estate) Nazul Estate).
34 (] 1T1/4 (7]
36 80
36 162 173/401 11
37 88
38 81 o 170/4/2 112
39 10
40 70 .
41 89
) 238 .-
43 65
44 84
45 154

109 87
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IuporT or Brrtisn ENGINRRRS yor EMPLOYMENT IN Mmurany ExoiNssmine
Szavios,

65, Sardar Mangal Bingh: Will the Becretary of the Defence Departmens
please staie:

_ (a) whether Government are aware that about pinety young British Ra-
gineers have been imported in the country towards the end of last year and
are employed in Military Engineering Bervice;

(b) if the answer to part (a) above be in the affirmative, the reasons for
such action at the time when the Armed Services are being Indianized;

_(0) whether Government are aware that Engineer Officers Cadre of the
Military Engineering Bervices of the Defence Department is being civilianized;

(d) if the answer to part (c) above be in the affirmative, what the scope of
civilianization is and over what period it is spread; '

(e) whether this period of civilianisation cannot be reduced in view of the
natiopalisation of the Armed Forces by putting info senior posts selected Indiam
Civilian Engineers, already working in the Department in the Grades recently
sanctioned by the Government of India for Contract Officers;

(f) whether Government are aware that the Head of the Engineering Braneh
bas issued instructions to the Chief Engineers to recommend al} eyisting Indian
Civilian Engineers for a fresh contract in the scale of Rs, 760—80—1,050, and
that he has not asked for any recommendations for posts in the grade of
Rs. 1,400—50—1,900. although both the grades have been very recently sane-
tioned for Indians; and i

(g) if the answer to part (f) above be in the affirmative, whether it is a fact
that there is no Indian Civilian Engineer already in the Department who is fi$
for the newly sanctioned posts in the higher grade of Rs. 1,400—50°-1,900?

Mr. G. 5. Bhalja: (a) As part of the normal procedure a draft of 90 Royal
Engineer Officers reached India towards the end of 1946.

(b) These 90 officers were a normal replacement draft. Steps are now, how-
ever, being taken to post them to the Occupation Forces in Burma and Maklys
%o replace MES officers who will thereby be released for return to India.

(c) Yes, Sir.

{(d) The proposal is to civilianize two-thirds of the MES cadre in all cate-
gori:s and grades end to do so as soon as practicable.

(e) It is the intention to appoint selected Indian Civilian Engineers where-
ever officers of suitable qualifications and experience are available, to fill senjor
posts.

(f) This is not correct. Recommendations in_respect of both categories have
been called for.

(g) Does not arise,
CIviLIAN ENGIKREERF IN MILITARY ENGINEERWNG SmERVIOR

66. Sardar Mangal 8ingh: Will the Secretary of the Defence Department
please state:

(a) what academic qualifications and practical experience have been pres-
oribed by Government for selection Grade referred to in the preceding question
and for ite equivalent grade in the Central Public Works Department;

(b) whether Government are aware that there are a few Civilian Engineers—
Indians and non-Indians—on Contracts already working in the Military Engineer-
fng Bervice for several years;

- fe) it so, the number of Indians and non-Indians working es such;
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, (c!) whether' Government are aware that a retired British Brigadier is being
sppointed on Contract as a Civilian Engineer; if so, whether there is no Indian
suitable for that post;

(e) whether Government are aware that Barrack Service is being introduced

in the Military Engineering Service to absorb the present British Departmental
Officers; and

(f) v;hether Government are aware that the British Officers who havée
recently arrived in India are replacing Indian Officers in the Eastern Command;

i 8o, why and what is the number of Indian Officers who have thus been
reverted ?

- 'Mr. @. 8. Bhalfa: (a) It is the intention that this grade, which corresponds
to that of Buperintending Engineer, C. P. W. 1., should be filled by officers of
equivalent qualifications and experience. '

(b) Yes, Sir.

‘ (c) Indiang 54, Non-Indians 8.
. (d) No such appdintment has been made.

‘(e) A Barrack Service is being introduced but will be staffed entirely
by Indians, as far as possible by existing F. and S. personnel already serving
o the M. E. 8. . y

_ (f) Two Sub-Divisional Officers who were officiating us Assistant Engineers.
in the interval between the departure of British officers and the arrival of new
officers were reverted to S. D. Os., the officers replacing them holding higher

qualifications. As already stated steps are being taken to post all 90 British
officers when trained, forward to Burma and Malaya.

SHORT NOTICE QUESTION AND ANSWER

H. M. G.'s Surpr.us War STORES
Maharajkumar Dr. 8ir Vijaya Ananda: Will the Honourable Member for
Industries and Supplies please state if GGovernment propose to give this House

in idea of the size of the surplus (His Majesty's Government war stores), which
is the subject of negotiations at the moment? .

The Honourable Sri 0. Rajagopalachari: The representatives of the Ministry
of Supply were in India to see how the work of disposals was going on and not
to conduct any negotiations. The question appears to have been asked under &
misdpprehension.

Diwan Ohaman Lal: May I ask my Honourable friend, if it is a fact that in
the recent negotiations of a preliminary nature in regard to the settlement of
the sterling balances, this particular matter did not come up..

The Honourable Sri 0. Rajagopalachari: The Finance Member will deal with
what is necessary on that subject tomorrow.

Diwan Ohaman Lall: Is it a fact that a demand has been made by the British
Government for a very large sum of money arising out of the disposal of these
surplus stores ?

The Honourable 8ri 0. Rajagopalachari: T am not able to give information
on that subject today.

1

NOTIFICATION UNDER THE CENTRAL EXCISES AND SALT ACT,
1944—LAID ON THE TABLE

The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, T lay on thé

table a copy of Notification No. 11, dated the 28rd November, 1946, in aeccord-
ance with section 38 of the Central Fxcises and Salt Act, 1944.



NOTIFICATION
CENTRAL ExcisEs

No. 11.—In exercise of the powers conferred by section 37 of the Central Excises and
Salt Act, 1844 (1 of 1944), the Central Government is pleased to direct that the following
further amendments shall be made in the Central Excise Rules, 1944, namely .

A. In rules 197, 200 and 202 of the said Rules, before the word ‘‘saltpetre’’ the words
‘‘composition . for ‘match-heads”, shall be inserted ;
B. In Appendix I to the eaid Rules, in Form R.G. 2

(1) for the words ‘splints, veneers and composition for match-heads’, wherever they
occur, . the words ‘splints and veneers' shall be substitated;

(2) for the words ‘Timber/Composition for match-beids’ the word ‘Timber' shall be

substituted.
' W. A. ROSE,
Under Secretary to the Government of India.

DECLARATION OF EXEMPTION UNDER THE REGISTRATION OF
FOREIGNERS ACT—LAID ON THE TABLE

The Honourable Sardar Vallabhbhai Patel (Home Member): Sir, I luy on
the table & copy each of the following Declarations of Exemption issued under
the Registration of Foreigners Act, 1939:—

" (i) No. 1/19/46-Poll. (E), dsted thé 20th November, 1946;

(ii) No. 1/20/46-Poll. (E), dated the 6th December, 1646 ;

(iii) No. 1/20/46-Poll. (E), dated the 6th December, 1946 ;

(iv) No. 1/20/46-Poll. (E), dated the 6th December, 1946;

(v) No. 1/0/46-Poll, (E), dated the 6th December, 1946;

(vi) No. 1/2D/46-Poll. (E), dated the 6th December, 1045;

(vii) No. 1)21/46-Poll. (E), dated the 7th December, 1046;

(viii] No. 1/28/46-Poll. (E), dated the 12th December, 1046;

(ix) No. 1/7/47-Poll. (E), dated the 3rd February, 1947.

1/19/46-Poii. (E).
GOVERNMENT or iNbid
‘HOME DEPARTMENT
New Delhi, the 2Rh November, 1946,

. DECLARATION OF EXEMPTION

. In exercise of the powers conferred by section 6 of the Registration of Foreiyners Act,
1039 (XVI of 1839), the Central Government is pleased to declaré that the provisions of ths
Registration of Foreigners Rules, 1839, except rule 8 and such of the provigions of rules 4,
14, 16 and 16 as apply to, or in :elation to, nassengers and visitors, who are not forei y
shall not apply to, or in relation tv FRANK J. PIPICH for so long as he remains in India
as & member of the staff of the American Consulate, Karachi. R

F. SINGH,

Assistant Secretary to the Government of - India.

1/20/46-Porr.. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhi-3. the 6th December, 1946

DECLARATION OF EXEMPTION

_In eXercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1832 (XVI of 1039), the Central Government is pleased to declare that the provisions of thd
Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of rules 4,
14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are not foreigters,
shail not apply to or in relation tc Miss CAROLYN C. JACOBS, for so long as she remaink
in India as a member of the ataff of the American Embassy, New Delhi.

F. SINGH,
Adassistant Secretary to the Government of India.

( 1261 )
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1,20/46-PoL. (E)
GOVERNMENT OF JNDIs
 HOME DEPARTMENT
New Delhi-3, the 6tA December, 1046.

DECLARATION OF EXEMPTION . -

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,

1030 (XVI of 1830), the Central Government is pleased to declare that the provisions of the

Registration of Foreigners Rules, 1838, except rvle 8 and such of the provisions of rules 4,

14, 16 and 16 as ap:i to, or in relation to, passengers and visitors, who are not foreigners

shall not apply to, or in relation to Miss Eva Antonia Karpischeck for so long as she remains
in India as a member of the staff of the American Embassy, New Delhi. -

F. B8INGH,
Asristant Secretary to the Government of India.

1/20/46-Pows. (E).
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delki-3, the 6th December, 1946

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Aect,
1830 (XV1I of 1939), the Central Government is pleased to declare that the provisions of the
Registration of Foreigners Rules, 1939, excent rule 8 and such of the provisions of rules 4,
14, 15 and 16 as apply to, or in relation to, passengers and visitors, who ‘are not foreigners,
shall not spply to or in relation to Miss Evelyn Camphell for so long as she remains in
India as a member of the staff of the American Embassy, New Delhi.

F. SINGH,

Assistant Secretary to the Government of India.

1/20/46-PoLL. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhi-3, the 6th December, 1046

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1839 (XVI of 1939), the Central Government is pleased to declare that the provisions of the
Registration of Foreigners Rules, 1830, except rule 8 and such of the provisions of rules 4,
14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are not foreigners,
shall not apply to, or in relation to Miss Shirley Ida Mullins, for so long as she remains in
Indis as & member of the staff of the American Embassy, New Delhi.

\ F. SINGH,
Assistant Secretary to the Government of India.

1/20/46-Porr. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhi-3, the 6tA December, 1046

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Adt,
1939 (XVI of 1930), the Central Government is pleased to declare that the provisions of the
istration of Foreigners Rules, 1930, except rule 8 and such of the provisions of rules 4.
14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are mot foreigners,
shall not apply to, or in relation ¢o Miss Abby Dilts for so long as she remains in India as a
member of the staff of the American Embassy, New Delhi.

¥. SINGH,
Aasiseant Becretary to the Government of India.
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1/21/46-PorL. (E).
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhs, the Tth December, 1046

.

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1830 (XVI of 1938), the Central Government is pleased to declare that the provisions of the

Registration of Foreigners Rules, 1932, except rule 8 and such of the provisions of rules 4,
14, 15 and 16 as apply to, or in relation to, passengers and visitors, whe are mot foreiguers,
shall not apply to, or in relation to Miss Dorothy Edythe Lawton for so long as she is
employed in the Officg ..f the United Stntes Military Lisison Officer at Noew Delhi.

F. SINGFH,
Assistant Seevetary @ the Coverament of India.

1/23/46-PoLs. (E).
COVERNMENT OF INDIA
HOME CEPARTMENT
New Delhi, the 12tA December, 1046

DECLARATION OF EXEMPTION

nl ~red hw gection 6 of the Regist.a'ion of Foreigners Act,

4).
.. .isicas of the

In exorcizc § th( sovor
1839 (XVI of 1930), the Central Govornment is pluased tu declare ghii the |
Registration of Foreigiers Fules, 1538, cxcept rule 8 and sach of the provisions of rules 4,
14, 16 and 16 as apply to, or in relation to, passengers and visitors, who aro not foreigners,
shall not apply to, or in relation to Mr. Wayne M. Hertwell for so long as he is employed
in the American Cousulute-General, Bombay.

F. SINGH,

- Aassistant Secretary o the Government of India

/AT Row 'm)
GOVERNMENT OF INDIA
‘HOME DEPARTMENT
New Deihi, the 3rd February 1047.

DECLARATION OF EXEMPTION .

In exer.l. . ., ... .rnf ' T sotion -R of the Registration of Foreigners Act,
1830 (XVI of 1939), the Central Government is pleased to declare that thy prouions of the
Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of rules 4,
14, 15 and 16 as apply to. or in rclation to, passengers and visitors, who are not foreigners,
'h.!lxlon?t app)l{y to,for :; ro(l}set::n lmWMr. J. L. slavago, an gniud States national, for so long
as he is working for the ral Waterways, Irrigation, Navigation Commission in connes-
tion with the Kosi and Mahanadi Dams. » - e wlon in
F. SINGH,

Asnstant Secretary to the Government of India.

DEMANDS FOR SUPPLEMENTARY GRANTS 1948-47
DEMAND No. 1—RaAmLway BoARrD

The Honourable Dr. John Matthal . (Member for Railways and Transport):
I beg to move: '

“That & further supplementary sum not exceeding Ra. 1,42,000 be granted to the Governor
General in Council to defray the charges which will coms in courugz: payment during the
youar ending the 31st day of March, 1047, in respect of ‘Reilway Board’.”
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Mr. President: The question is:
“That & further supplementary sum not exceeding Ra. 1,42,000 be granted to the Govermor

General in Council to defray tbe charges which will come in course of payment during the
yoar ending the 3lst day of March, 1847, in respect of ‘Railway Board’.”

The motion was adopted.

DEMAND No. 5—RAYMENTS To INDIAN STATES AND COMPANIES
The Honourable Dr. John Matthai: I beg to move:

“That s dupplementary sum not exceeding Rs. 11,55000 be granted to the Governor
@eneral in Copncil to defray the charges which will come in course of payment during thé
(y)ur ending the 318t day of March, 1947, in respect of ‘Payments to Indian States and

ompanies’.”’

Mr. President: The question is::
“That a supplementary sum not exceeding Ra. 11,55000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during the

year ending the 3lst day of March, 1947, in respect of ‘Payments to Indian States and
Companies’."”

The motion was adopted.

Damanp No. 6-C—WorkING EXPENSES—MAINTENANCE OF CARRIAGE AND WAGON
Locomorive Powzr

The Honourable Dr. John Matthai: I beg to move:

“That & further supplementary sum not exceeding Rs. 2,74,70,000 be granted to the Gavernor
@eneral in Council to defray the charges which will eome in course of payment during the
yoar ending the 3lst day of March, 1947, in respect of ‘Working Expenses—Maintenance and
Supply of Locomotive Power".’

Mr. President: The question is:

**That a further supplementary sum not exceeding Rs. 2,74,70,000 be granted to the Governor
General in Council to defraYMthe charges which will come in course of payment during the

year ending the 31st day of March, 1847, in respect of ‘Working Expenses—Maintenance and
Supply of Locomotive Power’.”

The motion was adopted.

<

DaMAND No. 6-C—WORRING EXPENSES—MAINTENANCR OF CARRIAGE AND Wagox
Stock

The Honourable Dr. John Matthai: T beg to move:

“That a Jurther supplementary sum not exceeding Rs. 1,19,73,000 be granted to the Governor
Qeneral in Council to defray the charges which will come in course of pavment during the
year ending the 3lst day ofv March, 1947, in respect of ‘Working Expenses—Maintenance of
Carriage and Wagon Stock’.’ -

Mr. President: The question is: i

‘‘“That & further supplementary sum not exceeding Rs. 1,19,73,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1847, in respect of ‘Working Expenses—Maintenance of
Carriage and Wagon Btock’.” ‘

The motion was adopted.

DeManp No. 8-F—WoRrkiNG EXPENSES—EXPENSES OF (FENFRAL DEPARTMENTS
The Honourahle Dr. John Matthai: T beg to move:

“That & further supplementary sum not exceeding Rs. 22,36,000 he granted to the Governoc
Jeneral in Council to defray the charges which will come in course of payment during the
year ending the 31lst day of March, 1947, in respect of ‘Working Expenses—Expenses of
Qeneral Departments’.’



EXPLOSIVES (TEMPORARY PROVISIONS) BILL 1285

.Mr. President: The question is:

“That a fartber supplementary sum not exceeding Rs. 22,36,000 be granted to the Governdd
General in Council to defray the charges which will come in course of payment during the
yoar ending the 3lst day of March, 1947, in respect of ‘Working Expenses—Expenses of

General Departments’.”’
The motion was adopted.

DeMAND No. 6-G—WORKING EXPENSES—MISCELLANEOUR EXPENSES

The Honourable Dr. John Matthai: I beg to move:

*“That a further supplementary sum not exceeding Ra. %,40,80,000 be granted to tlio'.(_}o"vcibor"
Genersl in Couricil to defray the charges which will come in course of payment diring the
year ending the 31st day of March, 1947, in respect of ‘Working Expenses—Miscellatiecus
Expenses’.”’ )

Mr. President: The question is:

““That » farther supplementary sum not exceeding Ra. 3,40,80,000 be granted to the Governor
Genersl in Council to défray the charges which will come,in course of payment during the
vear ending the 31st day of March, 1947, in respect of ‘Working Exp Miscellan
Expenses’.”*

The motion was adopted.

DemMaND No. 10-A—WITHDRAWAL FROM KESERVE
The Honourable Dr. John Matthai: I beg to move:

“That a supplementary sum not exceeding Rs. 2,90,71,000 be granted to the Governot
General in Council to defray the charges which will come in course of payment <!u’_fing the

year ending the 31st day of March, 1947, in respect of ‘Withdrawal from Reserve’.

Mr. President: The question is:

“That s supplementary sum not exceeding Rs. 2,80,71,000 be granted to the Governor
Yeneral in Council to defray the charges which will come in course of payment during the
vear ending the 31st day of March, 1047, in respect of ‘withdrawal from Reserve'."

The motion was adopted.

DEMAND No. 12-A-—CAPITAL OUTLAY ON VIZAGAPATAM PORT ’

The Honourable Dr. John Matthai: I beg to move:

“That a supplementary sum not exceeding Rs. 6,80,000 be yranted to the Governur
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1947, in respect of ‘Capital Outlay on Vizagapstam

Port’.” )
Mr. President: The question is:
“That a supplementary sum not exceeding Rs. 6,80,000 be grantel to the Governor

General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of Mareh, 1847, in respect of ‘Capital Outlay on Vizagapatam

PO '."
The motion was adopted.

EXPLOSIVES (TEMPORARY PROVISIONS) BILL

Mr. B. K. Gokhale (Government of India: Nominated Official): Sir, I beg
to move:

‘“That the Bill to continue for a limited period powers to exempt operations affecting
ammunition, explosives and inflammable substances from certain restrictions. and to regulate
those operations, be taken into consideration.’’
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is is & very simple safety measure which I might say is free from any con-
-troversy. But 1 might briefly explain the reasons why this Bill bad to be in-
troduced in this House. The lndian Explosives Act of 1884 naturally con-
4emplated conditions as existed at that time. Explosives had not become 80
formidable and devastating at that stage; and, apart from the quality of
-explosives, the quantities involved in those early days were comparatively gmall.
Similar considertaions governed the normal port rules, which meauns t‘v:e rules
mmade by the authorities in charge of Port Trusts to regulate transport and
.handling of explosives at the docks. I am not quite clear what happened in the
first world war, but presumably uo special exceptions were necessary because
the quantities involved even then were not so very large. But, in the second
world war, it was very soon discovered that the normal explosive uud port rules
‘were too restrictive and could not possibly cope with the situation. In 1940,
itherefore, Government issued orders under the Defence of India Act by which
“the naval or military officers in charge could, in circumstances of grave urgeney,
relax all the provisions of the norusl port rules and the ex,iosive rules and
-allow explosives to be handled at the quay side. Ordinarily, ot course, large
-explosives are not allowed to be handled at the docks. They have to oe handled
-in the stream or at certain special places, but this was not possible in war times
and these relxations were, therclore, allowed. The only twe conditions im-
_posed were, firstly, that the naval or military officer had to certify thut the con-
ditions were of grave urgency t.d. secondly, he had to send covii ¢ of any orders
which he issued to the Chief Tnspector of Explosives and to the suthorities of
the port concerned. Now, thece orders issued in 1940 under the Defence of
India Rules, worked fairly weu. i3ul there was no prowis.on fur corsultation
between the various authoritiocs concerned. For instance, there was no provi-
‘sion for consultation with the p.lice authorities or with thesauthorities in charge
-of fire -precautious, smoking in the docks and things of that kind. Therefore,
unfortunately, things wete. not quite on a sound footing and we had the terrible
disaster which occurred in Bombay in April 1944. As a resull of the* explosion
in the Bombay docks, Government appointed a special Committee, which was
-called the Dangerous Cargoes Committee, under the chairuanship of Majar
'General Russell. This Committre went exhaustively into the wheln aiestion
and they decided that certain safely precautions were necessory in order thad
these explosives could be safely handled at the docks. Government took prommpt
-action and about the middle of 1944 they issued two notificutio:s, the net result
-of which was that the militury officers ceased to have anything to-do with this
affair and everything was left to the naval officer in charge of the port con-
cerned; and, secondly, the naval officer in charge of the port concerned could
‘not allow explosives to be handled in contraventinn of the norm~' rulsy unless
he was satisfied that all the safety preeautions which the Committee considers
necessary were enforced before any such explosives were handled at any port.
Now, these orders have worked extremely well and not only there has been po
accident since then but there have been no complaints of any kind either from
the port authorities or frozn any other persons concerned. I think I might ask
the Honourable Members of this House to take it that these orders were so com-
-prehensive that they need have no hesitation in agrecing to further continuance
+of the same precautions which we have been observing for the last 2} years for

. short period of another two years for which we are asking this House te
.accept this Bill.

Now, Sir, I will explain why it is necessary that these special arrangements
.should continue for another two years. The war is over and it might well be
.argued that all these precautions might as well be discontinued. The first reason
-why it is necessary to continue these orders is that the Defence of India Rules
«ceased to operate in September. and although under the Ordinance these parti-
oular dangerous eargo regulations were continued in force }mhl the 25th Msmb
1947, if no legislation is introduced and ff nothing further is done, there will be
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no facilitv after the 26th March 1947 for handling these dangerous explosives..
At the same time, there is a very large quantity of surplus ammunition lying.
in various places in India. I believe that the quantity involved is something:
like 150,000 tons and it is essential that this dangerous cargo should be got rid
of as soon as possible. It might be asked why we cannot utilise these explo-
sives for constructive purposes? Why can’t we take out the shells, the metal
and the chemicals involved and utilise them for constructive purposes? The
-matter has been very carefully gone into and it has been found that the cost of
converting these explosives for peaceful purposes would be quite out of propor-
tion to the value of the explosives: and, secondly, apart from the expenditure,
the risk involved is tremendous. Storage of these explosives—and they have
been stored for a long time—automatically involves deterioration and any handl--
ing of these explosives now is a highly dangerous operation. The experts are
quite satisfied that the simplest and the safest way of dealing with these explo-
sives is to drown them at sea. 1 might say that this is what is being done
throughout the world by all countries which have got such explosives which are-
surplus to their requirements. It is not that we in India are going to follow
sny different policy. The submerging of surplus explosives at sea is a well-
recognised method and that is exactly what we want to follow.

I have made careful inquiries to see whether this is going to mean any damage-
to fish and other life in the sea. I am told that there is absolutely no risk.
As soon as these explosives are submerged into the sea, they gradually begin %o-
deteriorate and they do not produce any harmful results. ﬁ'he second point is
that so long as these explosives are submerged at a depth of over 250 fathoms.
there is no possibility of their being washed ashore and being a danger to life
and nmperty. The House may rest assured that what is being done is not any-
thing new. it is just in line with the practice all over the world and it is the
only thing which can possibly be done.

The Defence Department originally thought that they would be able to
complete this programme of submerging these explosives at sea by 25th March:
1947, but unfortunately owing to shortage of shipping throughout the world, it
was not possible to get a big vessel to undertake these operations. It was
only recently that one big vessel became available and sccordini to their cal-
culations, it will take at least another 18 months or two years before we ean.
get rid of these highly dangerous cargoes.

There is just one more point I would like to mention. During the war, these-
precautiona™ measures of handling the explosives were taken at all major porte.
After the termination of the war, it was found that it was quite unnecessary to-
carry on these operations at ports like Bombay, Calcutta and Madras and Goy-
ernment restricted the operations to two ports, Karachi and Vizagapatam. U‘Y
like other ports, I understand that the ports of Karachi and Vizagapatam are-
not so near densely inhabited places. Then there are also other considerations-
like distance to the nearest place in the sea where you can get 250 fathom-
depth of wuter where these explosives can be safely submerged. '

As T have said, Sir, this is really a safety measure. If we have this Bill
it will ensure that all the safety precautions which were recommended by the
Dangerous Cargoes Ports Committee under the chairmanship of Major General
Russel will continue for another two years, while we are submerging these ex-
plosives. I understand there is also another reason that although the war is
over, there are certain programmes of import ard export which are still under
consideration of the Defence Department and this Bill will help them to com-
plete their programme of export and import of explosives without any difficulty
and in the best possible manner. The Bill is a very simple one, it merely con-
tinues the existing practice for a term of two years. As I have already ssid, no-
complaints have been received from any quarters. I hope Honourable Members
who have given notice of circulation or otherwise will kindly agree. In fact they
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should have no hesitation, in accepting this Bill. The time is very short and
unless this Bill is passed by 25th March 1947, these operations for submergence
will have to be discontinued and the consequent risk with the explpsives will be
greatly increased. T hope, Sir, I have explained the provisions of this Bill suff-
ciently clearly. 1 shall not take up the time of the House any longer. I move
that the Bill be taken into consideration. -

Mr, President: Motion moved:

“That the Bill to continue for a limited period powers to exempt operations affecting
smmunition, explosives and inflammable substances from certain restrictions, snd to regulate
those operations, be taken into consideration.’

Haji Abdus Sattar Haji Ishaq S8eth (West Coast and Nilgris: Muhammadan):
Bir, in the stress of legislative business before this House and the urgency of
some of these measures having to be passed before 81st March 1947, I am afraid
many of these measures do not receive the careful attention to details that they
require. This Bill is one which must receive the careful attention of Members
-of this House, if for no other reason than the terrible explosion that we had in
Bombay due to the relaxation of these rules, which relaxation this Bill wunts
to continue for another two years. The rules for the safety in regard to these
matters have been drawn up after carefully examining the long experience. They
were relaxed may be with justification during the war. The experience of tha
relaxation was terrible so far as India is concerned, so far as Bombay is con-
cerned. When my Honourable friend comes to this House asking for sanction
‘to continue that relaxation for another two years, surely, we cannot be blamed
if we want to spend some time over it to find out what exactly the position is,
how much of these dangerous explosives still remain to be destroyed. . He wants
to dump them into the sea at Karachi and Vizagapatam. But how far from
Karachi? Of course it is for the experts to tell us what is the distance from a
port which is considered dangerous for these explosives to be submerged. Apart
from the report of experts on this point, there are other considerations also. He
said the docks in Karachi are sufficiently far from populated parts of the City.
But what about the danger to the docks themselves? What happened to
Bombay? What happened in Bombay should certainly make us very careful
about these things. Is it not possible to select some uninhabited place on the
vast coast line of India and then submerge these explosives therc? I do not
know what is the difficulty. Then, Sir, there is also danger to fishing industry.
In the face of food scarcity through which this country is passing now, fish is
an essential commodity for our needs and this aspect also requires consideration.
‘Whether this step is going to affect the fishing industry in the country is also
1o be looked into. I wish the Honourable Member had moved for referring this
Bjll to the Belect Committee so that all these questions could be carefully
examined. My Honourable friend no doubt tried his best to give us as much
information as possible, but I cannot let this measure pass without expressing
my disquiet about it and the disquiet of the House. He pleads urgency and I
understand there is urgency, but it is unfortunate these measures could not have
been brought before this House & little earlier or in the last session. Of course
my Honourable friend is not to blame for this. The political conditions were
such that it was very difficult. 1 cannot give my wholeheartedly support to this
motion without the House getting a chance to examine in detail the provisions
thereof and without considering the expert report which he was mentioning. T
do not know if he can still think of having a committee. If that is possible, T
should request him to make room for a Select Committee, but if that is not nos-
gible, I, for one, cannot give my consent to his Motion without complete
assurance. X

Mr. Tamizuddin Khan (Dacea cum Mymensingh: Muhammadan Rural): Sir,
T do not like to say anything about the general considerations which have been
placed before the House by the previous speaker. These are serious, questions
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which deserve to be considered by the Honourable Member in charge of this Bill
very carefully. What I want to say is that one thing does not seem #o be clear.
This is & short Bill with six clauses. Clause 2 has three sub-clauses.
In sub-clause (1) of Clause 2, Government assume certain powers. In
accordance with these powers, Government can declare that certain restrictions
shall not apply under certain circumstances. Clause 2 is more or less a conse-
quential clause. But what 1 do not understand is sub-clause (8) under which the
Chief Inspector of Explosives is given very wide powers. He can, whenever he
thinks expedient or necessary, ‘‘authorise in special cases by order in writing the
12 Noox relaxation or modification of any restrictions imposed b or under any

law for the time being in force on the loading, unloading, handling,
storage or conveyance of ammunition, explosives or inflammable gubstances.”’
Why is it necessary that he should be given these wide powerr? Then, if he is
given such wide powers that should be sufficient; what is the need for the other
two sub-clauses? This is 8 matter which does not appear to me 4o be very clesr
and I hope the Honourable Member will explain this in his reply.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I will not take long over this Bill but the explanation given by the
Honourable Member has not convinced us that all sides of the question have
been examined duly. My Honourable friend Mr. Ishaq Seth hus ulready deald
with implications of this Bill. We on this side always blamed the previous

- Qovernments for rushing legislation through this House without giving time
for consideration; and if that practice is continued by this new Government it
will be very disappointing to the House and to the country. We feel thas
this Bill is very important and cannot be rushed through in the manner pre-

osed by the Honourable Meiaber. He has said that it mnust be passed before

fhe 25th March and so there is not much time left. But supposing these
rules are applied as they have been applied till now and are extended by an
Ordinance’ till the Select Committee reports, what difference would it rnake?
Besides, if it is so urgent as that, the 8elect Committee can surely do its
work in time for the Bill to be passed before the 25th March. That aspeet
should be considered by the Honourable Mover and if he moves far a Select
Committee to report at an early date, we would be willing to support the
motion. Otherwise we feel great difficulty in rushing this Bill through with-
out realising fully ite implications.

Mr. @. 8. Bhaljs (Government of India: Nominated Official): 8ir, a com-
plaint has been made that we have not taken the necessary precautions to
avoid the work of an explosion of the type which occurred in Bombay during
the war. I can assure Honourable Members of this House that nobody has
beeri more anxious than Government to see and to ensure that all the pre-
cautions which were recommended by the special committee referred to by my
Honourable friend the Secretary of Works, Mines and Power Department are
given effect to in carrying out these operations. There need therefore be no
hesitation on the part of this House to pass this measure as every conceivable
precaution has been taken and will be taken in carrying out these dangerous
operations. 8ir, T should like to point out that it is very necessary to dispose
of these dangerous explosives, ammunition, ete, which we have accumulated
during the war, as expeditiously as possible. They cannot be disposed of om
land because there are very grave dangers involved. In the first p'ace there
is a difficulty of obtaining suitable sites for carrving out demolitions on a
large enough scale to render the operations worth while. A safetv distance of
at least two miles from the nearest inhabited locality would he ocssential, and
five miles would be preferable. Even then it cannot be guaranteed that
damage would not be caused to buildings, ete., situated in the neighbourhood.
A case in point occurred recently where we had to restrict the quantity demo-
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lished at one time because the explosions were likely to damuge an important
building in the Central Provinces and Berar, although situated 22 miles from
the spot where the operation was being carried out.

Then, Bir, apart from the ordinary hazards to which the operations are
exposed during the course of demolition work there is also the factor of residual
hazard which slso affects the inhabitante of the area in which the demolition
ground would be situated. No matter what care is taken it is rarely possible
to guarantee that complete detonation will take place; and it is often the case
shat unexploded projectiles are thrown-out by the force of the explosion
sometimes to considerable distances and eome to earth in a dangerous condi-
tion. Extensive searches have to be carried out after the demolition in order
to locate such debris, but these are not always 100 p.c. successful and many
soccidents have occurred in various parts of the country through ignorant
persons tampering with such missiles. My Honourable friends who come from
Bengal are aware that at Kanchrapara there was an American depot of ammuni-
tion which the Americans did their best to blow up in silu before they lef§
this country. Although this was successful to a degree very large amounts
of dangerous residues were left behind. Our disposal units which have spen®
at least six months unearthing and destroying these residues have been neces-
sarily so employed in order to render the area safe for future civilian occupa-
tion and to ensure that all debris which can be made use of by unscrupulous-
persons are eliminated. What I want to emphasise before this House is the
extreme urgency of disposing of these dangerous explosives and the only safe
method of doing so is to drown them in sea.

One Honourable Member complained that we are rushing this measure
through. That is not correct; what Government are really doing is to substi-
tute a Bill for an Ordinance which has been in force for a good part of the
war and which has been found in pratice to be quite suitable. The present
Bill was introduced in the House in the beginning of the month and has now
been before the country for over three weeks; and no criticism of any kind
bas been levelled against it. 1 therefore submit thgt there is no case for ite
reference to a Belect Committee. .

Mr. M. A. ¥, Hirtsel (Bengal European): We on this side of the House are
inclined to share the feeling which has been expressed that this Bill might have
been referred to a Select Committee. The Honourable the Defence Secretary
bas just spoken but he has not answered the point that was made by my
Honourable friend, Mr. Tamizuddin Khan. No one doubts the danger or the
magnitude or the urgency of this problem; I do not think any one has made
those points on the floor of this House. This House in any case is not com-
petens to judge specifically on those points, and I notice that the Honourable
the Dufence Secrctary himself hus not delivered his speech ez-tempore on
this subject but had to read technical notes prepared by one of his advisers.
This House is concerned not with the drowning of explosives but with the
manufacture of legislation and when a Member asks a specific point on what
appears to be bad draftemanship we naturally expect that the Government
spokesman would be in & position to answer.

Now, Bir, his answer was not clear. May we ask what actuslly is the
meaning? According to our ideas it would be unsatistactory if the Chief
Inspector of Fxplosives gave a certain ruling under sub-clause (8) of Clause 2
and subsequently the Central Government by notifieation in the official Gazette
under sub-clause (1) of Clause 2 issued a contrary order. That we think is
the type of thing which might seriously add to the dsngers which have been
emphasized on this side of the House. That T understand was the poind
which was put by my Honourable friend, Mr. Tamizuddin Khan, and T would
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appeal through you to the Government Members to give us an explanation of
that point. .

Mr, President: [ believe the Honourable Member refers to concurrent juris-
diction given to two bodies. The Hounourable Member Mr. Gokhale may
answer this point.

Babu Ram Narayan Stngh (Chota Nagpur Division: Non-Muhammadan): I
wigh to say a word on this subject.

Mr, President: The Honourable Member from the Government side is no
replying. He is only giving information on a specitic point.

Mr, B, K. Gokhale: Sub-clause (8) of clause 2 of this Bill is a .verbaiim
reproduction of sub-rule (3) of Rule 88 of the Defence of India Rules. It is
mereiy & copy; in fact the whole of this clause 2 copies Kule 88 of the
Defence of India Rules which have been in force all these years. The objecd
of this, I may explain, is that there may be certain emergencies caused by$%
& strike or by some other unforeseen circumstance at any of these Ports whic
might make it necessary or obligatory that certain things which are prescribed
under the Dangerous Cargo Regulations either cannot be complied with and
some substitute has been found on the spot to try and get over some sudden
difficulty. There is also another contingency which might arise: Not only the
cargo has to be handled at the Port but it has to be handled by train and
possibly there may be certain difficulties which might arise in the process”
of transport by train from where the cargo is lying to the port concerned, and
if each particular case has to be referred to the Central Government for
specific orders it ‘might take such a long time that by the time the orders are
issued they will be infructuous. That is why the Defence of India Rules and,
following the Defence of India Rules, this Bill proposes to give special powers
to the Chief Inspector of Explosives to deal with these emergent conditions
on the spot. I might also explain, Sir, that it is very very seldom that the
Chief Inspector of Explosives has ever had occasion to use these powers. As
the Chief Inspector of Explosives is under the control of the Central Govern-
ment the House may take it that he will rarely use these powers and if he
uses these powers he will promptly report to the Government, and thers will
be no question of eonflict of jurisdiction. -

Mr, President: I am not trying to interfere in the debate, but I believe
the diffioulty is not yet completely solved. . . .

Mr. M. A. F. Hirtzel: No, it is not. . . .

Mr. President: . . . . by saying that it is a repetition of eertain rules. The
point raised as-it appears to me is that while Government are called upon to
mmke a declaration before they can exercice certain powers and that they are
also authorized to depute certain authority for the exercise of those powers,
the powers vested in the Chief Inspector of Explosives are absolute. That
seems to me to be the best point and it is on that point that the explanation is
needed. Whut is it thought necessary to give him such powers? Of course emer-
gency may arise, but the Government of India are authorized in case of emer-
gency to meke a declaration and to appoint any person as an authoritv as thev
. “Wke. Thawis the difficulty I believe. - )

Mr. B. K. Gokhale: I quite see the point, and it is possible that it could
be done under sub-clause (1).

Mr. Tamizuddin Khan: Why not omit sub-clause (8) altogether.

Mr. President: 1f the Honourable Member feels any real doubt on this
question. we may put off the matter just for the present. It may be consi-
-dered after recess. The only point which may appear doubtful to him may
be that the process of having a declaration will take time, while the Chiet
Tnspettor of Explosives may immediately act without the formality of declars-
tion, but on his own admission such occasions are going to be rare. That is |
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the only point that he has $o eonsider and then the matter can be taken up.
It is only a suggestion; he is not bound to accept it. I am not very keem
that it should be postponed, but I am merely suggesting a way.

Mr, B. K. Gokhale: We are in your hands, 8ir, and I take it shat if this
is accepted there will be no question of referring the Bill to a Select Committee.

Mr. President: It is up to the Honourable Member to decide.

Mr. B. K. Gokhale: I accept your suggestion, 8Sir, and I would requess you
to take up this matter after lunch.

Mr, Prosident: Yes, in the meanwhile the Honourable Member will sonsuls
his own legal advisers and also the Members who have doubts.

Babu Ram Narayan 8ingh: Whenever we go in the mofussil to shops which
®re authorized to sell cartridges and other things of common use, we find that
mostly they are not available, and when they are available, they are very very
oostly. Here, 8ir, powers are sought to drown a large amount of ammuni-
tion. I want to know whether any portion of that ammunition ean be con-
verted into articles of common use. :

Mr, Presldent: That has already been explained by the Honourable Member
fn his speech. Perhaps the Honourable Member was not attentive then.

Babu Ram Narayan Singh: Then, Sir, I want to know what is the approxi-
mate cost of the stock to be drowned, and whether the stock belongs to the
British Government or to the Government of India.

-

Mr. President: Indian Government, I presume. He has given the quan-
#ity—150,000 tons—but he has not given the estimated cost.

Mr. B. K. Gokhale: I have not got the estimate of cost.
Mr, President: He will give the information, if available, at 2-80.

8ri T. V. Satakopachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): I would like to make one suggestion: Will the Honourable Member
eonsider whether it would not be advisable to drop the words ‘or intended to
pe done’ in clause 6. I can understand action taken when taken in good faith,
being protected, but when it is ‘‘intended to be done’’ in good faith, the
scope i8 rather very large. I mean you eannot prove ‘‘intention’’. ‘‘The
devil himself knows not the heart of man’’ as a learned Lord Justice said:
‘It is better if it is omitted’.

Mr. President: That follows the usual line in all legislations of this type.
It is an ordinary clause of indemnity.

8rl T. V. Satakopachari: It is not in all statutes ‘‘intended to be'’. It is
sll right if it is ‘‘done in good faith”.

Mr, President: In almost all indemnitying clauses, it is there. Bup that
may be considered by the Honourable Member.

Sri 8. T. Adityan (Madras and Ramnad cum Tinnevelly: Non-Muhamma-
dan Rural): *“‘Good faith’’ is accepted but not ‘‘intention of good faith’’.

Mr. President: I think that fs usual in all legislation. The Honourable
Member might just see that point and let the House know what he has to say.

Mr. B. K, Gokhale: Tt follows section 17 of the Defence of India Act. I
is a verbatim reproduction of that section.

Mr. President: The Honourable Member might find it even in ordinary
Jegislation and not in exceptinnal legislation like the Defencs of Indta Ack.
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Mr. *B, K. Gokhale (Governmens of India: Nominated Official): Bir, 1
beg fo move:

“That the Bill to make better provision for the control of rents in ceriain aress iu the
Provinces of Delhi and Ajmer-Merwara be referred o a Select Committes consisting of
Mr. C. P. Lawson, Ur. J. C. Chatterjee, Sardar Mangal Singh, Khan Mohammad Yaniu
Kban, Mr, Haiz M. Ghazanfarulla, Mr, Shah Nazar Hasan, Pandit Mukat Bibari Lal.
Bhargava, 8bri Mohan Lal Saksena, Shri Satya Narayan Sinha, Lala Deshbandhu Gupta,
Seth Sukhdev, Mr. Manu Subedar, Miss Maniben Kara and the Mover, with instructions
to report on or before the 10th March, 1947, and that the number of members whose pressuce
shall be necessary to constitute a meeting of the Committee shall be five.”
6ir, in common with the shortage of food and clothing as & result of the iast
war, there is acute shortage of housing. It is not merely a question of short-
age of housing in Delhi and Ajmer-Merwara, it is a shortage of housing through-
out Indis, or rather shroughout the world. = House building material was pri-
marily used up in war time for essentiul war purposes and private buildiug
sotivities almost came to a stiandstill. Meanwhile, the normal increase in’
population continued; and in places like Delhi there wus abnormal increase in
population owing to the activities of Government which expanded perhups
fourfold in war time. The population of Delhi, I understand has also in-
creased two or three times during the last seven years. Now the obvious
solution for this difficulty is private building operations on a very large scale.
Before the war, the supply of houses was perhaps commensurate with the
demand. Bu# now it is hopelessly inadequate and it is quite obvious that
the on!y solutivu of the difficuliy lies in private house building weuivities on
‘s very large scale. Now, that is a question which is very actively under the
sonsideration of the Health Deparfment of Government which is in charge of
housing.  But the chief bottle-neck is the availability of building material.
Now that is a question under the eontrol of the Industries and Supply Depart-
ment. A Resources Budget which has been recently published by Govern-
ment shows that the scareity of building material like iron, steel, cement and
conl for burning bricks is likelv to continue at least for the next few vears.
8o long as that shortage of house building material continues, i¥ is not possible
to expect, that the number of houses. whether put up by Government or by
private parties will come up to the demand. It has been said thal another
difficulty is the availability of sites for building purposes. Well that again is
s question whijch is very actively under the consideration of Governmend. Bus
T might say that, to my knowledge, there are at laast 8.000 to 4.000 sitee in
Nalhi which are at present with private people for house building purposes pus
thev are unabie to put up houses owing to the shortage of material. T am iust
explaining these things as background to this Bill. So long as this shortage
of houies continues, for the interim period, there is no alternative buf rent eon-
trol. and T hope that the House will agree with me that some measure of rent
control is ahsolutelv necessary in Delhi and alxo in Ajmer-Merwara for the
nexf few years.

Now the presenf position is that the New Delhi House Reny Control Order
which was issued in 1939 undcr the Defence of India Rules and was con%inued
in force under an Ordinance will finally expire on the 25th March 1047; and
if this Bill ix not passed. or if some other measure is not undertaken in arder
%o continue house rent control, the position will become impossible. There
will be no eontrol over house rent and tenants will be entirely a¥ the merey of
the landlords. In Old Delhi and other areas which are not covered by the
New Delhi House Rent Control Ordinance. there is a Delhi Rent Control Ordi-
nance. That is not a temporary measure. Tt is & permanent measure. But vari-
ous eomplaints have been reesived abouf the provisions of the Delhi Rent Con-
trol Ordinance and Government eonsider that it is now desirable %o bring the
fwo areas together and have s consolidated Bill fo deal with house rents in Melhi
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Proviace as a whnolu. A third cowplication was introduced at a luier stuge.
Only a short time ago we were told that rent control was necessury to coutinue
in Ajmer-Merwars and we should have a third meuasure to that eneci. Now
it would have uunecessarily wasted the time of the lonouruble M-ieb s and
the valuable time of this House if we had cont.emplat,cd three . fic ent ren.
oontrol measures for these three small areas.. It is quite clear that the Bill
which is now before us is not going to affect the rest of India. 1t only con-
cerns Delhi Provinee and Aimer-Merwara.  So Government decided ihat the
best thing was to have one composite measure and bring all the differen$
recommendations made by the Chief Commissioners and try and hammer oud
& sorb of compromise solution which would cover the whole thing, so that the
vilnabie e of rhiv TTonse rnould not be wasted by three different messures.
Now by the time the Chiet Commissioners sent up their recommendations—
and they were asked particularly to consult landlords and tenants before they
made their recommendations and I think they did so—and those recommend-
ations reached Government, there was very little time for mature consider-
ation of their proposals. What Government were very anxious about was to
ensure that the Renf Control Bill should be introduced in this House at the
very firs opportunity, and the Bill was therefore hurriedly got together, some
sort of campra-inire solution was got together, with a view to i.trxducing i$
on the 20th January. Actually the House did not meet on the 20th J anuary
and the Bill was introduced on the 3rd February. The whole object of doing
this in a hurry was that there was hardly any time for circulation of this Bill
and Government thought that they ought to introduce this Bill on the 8rd Feb-
ruary, though it may not be absolutely perfect and leave it to people to express
their views, so that by the time the matter was referred tn Select Commitiee, -
the Comnmittece would have the opportunity of having the views i il con-
cerned. This Bill which was introduced on the 3rd February has actually
received very wide publicity by this time. In fact I might say that the last
Bill which related to explosives was not quite so explosive as the Bill which is
now under discussion.
Shri Mohan Lal Sakrena (Lucknow Division: Non-Muhammadan Rural):
It came as a bombshell!

Mr. B. K. Gokhale: Whether 1t came as a bombshell or not, I thiuk the
House will agree with me that some enactment is absolutely essential if house
rent control is not just to go to the walls and tenants are nos to be left to the .
merey of the iandlords on the 25th March, 1947. I am explaining all th.; because
there is some misconception that Government are committed to all the provi-
aions ~f the Bill and that they have certain fixed ideas about it. I want to make
1v perrectly clear that all that the Government are committed to is the prin-iple
of rent contro! and thgy will be perfectly happy if the House agrees that rent
contro! in some form -or other must econtinue after the 25th March for four or
five years or for such period as the House may eonsider necessary. On other
matters, Government would be perfectly willing to be guided by the views of the
Assembly and they hope that the Select Committee which will go into the ques-
tion will thomughlv thrash out all the various provisions and achieve some sort
of compromise between the conflicting claims on various sides, wh'ch would be
genernilv nceentable to this TTouse, keeping in view, at the same time. the ovoer
ndmg necessity of not discouraging private house building. That is the orux
of the problem. Whatever we do must result in every encouragement to private
and public house bui'ding, because that alone will ultimately solve this problem
of congestion and difficity of housing. That is the question on which Govern-
ment feel that whatever is done should not affect or discourage private houre
bunildine hut should on the other hand encovwrage private house building and
should result in this measure of wartime control, which is at present unfor.
tunatrly inavitabla. heing given up as quickly as possible.



DBLHI AND AJMER-MEEWARA RENT CONTROL BILL 1278

. Lave already desit with the quesuon ot cuculation aud 1 nope thut the
vaniuus 1icuons which have beeu tabied tor cuculation wili nov be pressed. ‘lime
- I8 very suorv. U she Belect Commttee is appointed today with instruciions wo
repory by wue 10th of March, it wil leave very little time for the L3ill to go to
the Upper riouse and be enacted by the 25th of March.

Then we have already received many opinions whico have been printed and
wili be miade available to the Select Committee. Over and above that, this is
oot a measure which is really highly technical. I should say that slmost all the
Members of this Honourable House are themselves experts in this line, whether
a8 icnaute o as Jandlords or as both. They know all the difficulties and 1 am
quite sure that the whole question is within their own knowledge and experience
‘and we do not need any outside experts or outside advice to decide what sort
of rent control is necessary and how it should be enforced.

Alsu tius is net the first weusure of its kind.. There have been rent contnl,
measures in ail provinces and tms Bill only atfects a very small mxcroscopw
area—Delhi and Ajmer-Merwara—and there is no reason why there should be
any difficulty about it.

Now with your permission, Sir, I would hke to refer to a few salient features
"of this Bill.

- adby Guewos tiis vexed question of iucrease in rent. Here the conflict is very
wide. Ou behalf of the tenants, it is argued that the landlords hag_already
gained a lot by the large increase in capitai value of their buildings ildings
which were constructed for Rs. 50, 000 are now worth 2 lakhs and the lsndlords
}' Ve b N racomMmpene: ’ o LIT P "‘A ' A "“"“"V“ ane Voo ay
mrent ltismdthst ab best, xfm cremutobegiven, xtmxghtbolimiﬂ
%0 8 per cent, which will cover the extra cost of maintenance and repairs.

On the other side, we have landlords who say that nothing under 100 per
cent will satisfy them They say the cost of living has gone up, the cost of
education of children has gone up and when everybody eise has made profits.
why should landlords alone be penalised and asked to accept rents at old rates.
There is thus aWide measnré of divergence of opinion and though Government
have put down some tentative proposals, I would like to make it perfectly clear
that it is onlv as a starting point for discussion and they are not committed to
any partlcular figures.

The next question is about eviction of* tenants. Here again there are wide
differences of opinion: tenants claiming that they should not be evicted at all
80 long as they are willing to pay the rent and landlords wauting eviction on
various grounds. I do not wish to enter into all the complicated issues involved.
There are so many factors involved on both sides. There are many cogent argu-
ments why eviction should be allowed and why it should not be allowed and
this ie a matter which will have tn he thraghed aut in Beleet Comrrittee

Third point is about sub-tenants and sub-leases. There is a very strong
volume of opinion that anybody who leases a house or a portion of a house to =
sub-tenant should be immediatelv evicted. There the difficulty of covrse will
be that even if you do punish the tenant, are you also going to evict the sub-
tenant and it we evict all sub-tenants, are we going to reduce the population «of
Delhi by several lakhs, because as soon as they are evicted, T suppose they will
have no optlion but to leave Delhi. That again is a verv difficult question on
which I should not like to express any views. It is for the Seloat Commitfee $o
eonrider.

The fourth point that T would like to mention is about inductrial housins
A number of industrialists have constructed tenements, or hutments or chawle
(whatever vou call them) for their industrial Mbour and the position at present
is that n man who was actunT'v in employment and was allowed 45 liva in Shes-
tenements is no longer in emplovment but refuses to vacate the building. That

-
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1 & point on which it was fely shat is is maenitestly uniair shat accowmmodation

constructed for employees of industrialists should be allowed to be occupied by

other people and & provision has been. introduced o make it quite clear thas,

under those circumstances, people who ceased to be in employment can be
avicted.

The fifth point shat I would like to mention is about facilitating building om
vacant lands. There sre certain bungalows with very large compounds und

- although we do not want shat she senants should be evicted from the houses, we
would like to see that where the compound is so big that it is possible to construet
snother building within $he same compound, provided of course the municipal
laws allow (it is not suggested that we should allow slums and overcrowding) but
if the municipal laws allow it we want to facilitate bpildings being constructed in
big compounds which are capable of accommodating more buildings than the one

~ sctually existing on it.

Then 1 come %o this vexed question of pugree or profiteering by landlords
and tenants. Here again both sides are accused of profiteering and some mem-
sure of control is necessary. Whether it should be a mere fine or imprisonmen$§
-and how far we can possibly stop this evil of profiteering und blackmarketing is
» matter for consideration. The only other point I would like to mention is
about the question of Government taking over vacant buildings. We have put
down the clause that where n tenant vacates a building afid the house becomes
vacant, the landlord must give notice to Government, and if Government want
is for their own purposes or for other things, they can take it on lease. The idea
:behind .is that we are expecting a number of foreign Embassies and Consulates
to be established in Delhi during the next twelve months. I am told that as
many as fifteen Embassies and Consulates are likely to be established in Delhi.
The question is how we are to find accommodation for all those people, or are we
merely to tell them that thev should not come here and establish their Embassie«
and Consulates simply because we have got no housing that we can offer them?
That was the concrete difficulty in connection with these Embassies and Consu-
fates.  The secoud consideration was the question.of derequiritioning. At
present 371 buildings in Delhi are under Government requisition and thiey are
continuing under requisition. Government are only too anx‘ous that they should
Se derequisitioned provided the officers occupying these bnildings can get alter-
native accommodation on lease. .that is that instead of the buildings being on
requisition, they should be on lease. Government are perfectly willing to pav
the rent and there is no question of rent. The only thing to be avoided is that
each government servant should not bé thrown at the mercy of the landlgrds
and have to face demands for pugree. When n government servant vacates a
private honae, his successar hae to atart all over again trving to cot a honme.
That is the whole idea behind this particular provision.

Sir, T won’t go into any more details. T hope T have explained the salient
features. As it is proposed to refer the Bill to Select Committee, T do hope that
my Honourable friends who have given notice of amendments for circulation
will kindly not move their amendments.

Mr. Preaident: Motion moved:

“That the PN to make better nrovision for the control of rents in certain areas in the
Provinces of Delhi and Ajmer-Merwara be referred to a Select Committee consisting of
Mr. C. P, Lawson, Dr. J. C. Chatterjee, Sardar Mangal Singh. Khan Mohammad Yamin
Khan, Mr. Hafiz M. Gharanfarulla, Mr, 8hah Narar Hasan, Pandit Mukat Bihari TLal
-Bhargava, Shri Mohsn Lal Saksena, Shri Satya Narayan Sinhh, Lala Deshhandhu Gupta.
Seth Sukhdev, Mr. Manu Subedar, Miss Mani Kara and the Mover, with instructiona
to report on or before the 10th March, 1947, and that the number of members whose presenee
shall he necessary to constitute a meeting of the Committee shall he Ave.'”
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~ Lala Deshbandhu Gupta (Delhi: General) (The Honourable Member spoke in
) Hindustani. FYor Hindustani text, see Appendix to the Debates for the 27th.
February, 1947. English translation given below.—Ed. of D.): Sir, 1 support
she Bill introduced by my learned friend, Mr. Gokhale. Before, however, 1.
give expression to my opinion on it. I desire to thank you for giving me per-
' missiva for the use of our own language instead of the language of the rulers,
In this commection, Sir, I also thank our revered leader Maulana Azad who
by his example encouraged me to make this sort of request. .
KRuling re. Vernacular Speeches by Euglish speaking Members in the Assembly.

8ir Oowasjee Jehangir (Nominated Non-Official) : 8ir, I rise to a point of order.
' The Honourable Member can speak English fluently and he has done so in the
House before.

Shri Mohanlal Saksena: He has not done so.

Mr. Prosident: Let there be no conversation between #wo Honourable
‘Members?

8ir Oowagjee Jehangir: Sir, 1 want a ruling whether the Honourable Mem-
“ber, although he can speak in English, can speak in any vernascular which is
not intelligible to a large number of Indian Members of this House.

Mz. President: The rule as it stands is: *‘The business of the Indian Legis-
lature shall be transacted in English provided that the President may permib
any member unacquainted with English to address the Council in a vernacular’’.
{4n Honourable Member: '‘Mr. Deshbhandbu Gupta is a B.A., LL.B.”) I do
xnot know whether he is a B.A., LL.B., or an M.A., LL.B., or what particular
degree he holds. Further the point is irrelevant in view of what I am going to
say.

There were, as Honourable Members are awage, some questions in this House
.about the relaxation of this particular rule. At that time, a substantial majority
of the Members seemed to be agreed that the time has now come to change
this rule which was framed in 1921, because, if not for other things, at least
national self-respect demands that the proceedings of the House shold be
-eonducted in a language which is Indian. At the same time, it was not for-
gotten that this is a multi-lingual House, if I might use that expression. There-
‘fore, Government said, with practically the approval, as I say, of a substantially
‘large portion of the House, that they will consider the amendment of this rule.
At that time I was under the impression that this rule has certain limitations on
account of the statute under which the rule was framed. Under the Govern-
‘ment of India Act, 1985 . . . . (An Honourable Member: ‘‘The Government of
India Act, 1985 is under suspension’’). The Honourable Member will please awaif _
what I am going to say. Under the Government of India Act, 1985, there is a
regular section which prescribes that the language of the Legislature shall be
_English provided that if a member is not sufficiently acquainted or is noé
-aoquainted with that language, he may address the Legislature in the Indien
language that he knows. But under the old Act of 1919 there is no such legis-
lative provision, Therefore, the statutory difficulty which is felt in the Provinees
about making any rule inconsistent with the statute does not arise in the present
case. The view which I have taken therefore is this, that-if for other considera-
tions the members wish to resort to any other language and if it is competent for
this House to change this particular rule, there is no reason why this rule should
not be liberally interpreted by me in the spirit in which the House would like me
4o interpret it, instead of waiting till this rule is formally amended. An objeotion
is likely to be raised here that these are the rules which are to be made by the
“Governor General in Council with the sanction of the Seoretary of State. There-
fore I might, be taken to have perhaps overstated the ease when I said that it is
<competent for this House to amend the rule. But the practice has been that the
Becretary of State always aceepts the recommendations of this House for amend-
ment of rules. In substanee, therefore, i4 comes within the powers of this

»
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House, to amend the rules. It is in these circumstances that { thought thas I
should not await for the formal amendment. 1 believe the position is clear se-
far,

In liberally interpreting this rule, what is the meaning of the word ‘un-
soquainted’'? A man might be knowing a few words like ‘Good morning’ and
‘How do you do’? He is acquainted with the English language, by a few words.
Yet he may not be able to express himself properly on certain occasions or with
reference to certain subjects. Therefore, I would leave it to the individual
member to judge for himself about his knowledge of the language instead of sit~
ting in judgment myself and would leave it to the Honourable Member to judge
for himself whether he feels that he is acquainted or unacquainted with the
English language when he wishes to speak in this House in any Indian language.

Of course there are difficulties in connection with this desire to have &
common audau sanguage  for aii but I need not go inio those difficulties. I
believe Honourable Members need not be very much afraid of the proceedings
being always in high flown Urdu or high flown Hindi, so that the other
members cannot understand the thing. An Honourable Member who wishes
to address this House does eare to convey his own ideas and views to other
Honourable Members and his very desire that his points should be understood
by all Honourable Members as far as possible will be an incentive to him
%o use such a sumple language as can be understood by the whole House, as
far as possible. - As for others who do not know Hindi, or Urdu or Hindus-
tani, I think they also have agreed to have a common national language und
ths will give them an opportunity to pick up the language slowly and
slowly. These are however different cons.derations. But 1 would earnestly
appeal {0 all Members who wish to speak in Indian languages that they
should spesk in a language which should be, as far as possible, understood
by all sections, who are not so very conversant either with Persianised Urdu
or Sanskritised Hindi; and if they resort to such & simple language as tha$,
1 think it should not be objected to by other Honourable Members.

8ir Cowasjee Jehangir: Am I entitled to speak in Gujerati and can my-
" friend Mr. Gadgil speak in Mahratti?

Mr, President: 1f the Honourable Member so wishes, I shall permit him-
but I wish to point out that these are all theoretieal questions; and <f the
question of & edmmon national language is to be seriously considered, as a
matter of national self-respect, objections of this type, which are more theore-
tical and more by way of exceptions should really not be raised. Raising sueh
objections btings down, to a state of ridicule, our desire to assert mnational
sulf-respect by resorting to an Indian language.

Mr. Tamizuddin XKhan (Dacca cum Mymensingh: Muhammadan Rural):
May I know whether, in future, an Honourable Member, if he wants to speak
in a language other than Fnglish, will_have to take your permission previ-
ously or can he just stand up and speak in any language he likes?

Mr. President: I would reserve to myself the right to give that permission,
not in the House but outside the House.

Mr. Tamizuddin Khan: What about the recording of the proceedings?

Mr. President: That is another difficulty. We have not yet got such per-
fect arrangements for the reporting of speeches other than in English as we
have in English. We have at our service four Hindustani reporters but they
‘cannot carry on the work the whole time, if speeches are made in a language
-other than English. Previous intimation is therefore necessary, so that the’
Hindi reporters may be called upon to be present in the House at the time-
sny Honourable Member is going to: speak in Hindustani. I would invite
the co-operation of all members of this House in our forward march, during-
this transition, to our own national language

\
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Sardar Sampuran Singh (West Punjab: Sikh): You have said thas each
Honourable Member would be the judge to decide whether he was acquainted
or not acquainted with the English language. Will he have to make announce-
ment of his decisiop before he speaks? Anyhow, we should get such a deci-
sion from him béfore allowing him to speak in a vernacular language.

Mr. Preasident: [ shpuld not like to have a declaration which may be some-
thing not quite true. The very moment an Honourasble Member begins o
weak, it means a declaration in action. He need not have a separate declara-
tion in words;’ and, as 1 said, if Honourable Members are anxious that what
they speak is not intended merely for the purpoie .of publishing what they
spoke but also for the purpose of conveying it to other members of the
House, then certainly it may be expected that they should talk in & very easy
language. Unfortunately today we are not yet masters of Hindustani to the
eXtent one would like.

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadun lural):
May I point out the practice in the past? If any member spoke in any
language other than English, he was expected to give a summary of his
speech towards the evening in English?

Mr. President: That also might be done but there is some difficulty abous
that, because the summary may not represent the actusl speech. It maey
oe something else. That is possible. Now, we have got.arrangements for
having Urdu, Hindi and Hindustani speeches reported. ~ If there be any
speech in any language other than these, we shall see what happens. Conven-
tion may grow. °

Dr., J. O. Chatterjes (Nominated Non-Official): May I ssk whether the
word ‘vernacular’ is Parliamentary? In actual usage, it has got a derogatory
significance. In the Central Provinces they have forbidden the use of the
word. My Honcurable friend Sir Cowasjee Jehangir referred to my Honour-
able friend speaking in the ‘vernacular’ and the word has salso been used in the
Manua!l of Business May I suggest that the word may be expunged from the
Mauual and its use forbidden?

Mr, President: That is a difficult thing to decide. Words are changing
their meaning. The primary meanings are abandoned in many cases and
secondary meanings ane attached to them. I may mention the word ‘cunning’
by way of example. It only referred to a man with some knowledge. Later
on it acquired a different meaning. The word ‘vernacular’ had a quite
differant meaning from the etymological meaning. Now, it is coming back to
its original meaning. It was once Parliamentary. It is getting un-Parlia-
mentary and we shall get rid of that word as soon as possible.

Lala Deshbandhu Gupta: Sir, T am glad inasmuch as my request has resulted
ir. not only affording me an opportunity to speak in-my own language buf
_your ruling has opened the way for other members also to speak in Hindustani.

Bir, in fact the worst aspect of this cycle of slavery is the fact that many
of us have not only forgotten our language but we have begun thinking also
in the language of the foreigners. I hope that as a result of your ruling those
of our brethern, who have not forgotten their language will take advantage
of it; and help the Hindustani language to attain to the position which i#
ought to have enjoyed after the Interim Government’s coming into power.
8ir, no Indian member should consider it below his dignity to say that he
can speak better in his own language than in the language of others. As i$
is but natural, at least [ feel no shame in admitting it and I am sure none of
my friends will feel shy of it.

8ir, regarding the Bill T agree with my learned friend. Mr. Gokhale, tha¢
the bill was already widely known and that there was no necessity of giving
it further publicity. The fact is that more than enough public opinion has
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.already been expressed about it. Being & mewmber for Delhi scarcely s day
_has pussed in the last there weeks when one or the other party had not expressed
it opinion or a deputation had not waited upon the members. I therefors
feel no hesitation in asserting that there is no further necessity to make this
Bill known. Sir, there can be no two opinion so far as ite basic principle
is concerned that & Rent Control Act is needed. If the law which is in force
in’ the form of an ordinance in our City and province is not replaced with
another law on its termination on the 24th March 1947 there will certainly
be such & disorder and such a black-marketing in houses as will have no peer
.anywhere. So far as the basie provision of the Bill is concerned there is no
room for opposition. Everybody feels that there ought to be some law. By
admitting himself that the Bill which has been introduced is not a measure
brought in at the instance of the Government my learned friend: has' made it
a8y for me. In the light of this admission it will be absoluiely wrong to say
that Government has made out a landlords’ Bill or that the Government is
against the tenants or that the Government do not sympathetically take into
consideration the feelings of the tenants.

But, Sir, there is another provision in this Bill which has been cursorily
referred to by our friend, Mr. Gokhale. It lays down that the Governmen
will have a prior right to requisition the buildings which may occasionally fall
vacant that is to say the Government will occupy for the use of the Governmens
gervants all these houses which now and then fall yacant. To my mind this provi-
sion is friglh’ful. The principle underlying section 11 is a principle which ought to
‘have no sympathy from us. 8ir, T admit the Interim Government came into
power only a few months ago, but this House has the right to ask the people
“who have held the reins of Government in their hands year after year why
did they not learn any lesson from the last war. How the World solved the
" housing problem after the last War was never considered by them. The results
" are the present manifold difficulties. We cannot say with certainty whether
normal conditions in housing would be obtainable five years after the termi-
‘nation of the War. The solution that has been suggested to the House is,
in my opinion, not the real solution. The right way of solving this problem
is that the Government should start a.building progrgmme on a vast scale.
- We shanld solve the housing problem as it has been solved in other countries.
We should not confine our efforts to making a law for the landlords and the
«tenants defining their mutual rights and relations but we should launch a
powerful scheme which would end the struggle between the landlord and the
tenant. Tenants who are now at the mercy of the landlords may themselves
become owners. We may start a scheme of building small dwellings accord-
.ing to the needs of the people and build them in such abundance that after
some time the tenant will become the owner of the dwelling in which he lives

#o that the struggle now existing between the landlords and the tenents may
end once for all. |

Sir, it is & pity that the Government has given no thought to this aspectd
-of the question nor has our learned friend given any assurance today to this
Hovse that such a plan is being considered by tho Coverument. I do not
-oppose the provision of the Bill in which a favoured treatment is recommended
for the Government especinlly in view of the fact that today the Goverament
‘benches are not occupied by members who were there six months ago. Today
the Government chairs are occupied by our revered leaders and we are an
much responsible for carrying on the affairs of the Government as they are.
The reason why I have mentioned it is that the Health Department whose
<duty it is to introduce such legislation as would solve this problem has done
mothing in this respect
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i Sir, she Post-War Reconstruction Plan for Delhi although it is still a
secret and ite details have not yet come before the House. I however had
the occasion to see a copy of it and I found that it eontained no special

provision for building houses.

Sir, if we compare our country with other countries just to find out how
#hose countries have solved their housing problem we will find that by introdue-
ing this legislation we are simply playing with this matter of the highest
importance. To tell the House how England, America and Russia and other
-countries solved this problem will take a long time and I do not want to go
into their details; but Sir, with your permission I desire to say & little about,
the United Kingdom, who provides us with so many highly paid I.C.8.
-officers who receive inspiration from England and conduct the affairs of this
-sountry. I want to tell the House how that country has solved this problem.
I bave in my hand the ‘Statesman’ of the 80th January 1947, which contains

the United Kingdom's bousing programme. It is written in it:

““Britains housing programme of 300,000 new houses for 1947, was announced on Tuesday
;b& the Minister of Health, Mr. Bevan. The estimated number of new houses required is
750,000. Towards this total, the Minister hopes to see 240,000 permanent and 60,000
hmpotiary“houm completed during the year, and 200,000 more under construction by

mber,

8ir, it shows that 7% lakhs of houses were estimated to be required for
the whole country and the Ministry there made provisions for building 5 lakhs
of houses by the end of December 1947, Contrary to this, our friends here
who are in charge of the Government, have done nothing even for their own
population which according to their own statement has grown fourfold. In
‘the past the Government had to make arrangements for the housing of 8,000
persons while now they have to do it for 47,000 Government servants and
other people. They have neither carried out a building programme in the
past nor have we heard of any such programme for the future.

Sir, if allowance is given to the Government to requisition private property
i¢ will give no relief and no housing scheme will be forthcoming. I therefore
oppose the provisions of section 11 and say that no allowance should be given
40 the Government. Health Department who have been negligent in this
respect for a long time will not be so in future. S8ir, 1 hive a pamphlet issued
by the Ministry of Information of England. I was surprised to read in. if
that from 1919 to 1939 England passed 19 Housing Acts. The Government
of England gave occasionally as much concession to the landlords as was
Housing Acts of 1923, 1924, 1930 and 1938 ure noteworthy in this

possible.
I now read to you what provisions they made in them:

connection.

“Up to the end of 1838. total Capital expenditure on subsidized housing since 1019 was
approximately £795,000,000 of which it war ertimated that £538,000,000 had been in respect
-of building b% local authorities and £257 million by private enterprise. The annual commit-
ment of the Exchequer in the vear ending March 31, 1839 was stated in the Annual Report
-of the Min(i:otz of Health 1938/38 to be £15,380,000, and the corresponding annual commit-

authorities about £3,800,000, so that the total annual contribution towards

wents of |
housing the population from public funds was, on the outbreak of war, just over £19,000,000."

Not only this that the Government spent such a large suin to provide
houses but it also arranged under the provisions of the 1980 Act that local
bodies and private persons who helped to promote the building programme,
may receive a grant of £3 per person for re-housing a de-housed individual.

“The Housing Aect 1930 provided for incremsed financial assistan i
took the form og the psyment of & fixed annual grant to loo:l ::tl?:ri:ic:.;orb‘ p'i:lonﬂ::

housed. The total sum payable was ascertaiged by maltiplying the sum of £2 5s. (in certain

ml cases b:.g.,f for unensgntkl‘);gd;ng on ehxp?xion site, the grant could be wp to £3 10s.)
y the number o s disp] rom unhealthy individ 1

few wtammnodo,t.iolf’mn been rendered available ** tress and individusl dwellings for whow
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Sir, this extract shows that in England local bodies and build.ng societies
were given Rs. 40 as grant for providing & house to a house-less person.

Our Government, however, who claim to be a national Government have.
not even considered this question. They don't consider it a matter worthy
of their attention. Sir, in addition to this there are 5000 building societies
in England who are bound down not to charge excessive interest. They
ehalk out a 20-year programme and they build such houses that make the
tenant the owner of the houss at the end of the 20 years. To private builders
90 per cent: of the money is loaned by these societies and local bodies.

Bir, I want to draw the special attention of the Health Secretary, who is.
present here, that he should study the pamphlet and sec how this problem
has been #olved in his country.

**Advancer made by Bu'lding Societies between 1919 and 1929 amounted (0 "1 576 n.Ton—
annual advances in the immediate pre-war years being in the neighbourhood of £130 millions.’

Mr, President: The Honourable Member need not go in such great detail
into the English plan of housing scheme. It is sufficient if he refers to them
in passing.

The House will now adjourn for Lunch.

The Assembly then adjourned for Lunch till -Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half past Two of the Clock,
Mr. President (the Honourable Mr. G. V. Mavalankar) in the Chair.

EXPLOSIVEs (TEMPORARY PROVISIONS) BILL—contd.

Mr, President: We will first take up the Explosives Bill on which I under-
stand there has been an agreement. I will put the consideration motion to
the House.

Babu Ram Narayan Singh: They have to make a statément abous the
eost of the stock.

Mr, @. 8, Bhalja: Sir, on a point of explenation, this ammunition belongs
to His Majesty's Government. Its present value is less than nil. If it had
sny value we would not be destroying it. ,

Mr. President: As regards the other point raised by Mr, Satakopachari, I
‘referred to various pieces of legislation. For instance, in the ‘‘Cantonments
Act of 1924,"" the words are, ‘‘for anything done in good faith ¢r intended
%0 be done’’. The same words occur also in the Provident Funds Act of
1025. The Factories Act, The Income-Tax Act, also may be referred to; so
I do not think that point remains,

The question is:

‘““That the Bill to continue for a limited period powers to exempt operations affecting

ammaunition, explosives and inflammable su ces from certain restrictions, and ts
regulate those operations, be taken into consideration.’

The motion was adopted.
Haji Abdus Sattar Haji Ishaq Seth: Sir, T move:
““That sub-clause (3) of clause 2 be omitted. '’
Mr. Prosident: The question is:
. ""That sub-clause (3) of clavse 2 be omitted.’”
The motion was adopted.
Mr, President: The quegstion is: .
*That clause 2, as amended, stand part of the Bill.'’
The motion was sdopted.
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Clauses 8 to 6 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
Mr, B. K. Gokhale: Sir, I move:

“Thul Le DBili, as amended, be passed.”’

My, President: The question is:
.“Thst the Bill, as amended, be passed.”

The motion was adopted.

-

Dioar: AND AIME-MEKWARA RENT CONTKROL BILL—contd.

F7+ President: The House will now resume consideration of the Rent Con-
t$rol Bill.

Lala Deshbandhu Qupta: Sir, I do not want to take up the time of the
House in giving facts and figures to show the progress of housing in England
but I want to rcad one or two quotations for the information of the Member
in ‘charge of the Bill. -

“During the tw.aty years between 1918—1830 over four million new houses were built—
approximately, three millions by private enterprise and one million by local authorities.’

‘In xddition, Sir, my learned friend, Mr. Gokhale has told us that building
material was d:ficult to be had and probably for § years we may not make
any arrangement to have enough houses for the town. In this connection I
submit that if our Government desired building material could be collected.
No one can deny that there are many physical difficulties in the way, but it
will be almitted at the same time that our Government do not even know
how much imagination is required for it. I want to draw the attention of the
House to another passage in this connection to show how this problem has
been solved in England.

“The necessity of speed, economy and conservation of labour in war time building has
led to the adoption of a greater degree of sandardisation in certain important items of
construction. By March, 1943, for inetance, the number of door types produced had been
reduced from 40 to 4; the number of glass substitutes from 300 to gg proprietory types, the
number of window types, from 300 to 30, and the number of standard type bricks from 17
to 2. This process has since been extended to cover such interior equipment as baths,
wash basins, surks, kitchen dressers, broom, cup boards, food storage with electric socket
outlets and taps.” ) ) .

Not only this, 8ir, if they could not get wood they joined together plywood
boards with rosin and 1made wood for their purpose. If the Government
possesses imagination, and pays heed to it there is no reason why housing
difficulties should not be removed. Unfortunately our great national leaders
who hold the reins of Government in their hands have no leisure and their
attention is not drawn to this question.

8ir, the condition of Delhi is pitiable. Ite population has increased by
6 lakhs during the last few years while there has been no increase in the
number of houses during the period. The Delhi Improvement Trust was
established in 1938. A great many hopes and expectations were bound with %

Mr. President: T think the Honourable Member is unnecessarily going into
a gide issue in details. Whatever the failures of the Government might have
been upto now in not taking up the housing programme, he bas sufficiently
invited the attention of the Government to the. necessity of that. The object
of the present Bill—the necessity of having some sort of control—is admitted
on all hands, and as the Bill is going to the Select Committee, I do not
think he need say anything more on the neoessity of having a housing pro-
gramme. That matter is indirectly relevant if at all, and he has sufficiently
spoken on that. Will the Henourable Member now esy what he wants to say
-on the merits of the Bill?
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Shri 8ri Prakasa (Benares and Gorskbpur Divisions: Non-Muhsmmadan
Rural): And also tell the House how is it necessary for people from outside Delhi
%o come to Delhi at all in such large numbers!

Lala Deshbandhu Gupta: In deference to your wishes, Sir, I wil nos
take much time of the House in this connection but with your permission 1
will say that so far as the Delhi Improvement Trust is concerned it requires:
the immediate attention of our Ministers. The Trust has realized one crore
twenty lakhs of rupees from the sale of lands but it has not offered any
building programme as yet. Instead of fixing the tenor of the Bill for 4 or 5
years 1 think its need will end in 2 or 3 years. As to the provisions of the
Bill I have to say that it has created an impression on the public that the
Government bhas introduced & landlord’s Bill. It is really not proper to say
shis. Conditions similar to Delhi are found more or less in other puiis or the
country also that is landlords and tenants cannot be kept in one catego
today. It is & very complicated question. While there are thousands of land-
lords whose financial status is much below their tenants, the number of such
landlords is very large whose status with regard to income is much higher
than their tenants. TLere is a large number of tenants who cannot afford to
bear even one rupee increase in their rents. In addition, there are sub-
tenants. (As pointed out by me during the course of a question in this
House) who are sub-tenants to the tenants of the Government. The number
of these sub-tenants in Delhi and New Delhi is counted in thousands, we can
eall these people neither landlords nor tenants. There should be a provision
for people also in this Bill. I desire to impress on the House and the Helech
Committee that they should bear in mind the distinction that exists between
Delbi and New Delhi. They should also bear in mind that no large increase
is made in the rent of the tenants. It will be an act of injustice to them.
While thinking of the tenants they should also think of the petty landlords
who are thousands in number. In the end, Sir, I strongly suggest that
tenants who hold the residence from the Government on a rentul of Rs. 17
per month and who have sub-let it for Rs. 100 per month should be treated
harshly. Neither such tenants nor such landlords who have realized thousands
of rupees as pugree, deserve any compassion. In Connaught Place ten
thousand of rupees are paid as black-money to rent a house or a shop. I wan$
that all these things should be borne in mind. There are many plots of the
Improvement Trust on which buildings can be erected. The Improvement -
Trust have sold out more than 8000 plots but no houses have yet been buils
on them. I think the Select Committee will reach proper conclusions only
if it bears in mind all these things and we shall be in a position to pass a
Bill which will be acceptable to all the sections of the House.

In conclusion I offer my brothers from the South who feel difficulty in

understanding the Hindustani language that if they give me one or two hours
a day for a week I will see that their difficulties in understanding the Hindua-

tani language are solved within one or two months.

Sardar Mangal 8ingh (East Punjab: Sikh): Sir, I welcome this Bill. . . .

Mr. Tamizuddin Xhan: Speak in Hindi.

Sardar Mangal Singh: Transition from English to Hindustani should be
peaceful and gradual.

Sir, I welcome this Bill not because it has increased the rents but because
the Government feels the necessity of proper rent control. I also weleome the
statement of the Honourable the Mover of the Bill that Governmens has eome
%o this House with an open mind.

This Bill raises very controversial issues. On one side there are house-

owners and poor landlords like my Honourable frieAdd on my left and then
there are tenants. However, the provisions of this Bill either affect the
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lsndlords or the tenants, aud this House has to give ité careful snd dispas-
sionate consideration to the claims of both sides and has gos t come to &
fair decision. "

I have to offer a few remurks on some important points. 1t is lmd' down
that this Bill shall remain in force for & period of two years. Now, Sir, the
ditficulties which have been pointed out by my Honourable friend, Mr. Gokhale,
about the provision of building materisls and so on, and also taking into.
consideration the general economic condition of the country, I do not think
that normal conditions will return after two years. I therefore submit thas.
this period of two years should be increased to four years, so that the tenants
and the landlords may know where they are for the next four years. There
are three pointe in the Bill which are controversial. One is the standard ren$.
and its definition. Secondly, there is the percentage of rent incresse and
thirdly the question of evietion. These to my mind, Sir, are the prinoiple
and highly controversial clauses of the Bill. As regards the standsrd rent,
it had been laid down in the Bill that the rent which was given on the lst.
November 1946, plus land tax if any, house tax and plus 33.1/8 per cent.
that will be the standard-rent. In all previous legislations and the Ordin-
ances issued by the Government of India and other Provincial Governments-
in this respect, the date has been taken gomewhere in 1939 when abnormal
conditions began. I am really surprised how the Government of India has.
arrived at this particular date, the 1st November 1946. Such @ data line
must denote a certain_change in the economic condition of the country. Im
our calculations we are generally taking into consideration the 1639 year.
That is the standard year for calculations and the Economic Adviser to the
Government of India takes that year as the standard year and then calculates
his index number on that yesr. I am not divulging any secret when I say
that the Central Pay Commission has also taken that year as the standard
year. I am really surprised and I would like to know whether the rents of’
those buildings built in” 1944-45 were fixed at a higher rate, taking into consid-
eration war conditions. Now, I wish to ask the Honourable the Mover of the
Bill whether there will be the same percentage of increase on that rent which
is already a higher rent. If you do that you hit the tenant twice, which T
hope is not the intention of the Government. I suggest, Sir, that the
standard rent should be taken as that amount of rent which was being paid aé
the-beginning of the war, that is in 1939. And about those buildings which
have been built later on, or about those bufldings about which we do not
know anything, or they were not let on hire at that time, those houses: whose,
rent cannot be determined by anyone of those methods, we can consult the
municipal records. The house-owners pay house tax on their houses and for
the purpose of assessment of the house tax in the municipal records, their
rental value is mailtained. It is easy for the Government to consult those
records and find out what the standard rent should be. Then again, what
should be the percentage of increase? B8ir, this point requires very careful
oconsideration. 8ince 1989 on the commercial houses 12} per cent. increase has
already taken place and this Bill propeses first 33-1/8 per cent. on the original:
rent plus 12} per cent., and then on this whole amount another 25 per cent.
If we oarefully calculate the figures, the increase will go as high as 100 per-
cent. This, I submit, is rather excessive. I do appreciate and recognise the
difficulties of the house-owners. They have complained that their houses have
been sub-let or they are not getting a fair return on their property. That
point will have to be taken into consideration. But, Sir, we have also to-
take into consideration what amount the property is fetching now. After all
this house rent is an unearned income. And what are the other propertie;
y}elding in the way of unearned income? For instance the Government secu-
rities? What income are these securities yielding? And then what about the
bank rate. All these things we will have to take Into consideration. T may
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‘be reminded that the inudiords have to undertake repsirs and the cost of re-
pairs hag gone up three or four times. We have to make provision for this
-although the landlords very seldom undertake repairs. The complaint is that
they do not undertake any repairs but in order to enccurage them that they
should umndcriune repairs su. @ j.oyision shouid be mal'e for he ‘uereage of
rent. In this respect I would remind the Honourable House the step which
the Bombay Government has taken. They have brought forward a similar
legislation and they propose to increase ten per cent. of the rent ta encourage
the landlords to undertake repairs. This is what they say in their objects and.
reasons.  The provision is made for landlords of premises lot at - .tervals
which did not take the present high cost of maintenance and repairs into
account to make an increase in rent in the existing ten per cent. with the
‘object of encouraging landlords to keep the premises in proper repair. That
is the object of the Bombay legislation. 1 would commend this point of view
‘%o this Honourable House.

Now as regards the increases, residential houses will get 83-1/8 per cent.
on the rent which is paid on the lst November 1946. 1f the objucy of the
Government is to increase the rent which was preveiling before the war by &
-certain percentage, then this provis.on will carry very far. This wiil kit tie
tenants to a very, great extent and may amount to actual hardship. This
point should be taken into serious consideration. )

Another point which requires ecareful consideration is the provision of
punishment. Whether it is a landlord or a tenant in this matter lot us moet
‘out even handed justice or fair justice and whether it is the landlord or: the

tenant who is guilty, give him deterrant 'punishment. This Bill

3r.u provides & fine of Rs. 1,000 only. My Honourable friend Lala
Deshbandhu Gupta just now said that if any shop is going to fall vacant in
Connaught Place large amounts of money are offered as mugri, smouniing o
as much Ra. 10,000 to 15,000 ang if you fine a man Rs. 11,000 only, he can
easily add to this 1.000 to thc rug=i and take it from tho tenaat. "n this -sc
as in the case of unauthorised sub-letting on the part of the tenant I would
submit that a punishment of imprisonment only should be provided. No
option should be given to the courts to impose a fine instead of imprisorraent.
If these unsocial elements amongst the tenants and the landlords behave like
this I feel the legislature would be justified in providing imprisonment in such
cases. If these people who are in the habit of going to clubs every night
know that they have to go to jails, I think they will think twice before
demanding pugri from those unfortunate people who have to offer it. T wnld
therefore urge upon the Government to provide imprisonment only and no
other form of punishment in the case of those who are guilty under this Bill.

Miss Maniben Kara: Also chakki.

Sardar Mangal Singh: Trprisonment includes chakki.

T do not want to take the time of the Honourable House as we want to
finish the consideration of ‘this Bill by 5 O'clock. My last point is about the
eviction of tenants.” On this point we have received opinions from both sides.
Some of the landlords are really hit hard. For instance, if a (Government
servant who is serving in Bombay retires on pension and he wants to go back
to Delhi and settle down there, surely if he has got a house in Delhi he is
perfectly entitled to occupy that house. If he is after retirement thrown ous
-of his house in Bombay and then when he comes to Delhi he is on the road,’
his case requires sympathetic consideration, But the clauses as thev are
now before us provide ample room for litization. There has been much ahuse
of the provisions already in the Ordinance—abuse both on the part of the
tenant and on the part of the landlords. TFlimsy excuses are brought forward
to evict the tenants and also the tenants on equally flimsy grounds have
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refused to vacate. In this matter we have to bold the balance even and
provide for real cases of hardship. While on this point, .care should be taken
to resist the temptation dn the part of the landlords to get their houses vaocat-
ed, so that they might get a good amount by way of Pugri- or may also in-
crease the amount of rent. ‘I'he clause as it stands et present will give
ample scope to those people to start litigation. The clause reads:

“‘that the landlord requires the premises for use as a residence for himself or his
dependunts or any person for whose benefit the premises are held by him and that he is
unable to secure other suitable accommodation.”

This is very elastic. The word ‘dependants’ is not defined in the Bill.
Auy near or distant relation can be a dependant. In our social system, in
our joint family system there are all classes of dependants. The position is
made further vague by saying ‘‘by any person for whose benefit these premises
are held”’. This gives room for long and extensive litigation. I am prepared
to make room to accommodate the landlord himself if he is in real difficulty.
Beyond that we should not go. 1f we do that we may give a convenient
handle to landlords to harass the tenants, and to start unnecessary litigation.

While on this point even in the case of the landlord I want to insert a
provision that the landlords should not be allowed to file a suit without the
permission of the district magistrate or the rent controller of the place. At
present there are certain unscrupulous landlords—I do not blame all—and phere
are also cetain landlords -who are quite honest and they suffer the most. But
there are landlords who in order to harass the tenant to have an increase in
rent or to have a house vacated file suits and engage a lawyer, and worry -
the tenant. Some busy people try to satisfy the landlords. Therefore provi-
s‘on should be made thut if there is u prima facie case only then the landlord
should be allowed to file a suit. Otherwise that suit should not lie until. he
has obtained the permission of either the district magistrate or the rent con-
troller of the place.

One point more, Sir, and 1 am done. I feel that the increase of rent is
uniform. This law of percentages acts very harshly in the case of low-paid
people, while it gives some relief to the higher class people. I would like a
provision to be made in this Bill exempting those tenants who are paying say
up to Rs. 25 or Rs.:80. The poorer classes of tenants should not be forced to
undergo this increase. There are classes of government servants whose salaries
have not been increased very much and in their cases it will be a real hardship.
In the case of a man who is paying Rs. 4, you are putting Rs. 2 more. That
will be a case of real hardship. In the case of small tenants some limit may
be fixed. I have put down tentatively Rs. 25 or 30. There is no case of Gov-
ernment losing any money. We are making provisions for the benefit of larger
numbers. This Bill is a highly controversial measure and I gave notice of an
amendment that it should be circulated. But now that it had been before the
public for over three weeks and opinions have been expressed I did not press it.
The most eloquent expression of opinion was on last Monday, the 24th when
almost all the shops were closed. There was a complete hartal. Goverument
should take note of this fact that public protest was strong and unanimous. T
do not want the Government to be influenced by this hartal so much that they
may forget the case of the landlords, but at the same time we cannot ignore the
fact that on this matter all classes of people are united. Tt was a heartening
sight to see in the public meetings Hindus, Muslims and Sikhs and all sorts of
people joining together to protest againsb this Bill. Tt wns rother a good thing
from the communal point of view.

Shri Mohan Lal 8aksena: Communal or national point of view?

Sardar Mangal Singh: I mean the same thing. This Bill has improved the
communal relations. I do not want to be misunderstood, but I wish to point
out to the Government. now that the Honourable the Leader of the House is
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here, the point of view of the ordinary man in the street. Invariably the ques-
tion is put ‘‘Is the National Government coming forward at the first session {0
increase the rent of the houses?’’. =~ Whether it is right or wrong it is being
talked of freely that this is a Landlords Bill and that the present Government -
wigshes to help the rich people. This Bill supports their point of view. Per-
sonally I think the Government probably had no time to think on these points.
As the Honourable Mover had said there was no time and therefore the Bill has
been hastily drafted and therefore the Goverument comes here with an open
mind. -What does that mean? It means the Government had no time to give
to these important points. I am glad from one point of view, namely that they
have left the decision to the House. But at the same time it shows that the
Government was not able to give that amount of time and consideration which
this matter deserved. I do not wish to tirc the House by reading out the
opinions which have come fromi many newspapers and public bodies, but the
impression has gone out that this Government is in favour of the landlords and
against the poor people. I wish that this unfortunate impression should be
removed by the action of the Government. The man in the street, the common
people have put this Government in power. If they are disappointed and fcel
that this Government is not really protecting their interests but is more favour-
able to the vested interests, I submit, Sir, that the prestige of this Government
will go down. I am anxious that our people should not be disappointed. We
should in this House adopt measures for the welfare of the people. Of course
we cannot please all people. The vested interests cannot be pleased, and the
greed of the bigger landlords cannot be satisfied. We should therefore take a
bold and straightforward course. We have to improve the condition of the
poor people. That was our stand when we were fighting the British Govern-
ment. 1 am sure every Congressman stunds for that ideal. We should demon:-
trate that and we should not give an impression of any other kind which may
be exploited by our opponents that the Congress Goveimment is now helping
the capitalist, that it has let down the poor people who by their sufferings, by
their wholehearted support and by their votes have put us in power. This may
be considered a small measure, but this gives an inkling to the mind of those
who are ruling the destinies of our country at present. I submit that the
increase which this Bill provides is really excessive. There should be some
increase, I admit. We might as well follow the Bombay legislation. It is only
10 per cent. increase on the 1939 standard rent. That is also meant to encourage
the landlords to carry out repairs in their buildings. I hope that the Select
Committee will take all these points into consideration and so amend the Bill
that it will meet with the approval of the general public outside. Sir, I support
the Bill. ’

Pandit Mukut Bihari ILal Bhargava (Ajmer-Merwara: General): Sir, 1
rise to support the motion for reference of this Bill to the Select Comm ttee. The
principle undeglying this Bill cannot properly be defended because any measurc
or enactment of this kind makes serious interference with the rights of privat:
property, and no Government will feel plensed to take the course of adopt'ng such
sort of emergency legislation which seriously interferes with the rights of private
property. But unfortunately we are living in exceptional times, and the legncy
of the war and the abnormalities created by the war still exist. That is tho

» justification for this measure. Tt has been argued owtside the House and also
on the floor of this House that this Bill is sponsored to encourage
vested interests. But I respectfully submit that the very fact that this emer-
uency measure aims at interference with the rights of private property shows
that it is not in the interests of landlords but it is for the protection of the larger
hody of the tenants that the state is taking into consideration the abnormat
eonditions ex’sting at present and has chosen to take this extraordinary measure
of interfering in the domain-of the relationship of landlord and tenant which

-
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usually and in orawsry circumstances must ve aeternuned by economic factors
only. ‘Lheretore, dur, this argument that this .5 & Ieasure 10r the provecilon
of tne lanuiorus 15 susosuvely wrong. In fact, 1t 1s for tne provecuou ot tng tunants
that ths legwiaton nas peen sponsored and nghtly 1n the ubuormal circumstances
in which we are hving. This measure, as has been pointed out, deters tne
solution of the probiem of acute housing. It does not pretend to give & solution
for it and shererore 1t 1s certainly of a temporary character and for a tewporary
period. It 1s tirst for two years and its life is 1o be extended for another two
years, il the cond.tions do not improve, -Therefore, Sir, as has been pointed out
by my Honourable friend Mr. Gupta, this problem must be tackled by the Gov-
eriment on & permanent scale so us to obviate the necessity of a8 measure of this
tvpe which is intended to mecet an emergency. The fact is that so far as Delhi
and New Delhi are concerned, the previous government cannot.escape the res-
ponsibility for accentuating this problem. This indiscriminate shifting of offices
from Simla to Delhi has certainly aggravated the problem and further we fiml
that even in these exceptional times there are big bungalows nccupied by officers
which in ordinary course are capable of accommodating more than one family
and still we find that big palatial buildings are heing occupied by officers and in
many cases, as has been pointed out, this lenicney on the part of the Govern-
ment has been sbused so much so that tenants have sub-let at fabulously high
prices. No action is being taken against them. Similurly there are open plot<
of land particularly in my province of Ajmer-Merwarz—in Ajmer, Beawar and
Nasirabad to which the provisions of this Bill apply. large tracts of lind which
are nazul’ property are under the trust and management of the local hoards ana
muuicipalities. They have no funds at their disposal to invest in construction
of buildings andsthe Government should come to their nid and should advanes
sufficient funds in order that they may be able to construct buildings and thus
the housing problem which is getting more and more acute in Ajmer and other
urban areas may be eased. If the Government advance sufficient funds to these
local bodies, either by way of grant or even as loan. then so far ns my provires
is concerned, the housing problem can very easily be tackled.

Coming to the main provisions of this Bill, 1 w Il muke certain observations
for the consideration of the Select Committee. Iirstly, there 1s sbsolutely no
reason why under clause (2) where Goverument luppens to be a tenant or the
Government has requisitioned the property and is in possession by means of
requisitioning it should be treated on a different and better footing than the
ordinary tenants. The provisions of the Bill should be appled to the Govern-
ment when it holds the position of n tenant, as it is upplicd in the casc of privat.
men.

Then the next point is as regards the rent. It has been pointed out and rightly
on what criteria the Government has fixed 1st November 1946 as the basic periol
on which the standard rate is to be calculated. In the Statement of Objects
imd Reasons no reason has been given why the 1st November 1946 should have
beenwelected by the author of the Bill. 1In fact, in the Rent Control Order that
applies to Ajmer-Merwara as aiso in Ordinance XXV of 1944 which applies 16
Delhi, 1st January 1989 has been taken to be the basic pericd. Instead of
January 1989, it can be taken to he 1st September 1989, that ‘s just preceding
the war but there is absolutely no justification for taking 1st Novembhar 1946 g4s
the basic period and if the wording is kept as it is in the Bill it will open the
door to litization because it will not be yossible by a court of law to determine
without oral evidence and oral evidence. as evervbody knows, opers the door
for periured evidence and therefore the safést course is that orovided by the
Bombay leg'slation. - That is the assessment value of the pronertv as it has been
made bv a municinal board or in cases where there is no such nssescment the
rent that was being naid on the 30th September 1939 plus such-enhancement s

may be 1sid down in the Bill.



1290 LEGISLATIVE ASSEMBLY [271r FEB. 1947
-[Pandit Mukut Bibari Lal Bhargava] .

Then I think the greatest detect in this Bill is that it upplies a uniform and
ﬂgﬁ rate in respect of all classes of tenants, in respect of the tenants living in
\iltterglxt areas. ‘I'nat 1s the greatest detect of the Bill because the condit.ons
even in New Delhi and Old Delhi wre absolutely different. Similarly conditions
are different in Ajmer, Beawar and Nasirabad which are smaller places, where
conditions are absolutely different from those in Delhi and New Deihi. 1t hus
been argued by the Member in charge of the Bill that the Government did not
like to waste sne valueabie time of this leg.slature by bringing in three lsilis in
respect of the three areas but I ask why should not a separate provision have
been made in the four corners of the Bill in respect to the areas which are abso-
lutely different from each other and where the local conditions are diametrically
opposite and irreconcilable. Therefore the first duty of the Select Committeg
will be to lay down different standard rents in respect of d:fferent areas and also
in respect to the different classes of tenants. The Ajmer Rent Control Order,
Section 8, gives a progressive rate of rent in respect of the different classes of
tenants. In the case of those paying rent below Rs. 25, it is only 8 and one-third
per cent. In respeet of tenants paying rent up to 50, it is 12} per cent and in
respect of tenants puying rent above Rs. 50 it is 25 per cent. Difference has
nlso been made there in respect of the residentiul buildings as also commereial
buildings and in case of commercial buildings the progressive rate prescribed in
the case of those buildings paying rent upto Rs. 25 is 25 per cent. and in respect
of ether buildings it is 50 per cent. Therefore I submit that the Select Com-
mittee will be better advised if some sort of progressive rate is provided in respect
of the different classes of ténants, as also in respect of different areas.

" Then coming to the next controversial clause in the Bill, about the enhance-

ment of rent in respect of the residential buildings by 88 and 1/8 per cent. and
in respect of the non-residential buildings 33 and 1/8 plus 25 per cent., I submit
it is exorbitant and it certainly goes to the detriment of the tenants. There is
_absolutely no justification for this particularly when the basic year provided is
November 1946. Therefore, this clause, in respect of rent, requires to be drasti-
cally modified and recast both in respect of the standard year and also in respect
of .the standard of enhancement that is provided for there. .

Then, Sir, the next controversial cluuse is about the ejection of tenants. The
clause as it stands will ecreate verv bad times for the tenants and it will encourage
litigation. Therefore, us is the casc in the Ordinance of 1944, which is applicable
in Delhi, provision should be made that if at any time a tenant shows that he is
ready angd willing to pay the rent, then the rent should be paid by the tenant to
the landlord and he should not be cjected from the building. In the present Biil
it has been provided that if within one month of the notice of payment he does
not pay the rent, then it is g ground for ejection. Here also in a court of law
it will be a question of dispu#® as to whether any puyment was made or not and
it will be easy for the landlords to cvade nccepting the rent for a considerable
period and then to go to the court of law and say that because the rent has not
been paid, the tenant is liable to be ejected. Consequently, the better clause
is the one that exists in Ordinance XXV of 1944 which is to the effect that as soon
as the tenant shows his readiness and willingness to pay the rent, it should be
acoepted. The next point of dispute in this clause is about the contingency when
it will be possible for the landlord to take the building for his own use. Here also
the words of the clause are very vague and very indefinite and are liable to lead
to litigation. In fact, in the Ordinance of 1944 no such clause exists and if any
such provision is to he made, it must be provided in the Bill, that it is only for
the bona fide use of the house-owner that the house may be vacated and not for
h% dependents. The word ‘dependent’. as has been nointed out, is & very wide
term and it should be deleted from the provisions of the Bill.
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Then, Sir, the greatest defect in the Bill is cluuse 11. I wus surprised o
find why an exceptioual clause of this nature should have been incorporated in
this Bill, because neitner in the Ajmer Rent Control Order nor in the Urdinance.
of 1944 were similar powers reserved by the Government that it will be the
duty of the house-owner to notify to the Collector within 7 days of the vacation
that the House has been vacated. The clause further provides that in the next
7 days the Collector will-have ubsolute :nd arbitrary powers to put any officer
of the Government in occupation of the bulding. 1 respectfully submit that w0
such drasfic powers vested in the Government either under the Defence of ludia
Rules or under Ordinance XXV of 1944 and wlicre is the justification for a measure
of this nature in these peace times? It has been contested by-the Member in
charge that certain Embassies are coming from foreign lands to Delhi and build-
ings are necessary for their accommodation and that is the justification for this
clause in the Bill. I respectfully submit that this clause is o dungerous clause
and no civilised Government can, merely on the plea that certuin Embassies will
have to be accommodated, have these extraordinary powers, which means
almost the negation of the elementary rights of private ownership. Therefore,
I contest that clause 11 should be deleted altogother from the provisions of this
Bill. ’ .

Taen, Sir, in the end 1 would ['ke to mention that a measure of this nature
can not be given a prolonged life by repeated doses of legislution after every two
or three years. ‘I'ne remedy lies in tackhng the probiem on u permanent basis
and po Government in these modern and civilised times cun refuse the facilities
of housing. Just as food und water ure necessary for a civilised existence,
similarly housing shelter is necessury and it is- the primacy duty of a civilisel
Government to provide accommodation for every person. Ihis can only be dons
with such a housing programme the picture of which has been given by my
Honourable friend Lalu Deshbandhu Gupth.  With these remarks 1 support the
motion. ‘

. Mr. President: 1 find so many Honourable Members unxious to speak on
this Bill and I do not wish to curtail the debate at all. But there is just one
point which I would like to mention. = After all, the Bill is going to the Select
“Committee and 1 want to point out oune difficulty. Unless we put this motion
through today, the only other officinl day will be the 5th March and then the
House adjourns on that day to re-ussemb’e on the 10th. The other days are
holidays. The motion suggests that the Select Comunittee should report by the
10th Margh. Unless, therefore, we sit with a determination to put through this
motion today, the possibility of the Select Committee reporting by the 10th will
prove infructuous, because the House will have no time. T would, therefore,
request all Honourghle Members who wish to speak not to repeat the snme argu-
ments over and over again nor to ¢o intd"the various clauses in detail but just o0
touch salient points. to which thev wish to invite the attention of the Select
Comnnittee.

Mr., Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, T quite appreciats the point of view that the Chair has placed
before the House and I do not propose to discuss any clauses of the Bill. On the
whole, I think the Bill is useful and necessary. The only point that 1 want
to bring to the notice of the House is that we have got to look into the question
of the availability of the honse more than the consideration to be given to th.
lanllord.  1'rom the opinfons that have been expressed in var'ous newspapers
and the propuganda that has heen carried out the point has been made by the
landlords that thev should be allowed to have n bigger share in the increase
because it costs them much more now for repairs nnd also they feel that the
construction of a new building now costs much more than before. The question,
of the construetion of new buildings is not at all being dircussed on the floor of
the House and the landlords have tn satisfv themselves with just as much income
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H3 Waus avalubie t thew 1n 19oY.  That is nov the case of tae landlords in Delui
ouly, buv in Bihur aud Orissa due to the permanent settiement the landlords
bave to be satisfied with the rental which wus fixed somewhere in the year 1867
by Lord Cornwu.ls. ‘Lhe rents which were applicaple to tnem at that time,
namely Iis. 3 or Ks.  per acre are still prevalent now. No Government hus
uver tuken notice of the fuct thav because of the changing condrtions the land-
fords should be given any particular advantage or permission to increase their
rents.  ‘Lhat condition not being there, 1 do not suppose the landlords have any
case for uuy increment. 1 would suggest that efforts showid be made more to
save the tenants rather than give any advantage to the landlords. The landlords
are the capitalist section of tne society. In view of the present wave of democ-
racy that is prevalent in the country, I think this House should take interest
more in the tenants than‘in the landlords. 1 do not want to discuss the question
of eviction or increase or unything like that. I only want that the Members of
the Select Committee should bear this in mind that there should be no increas:
m rents on the bas's of 1946 rents. The lundlords shou'd not be permitted to
do that. With these remarks, I resume my seat.

Sardar Sampuran Singh: Sir, I welcome this Bill. It is really beneficlal
both to the House-owners and the tenants. A good deal of criticism has been
levelled on tMe clause about eviction. I find this is mainly on account of not
reuily understanding what exactly is meant by the clause relating to eviction
of tenants.  For example clause 9(e) has a provision that if the landlord requires
the premises for use as a residence for himnself or his dependants he can get them
vacated. T think the word ‘dependant’ is clear enough. If necessary it can he
further defined. It means people who live on the income of the owner i.e., his
children, w'fe and such other persons. The question of joint family Jdoes not
arise, because if it were a joint family property, then all the joint owners will
he considered owners. If the owner of the property is a single person, then of
sourse it depends upon him only and his dependunts to get it vacated. If there
arc severnl owners, nuturnlly all their dependants will come under that defin'.
tion. Moreover roma Honournble Members have said that it should not have
been provided that the house could be vacated for‘‘any person for whose benefit
the nremises are held hv him''.  This would_ba most vidirnlang,  Tf the house is
in trust with a person for the benefit of a third person, then the real house-owner
i« that person for whnee henefit he is holding that house and wnder ruch cir-
cumstances there should be greater reason that the House should be vacated for
the use of the beneficiarv. Tt is auite correct that ineresse in rent shonld L.
allawed an necount of the rica in eost of renairs and cost of maneoomant.  Thes.
things are more or less for calculation. We are not bound hv anv fionres. Tf 33
per cent. is verv high, I think it could be reduced to some reagonable figure. On
the wholc the Bill is & very useful measure. With these remarks, I support the
Rill. '

Shri Mohan Lal S8aksena: Sir, 1 move:

“'That the name of Pundit Thakurdas Bhargava be added to the names of members of
the Belect Committee.”

With your permission I should like to mnke a fow observations. Let roe tell
vou frankly, Sir, that I cannot compliment the Works, Mines and Power Depart
ment on the draft of the Bill which has beeu introduced. True, ‘n his haste to
introduce the Bill on the first dav of the wnening of the Ression tha Fonourable
Member wanted to have some sort of Bill. I msay tell my Honourable friend
that in doing 8o he has done a great deal of mischief. He has m-nafed 8. wrong
impression and he has brought a lot of od‘um on the precent Tnterim Govern-
ment. He has told s that he will trv to undo the mischief nertly hy meking »
gtatemant that he i inet incornaratine tha recommendatinna mada by the Chicf
Commissioners and tried to introducé it in the form of one Bill. He has also told
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us that the representatives of both landlords and tenants were consulted. From
what I have personaily learnt in Delhi, 1 can say that the representatives of
tenants in Delhi were not consulted by the Chief Commissioner and some of the
provisions in the Bill as drafted are such as to give the impression, which hax
gone abroad that it was drafted with the approval or at the instance or suggestion
of the house-owners and landlords.

Sardar Mangal 8ingh: Or at the instigation of landlords. .

Shri Mohan Lal Saksena: The first question that the Select Committee will
have to consider, as has been po.nted out by my Honoourable friend Pandit
Mulut Bihari Lal Bharguva, is whether the provisions of the Bill_should apply
to all areas provided for. Up till now three Ordinances were issued. This
-shows that the provisions of these three Ordinances are quite different from one
another. Theretore the Sclect Committee will have to consider w]}ei'her different .
provisious should not be framed for Ajmer-Merwara, for Delhi and for New
Delhi. We know that Shahdara comes mn the Bill, but the conditions in Shah-
dara are quite different from the conditions prevailing in New Delhi. There
another point to which I should like to draw the attention of the Belect Com-
mittee, and that is that we should introduce such provisions in the Bill as
would increase litigation. In'fact the Select Committee should devise ways and
means by which litigation could be minimised. As a matter of fact there should
be some machinery provided by which there should be speedier and summar)
settlement of disputes arising between landlords and tenants. @ With these
remarks, T support the Motion for referring the Bi'l to the Seleet Cornmittee.

Mr. President: Amendment moved: *

“That the name of Pundit Thakurdas Bhargava be added to tbe names of Members of
the Belect Committee.’

Misg Maniben Kara: Sir, I welcome the main idea of the Bill, vis., to control
rents. But the Bill as it stands does not show that the purpose is to control
existing rents. For the last 15 days or so I have been watching with great interest
the meusures brougnt vetore this House. 1 want to judge cvery issue on its owi
ments. 1 am indeed greatly disappointed that in these last few days & number
of Bilis have been introduced which to my mind are ugainst the interests of the
poor and common people of this country. 1 am all the sume happy to hear iie
statement made by the Honouruble Mover that on th's particular Bill he is
gomg to keep an open mind and the issues involved will be seriously considered
and 1f necessary overhauled in the Saleet Committee.  As a number of speakers
bave already spoken ou the Bill cluuse by clause it is not my intention at th x
stuge to repeat the same arguments. because T am greatly interested to sce that
thi< Bill goes to the Select Committee and comes back to this House before th -
expiry of the Ordinance. T onlv wish to point out a few facts which to mv m'ni
have not been brought out by the previous speakers. I am of opinion that there
is no justification whatsoever for any merement in rent, for the simple reason
that in non-residential prem’ses increment has already been effected.in 1948. In
all other provinces wherever ary slicht increase has tuken place it is done on the
basis of rent in 1989. Here ueain, Sir. the basic rent, peculiarly enough in this
provinee ‘r not onlv theMent which the tenant navs tn the 'andlard hnt a'en the
ground rent and house tax which is paid by the tenant. T de not think the
municipat laws nllow thix: but somehow or other the practice har heen that »
tennnt nat only nave rant hut he hae 1 nav tha hanas tax as wall ag er~und rent.
Bo the 88 per cent. increment proposed in this Bill is an increment not omly on
the rent hut a'so on the honge tax and the gronnd rent.

Mr. President: What does the Honourable Member mean by ground rent?
Sardar Mangal Singh: That is lease rent.
Mr. President: Does the tenant have .to pay that?
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Miss Maniben Kara: 1t is prevalent in many of the houses in New Delhi,—
1 dennitesy know.

Mr. Prosident: I do not know the conditions in Delhi but 1 know that in
Almedanaa ana other piuces wnerever a'tenaut puts up his own hut on a parti-
cular ground he .s liable to pay ground rent. .'L'ne structure be.ongs then to the,
tenant. But if the structure belongs to the landiord, of course the ground rent
does not come into the picture. But that is a mutter for the Houourable Men:-
ber’s information. 1 was surprised woen she was talking of ground ieut; per-
hapr: she is confused about the ownership of the structure. In one case it belongs
to the landlord; in the other case to the tenant.

Miss Maniben Kara: My information is based on the memorandum sub-
nitted to most of the Members by the Tenunts' Association; if T am wrong 1
hall be very happy to be corrected. These matters may be discussed in the
select Cominittee. DBut the clause as it stands says that the. increment will
bave to be paid not only on the rent but even on the house tax. I personally'
think that this is most unjust on the face of it. The Bill s it stands will meau,
“in the case of u residentinl area, an increasc not of 83 p. ¢. but 40 p. ¢. I bage
my argument on the basis that if the rent is Rs. 100 the house tax which the
ennnt today has to pay is Rs. 674, and according to my information he has. o
pay Rs. 10 as ground rent. That comes to Rs: 116/4. Sir, the proposed
e vement of 38 1. ¢, is based not on Rs. 100 but an Rs. 116/4: and that comes
< somewhere near 40 p. c. inerease in the resident’al area. T consider this tn
be a very serions matter to which the Select Committee must give serious consi-
deration. '

In case of the business areas if we assume the standard rent us that of 1989,
for which ulmost all the speakers have made out a case, the proposed increase
actually comes to 87 p. o. My Honourable friend Sardar Mangal Singh very
ably made out a cuse in favour of the tenants when he sa’d that tliere is absolutely

. no justifieation whatever at this stage to have any increment. Tt is not a matter
of compromise; it i8 because we have made it n compromise that we are not
asking for the reduction of rent. There was vo jnstifiention for increment of
rent in 1946: but since that was done todav there is absolutely no justifieation
for any increment of rent.

Lastly, taking into account the increwsed populution and the searcity of
houses it is the primary duty of Government to see that the people are housed.
At this stage to come out with a Bill lemu wore powers to the landlords and
muking it move d'fficult for the tenants is something which is not expected of
the present Goiornment. 1 therefore hope that in the Select Committee this
Bill will be completely overhauled.

Mr, B. K, Gokhale: Sir, T am greatly obliged to the Honourable Members
who have taken part in the debate for the lurge number of helpful and valuable
suggestions thut have been muade: [ amn quite sure that these suggestions will
be very useful when the Bill is considered in the Select Committee. A certain
number of suggestions have been made and criticism offered on the general poh(,v
of housing: and my Tonourable friend Laula Deshbandhu Gupta told us how iu
the United Kingdom they have had as many as 15 Housing Acts in the last 15
vears and spent large sums of monex on on('oummng private housing. T can
asgure the Hovse that the question of encourncing private housing is heing

activelv pursuoed Ly Goverument. Whatever has been ssid on the floor nf the
Housa todav, T <hall convev to the departments concerned; that is. to the Health
Department which is in charege of housing, and the Department of Tndustries:
and Sunplies which contralg buil&ing materials and ean make mors building
materinls. available in Delhi prowince.

T do not wich to take un the time of the Fouse bv dealing with all the varieus
rointa of eriticism which have been offered. Thev will no doubt be cansidered in
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the Select Committee. But I must emphat’ cally. assert that there is no question
of this being a landlords’ Bill. If this Bill is dropped and if the House decides
not to proceed with it. I am quite sure that the landlords will be only too pleased;
they will be delighted. | Nothing will please them more than that this Bill should
be dropped and not proceeded with any further. 1t is definitely a tenants’ Bill.
It ie only because Government fecl thgt rents must continue to be controlled

for the next few years until the Lousing position improves and the
4rn taw of supply and demand again operates, that this Bl has baen

introduced.

As regards the various provisions of the Bill, | made it perfectly clenr when
[ moved. for reference to the Select Committee that Government were keeping
an opeun mind, that they were not committed to -any pariicular provisions and:
would be perfectly ])lepfu‘ed to consider any reasonable suggestions or any reason-
able solution which might be evolved in the Select Committee. The speeches
which bave been made today show the complexity of the problems involved. T
is uot u very easy problem to deal with and {o make provisions in a hurry to meet
so many varying situations.

As regards the point wade by the Honourable Mamber from Ajmer-Merwara,
I can assure him that there will be no difficulty at all in making special prowi-
sions for special areas or for special classes of tenants and things like that, in
the Select Committee. If the Select Committee decides that Ajmer-Merwarn
rents should he treated on a different footing, it will be quite easy to make
suitable provisions to that effect. Similarly if the Select Committee feels that
rents below Rs. 30 should not be enhnnwd Jhat again can be provxded for: and
so on and so forth.

[At this stage Mr. President vaca.ted the Chair, which was then occupied by:
Mr. Deputy President (Khan Mohammad Yamin Khan).],

Just une more point. .\ good deal of criticism has been offered on clause 11
and it has been sakl that no such provision exists anywhere else. I may jusé
explain for the informut’on of the Honourable Members that clause 11 is drafted-
on the lines of a similar provision in the Madras Rent Contrel Act which has
been passed by the Legislature in Madras. I am also given to understand—
though T have not myself verified the statement—that a similar provision is cen
templated in ‘the Rent Control Bill which has heen introduced in the United
Provinces. 8o it is not something which we have cvolved on our own. The
ditficulty is there: If the powers of requisitioning are no longer available to
Governmenr, indirect requisitioning in this form might help Government, to tide-
aver the difficulty of housing their own government servants and the foreign
Embassies, Logations and others wh'ch T have mentioned. 1 would like to make
it clear that although 1 1inentioned foreign Embassies and Tegations as an
example, T would not say that that is the real object of the clause or that that
is the sole or the main reason. T have only mentioned it by way of illustration.

[ may also add that T have been very carefully watching the opin‘ons
expw:cod by landlords on this clause. and T find that hardly any landlord has
taken objection to it. After all it is the landlords who might have taken objec-
tion to this clause, and hardly any landlords association has taken objection.
All that they have suggested is certain amendments. However in respect of this
clause also, Government keep an open mind, and I am not asking the House
at this stage to commit itself either to clause 11 or to any of the other provisions
of this Bill. All that T am asking the House is to accept the principle of rent
control for the next few vears, the exact date to be determined bv this Housa
and by the Select Committee: and on that main principle, which is entirely in.
the interest of the tenants, I find that there is complete unanimity in this
House. 8o with these few words, Sir, T commend my motion to the House.
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Mr. Deputy President: The question is:

" “That the name of Pundit Thakurdas Bhargava be added to the names of Members of
the Select Committee.”

The motion was adopted. -
Mr. Deputy President: The question is:

‘That the Bill to make better provision for the control of rents in certain areas in the
Provinces .of Delhi and Ajmer-Merwara be referred to & Select Commiitee consisting of
Mr. C. P. Lawson, Dr. J. C. Chatterjee, SBardar Mangal Singh, Khan Mohammad Yamin
Khan, Mr. Hafiz M. Ghazanfarulla, Mr. Shah Nazar Hasan, Pandit Mukat Bihari Lal
Bhargava, 8hri Mohan Lgl Saksena, Shri Satya Narayan Sinha, Lala Deshbandhu Gupta,
Seth Sukhdev, Mr. Manu Subedar, ‘Miss Maniben Kara, Pundit Thakur Das Bhargava, and
the Mover, with instructions to report on or before the 10th March, 1047, and that the

number of members whose presence shall be necessary to constitute ti f th -
mittee shall be five.” P i Tt & moeting © ¢ Com

The motion was adopted.

IMPORTS AND EXPORTS (CONTROL) BILL.

The Honourable Mr. I. I. Chundrigar (Commerce Member): 8ir, I move:

“That the Bill to continue for a limited period powers to prohibit or control imports
-and exports, be taken into consideration.”

This is a short Bill of about half a dozen clauses. As the Honeurable Mein-
bers of this House are aware, certain powers were taken by Government during
the war under the Defence of India Act and Rules and when these powers lapsed
on the 30th of September 1946 they were continued by the Emergency Provi-
sions (Continuance) Ordinance, 1946 (Ordinance XX of 1948). The powers
under this Ordinance will also not be available to Government a’ter the 24th
-of March 1947 when they will come to an end, and at this stage it appears

necessary to have those powers in order to avoid any disturbance to the economy
of the country. ‘

To mention very briefly the necessity for having legislation of this character,
1 may say that there is a shortage of dollars and other difficult currencies and
unless we have powers to regulate imports from hard currency countries the
available exchange may be used up in the import of articles which may not be
sc very necessary here from the point of view of the economy of the country as
o whole® There is also the question of shortage of shipping space, though the
position in this respect is improving daily. It is, however, necessary to have
these powers in order that we may be able to make the best possib'e use of the
shipping space which is available for bringing to this country articles which we
want more urgently than others. Thirdly, we have to safeguard to a reasonable
-extent the interests of certain ind‘genous industries in order that there may not
be dumping from other countries such as may kill the local industries. For this
purpose also it is necessary that Government should have powers to regulate im-
ports. Lastly, there is the question of the liquidation of certain war surpluses.
We should not allow import of goods of which large surpluses exist with Govern-
ment and so create accumulation of stocks not required in the country.
On the export side, the necessity of some legislation of this character is even
greater as there are many things which are in short supply in India itself, and
if there are no restrictions on exports, these commodities may be exported in
such large quantities that we may find it difficult to meet our own internal
requirements. To give you an illustration. Thus there is an acute shortage of
_cloth, oils and oilseeds and some other commodities. Unless we have powers
to restrict or prevent exports of. these commodities we will not be able to satisfy
the internal demand. This however would not mean that in all cases Govern-
ment is going to exercise its powers drastically. Each case will be dealt with
-on merits, and, wheréver it is possible, steps will be taken to liberalise imports
.and exports consistently with the essential requirements of the country.
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This in brief are the objects with which this Bill has beer brought before
the _ﬂouse and I do not consider it necessary to go into the question in great
detail at this stage because an amendment has been proposed that the Bill may
be referred to a Belect Committee. If the House is desirous of referring the
]‘3111 to & Belect Committee, I would accept the proposal, provided the Select
Committee reports to the House at an early date and it is possible for the Bill
to be passed before 24th March.

There is a motion also for circulation of the Bill. I um sorry that motion
cannot be accepted as these powers must be vested in Government before the
94th March, because unless this is done, the whole of the present control on

imports and exports will be disorganized.  Sir, I move.
Mr. Deputy President: Motion moved:

 “That the Bill to continue for a limited period powers to prohibit or control imports
and exports, be taken into consideration.” .

Mr, 0. P. Lawson (Bengal: European): Sir, I move:

“That the Bill be referred to a Select Committee consisting of 8Sri R. Venkatasubba
Reddiar, Mr. B. P. Jhunjhunwala, Shri D. P. Karmarkar, 8jt. N. V. Gadgil, Rai Bahadur
D. M. Bhattacharya, Mr. Hafiz M. Ghaznafarulla, Mr. Muhammad Nauman, Mr. Moham-
mad M. Killedar, Mr. Leslie Gwilt and the Mover, with instructions to report by the
15th March 1947, and that the number of members whose presence shall be necessary to
constitute o meeting of the Committee shall be five.”

1 propose to be as quick as possible in giving the reasons which have promp

téd us on this side to move for reference to a Belect Committee. The reasons
which I will explain as briefly as possible, consist of three reasons of detail and
two reasons of principle. Perhaps it will facilitate proceedings if I deal with the
points of detail first.
. The first point is in connection with the duration of the Bill. Doubtless
there is good reason in the m'nd of the Honourable the Commerce Member for
indicating a period of three years but his objects and reasons as stated .in this
Bill do not particularly support this specific period The objects and reasons
say: .

“The question of continuance of import and export control beyond the 24th March 1947
has been examined and it is considered that though the actual administration of these
measures culls for gradual simplification as conditions permit, the measures themselves should
be retained for sometime longer in order to avoid anv disturbance to the economy of the
country during the transition from war time to peace time conditions.*

The war has now been over for a considerable time and I suggest that u
period of three further years in order to provide for the transfer from war time
to peace-time conditions could obviously not be justified. .

The second point of detail that I have to mention is contained in clause 3.
sub-clause 2 of the Bill, and here I would like the Commerce Member'’s atter-
tion for a moment if he can possibly give it to me.

Clause 3 sub-clause 2 reads:

~ “‘All goods to which any order under sub-section (1) applies shall be deemed to be goods
of which the import or export has been prohibited or restricted under section 19 of the Sea
‘Customs Act, 1878, and all the provisions of that Act shall have effect accordingly, except
that section 183 thereof shall have effect as if for the word ‘‘shall” therein the word “may”’
‘were substituted.”

I do.not know. what- the intention of the Commerce Member here is. Does
he, for instance, imply by this that the penalty implied by section 188 of the
Sea Customs Act is by this clause made permissive instead of obligatory? Is
he in-fact by this clause hoping to make things easier for the importer ? ~ Well,
Sir, whatever his intention is, the clause will not have that effect. By making
this clause permissive instead of obligatory an extra burden is placed on the
inporter. In other words, whereas hitherto an importer had the option of either
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aceepting a fine oy accepting the contiscation of his goods, this clause removs.

"ﬁt ﬁption and makes 1t discretionary upon the customs authorities to decide
whether the importer should suffer confiscation or fine. In fact, the mischief

of this clause is. heavier upon the importer than the previous clause. I do nob
know whether that is the Commerce Member’s intention. .

Tl}e third point deals with clause 8, sub-clause 8, which deals with the
question of tranghipment. Here again I am not certain what the Commerce
Member’s intention is. He retains here the right to forbid the transhipment at
any port in India and while I can quite understand that under war conditions
that provision was necessary, I cannot see why the provision is necessary in
peace time. If in peace time there is no room in a port for transhipment, the
steamer will have to remain in the port, meeting the port dues while it is wait-
iny, for o berth and surely the intention should be to encourage transhipment at
Indian ports as far as possible, so that the port should get advantage of all

port dues. There may be some reason, which I have not seen, for including
that provision.

' I shall now deal very briefly with the two points of principle. In the first
place I notice a regretable tendeney in legislation that is coming before this
House, for the House to avoid the necessity for detailed legislation by handing
over to the executive a blanket power to deal with the subject as the executive
thinks fit. What, in fact, the House in sucH cases is saying is ‘“A certain
matter must be dealt with in a certain way. We do not want to say in what
particular way you must deal with that partioular matter. We leave it entirely
to. the execugive to deal with the matter in the manner in which they think fit.'”
Now, Sir, it is perfectly open to this House, to any legislature, to do that. In
fact the Third Reich did very much the same thing. But if you hand owver

powers to the executive in that manner, please do not call it demoeracy, because
it is not democracy.
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. .

I must also point out that a law that is made in this legislature is not
merely interpreted by the Cabinet, by the executive of this legislature. That
law is interpreted by hundreds of officials in every part of the country and
their interpretation may be very different. I therefore suggest that this habit
of handing over blanket powers to an executive, however nationalistic you
may feel, and howevermuch easier it may be than producing good legislation,
is not, in fact, legislation but laziness. The duty of a democratic legislature
is to lay down what a law should be to the best of its ability, so that the
interpretation of that law shall not vary all over the country. In this parti-
cular Bill a blanket power is being handed to the executive to deal with®
imports and exports exactly as they think fit. I submit that it is necessary
end, in fact, the duty of this House,to consider to what extent this blanket
power can be circumscribed, what in fact do they wish the Commerce Member
to do. Do they wish him to prohibit imports or prohibit exports for a specific
purpose? If so, it should be laid down in the Bill what that specific purpose
is.

Let me pass on to the more particular point of principle arising from that.
For what purpose does the Commerce Member require these powers? He has
explained to us that he wants to conserve dollar or hard ourrency. We on
this side entirely agree that it is necessary that hard currency should be
conserved and it is therefore necessary that expenditure on imports should be
limited. Then, S8ir, the Cominerce Member has mentioned other reasons—
dumping and the like. Do we wish him to exercise these powers of control to
prevent dumping?

Now, what are the methods of controlling the imports into a country? The
normal method is ‘the method of tariffs. The tariff wall can be made high
enough to make it quite unprofitable for an importer to import goods from
abrosd. There is no limit to the tariff which a country can impose. It can
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put, if it wishes to put 200 or 300 per cent. on an article to be imported. 1 say
that a country can impose a tariff duty of this great size. But equally so it
is necessary for the Commerce Member to consider whether an article which
requires such a very high tariff is worth protecting? My point for the moment
is this. The Commerce Member has mentioned dumping. Could he not stop
dumping by a very high tariff? Surely there must be o tariff figure which
would make it entirely impossible for certain goods to be imported. Now 1
work up to this point, whether it is wise or not to use the weapon of total
prohibition or tariff protection of indigenous industries in the country. Is there
anything that total prohibition would do which a good tariff policy could not
do? There may be certain exceptional circumstances: that I understand. But
we are legislating for three years shead and it seems to me that we require a
very clear indication as to what the policy of prohibition would be. We are
fucing a period in which it is not so mnch a question of deciding what we shall
take from foreign countries as what foreign countries will be able to supply to
us and T must say that I am a little afraid of the utilisation of this policy of
prohibition without a due ‘understanding of how the weapon is to be used. Tt
is certainly salutary that indigenous manufactures in this country shall have
some competition to contend with. Otherwise there is not much incentive to
improve the quality of an article manufactured indigenously. There comes in
fact a time in which an article is just not purchased if it does not reach a
certain standard. Then, Sir, all that happens as a result of prohibition is that
vou lose your customs.duty, you lose the consumer goods or the capital goods
that might arrive by import and the country profits in no single way. Also,
Sir, I think it is very necessary to comsider into what hands you place these
very large powers. The Commerce Member spoke about these powers and
made it clear that in producing this legislation he is doing no' more than
continuing a piece of war-time emergency legislation. That is perfectly true.
The war-time legislation was introduced for a certain purpose. It was intro-
duced at that time so that war materials might be produced and, if necessary,
nothing else. Now, Sir, in continuing those provisions it is very necessary fo
consider inbo whose hands the power will go. It is no use pretending that
the powers under the Ordinance are not already used for the purpose of pro-
tecting indigenous industry. It is a fact that they are already being used for
that purpose, whatever the intention was when the war-time legiglation was
introduced. But in this use by departments of Government and, if I may
say 80, by people technically unqualified to use these powers, some very
considerable mistakes have been made. Wo have already a machinery by
which the normal process of tariff control is put into operation. That machi-
nery is by means of the Tariff Board. The Tariff Board is a collection of
experts. They know what they are doing; they take evidence and they consider
every aspect of the protection and the limitations which they are going to put
in force. But, Sir, when a single department of Government says ‘‘Look here,
. we want to keep in this country all the country’s production of so and so’’
and arranges that that is done without any consideration of how it is liable to
affect other departments and what repercussions the action is going to have
on the general economy of the country, then I suggest the process goes astray.

Now, Sir, I do not want to go long on what is no more than j :
refer this Bill to Select Committee. But I feel that the Hou«fér sahorl?l(:ihokrtl)oi?r
the reasons that have made us on this side to move the motion and also to
have some idea of the amendments that we will finally suggest should be made
to the Bill. For instance, if the weapon of prohibition is to be used as the
Commerce Member suggested for the purpose of protecting indigenous indus-
try—perhaps the Commerce Member will be able to define how that weapon
is o be used—is he going to use it broadly in every sense to protect any indi-
genous industry. or is he going to use that weapon merely as a stopgap while
the ‘Teriff Board is considering what level of tariff will be sufcient to protest

the indigenous industry in question? -All these things, Sir, can be put into &
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Bill. I very much doubt whether in the short time that is left it will be
possible to shape this Bill just as the House should want this Bill to be shape:l.
This is a matter which should have been under consideration last September
when the emergency legislation ceased. We have already had one example
today of a Bill placed beforc this House for consideration and passing which
manifestly contained a mistake in drafting. The mistake was put right rather
quickly. Honourable Members of this House had no chance to consider the
implications of the changes made, and the Bill has now passed through this
Honourable House. 1 -am affaid, Sir, that in the short time that remuains
between now and the 15th March the Select Committee will need to put on
all their thinking caps and to give this matter very urgent consideration if
they are going to put on the statute book a Bill which is worthy of being &
statute. 1 hope, Sir, that the Commerce Member will not take my remarks
in this connection amiss, but it is extremely necessary that in giving wide
blanket powers of this nature to the administration, powers which will need to
be interpreted by a mass of officials from the top to the bottom, which will
need to be interpreted by various departments consisting only, as is the custom
of Government, of the water-tight compartments of their own departmental
work—in all those circumstances, Sir, T do suggest that a measure of this
sort should have received very much more consideration. 1 would in fact
have been very much more confortable in my mind if a Select Committee
motion had come from the Government side and had come, not within =
fortnight or so of the expiry of the emergency legislation, but something like

six months beforehand.
Sir, T move.

Mr, Depﬁty President: Amendment moved: -

“That the Bill be referred to a Select Committee consisting of Sri R. Venkatasubha
Reddiar, Mr. B. P. Jhunjhunwala, Shri D. P. Karmarkar, 8jt. N. V. Gadgil, Rai Bahadur
D. M. Bhattacharya, Mr. Hafiz M. Ghaznafarulla, Mr. Muhammad Nauman, Mr. Moham-
mad M. Killedar, Mr. Leslie Gwilt and the Mover, with instructions to report by the
15th March 1947, and that the number of members whose presence shalt be necessarv to
constitute a meeting of the Committee shall be five.”

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
Although this Bill seems to be a very small Rill, as I listened to the speech
of my Honourable friend Mr. Lawson, I immediately understood its extreme
importance. Mr. Lawson was rather displeased with the fact that this Bill
leaves power with the executive practically to control the foreign trade of this
country. When an Englishman in India becomes nervous of power being
granted to the executive, the Indian must look into.that question more deeplv
than would have been otherwise the case. I consider that thigs Bill is essen-
tial. Assume for the sake of argument that if this Bill is not passed into un
enactment the position would be approximately that this country will be on
the footing of free trade. Now, what will be the consequences of such a situa-
tion. During the course of the last six years—I' do not take into considern-
. tion for the time being the period prior to that—many new industries have
come into existence and many old industries have found their feet. Manv
others have expanded. All that had enured to the benefit of this country and
if we are not to take advantage of this, no method is better calculated to do
this than not to have any Bill of this character. I know the dangers of invest-
ing the executive with powers but not powers of this character.  Especially
when we have a Government with a completely national outlook, I must expec't
that Government to look not only merely to the consumers’ interest of the
day but to the larger interest of the country from the point of view of indns-
trial expansion. I kmow that a few weeks hence there is going to be an inter-
national trade conference but I have not the slightest doubt that whatever
may be the position of our country there, it is not going to be prejudiced in
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any the least but on the other hand I think and I am assured by the Hapour-
able the Commerce Member that the passing of this Bill will strengthen the.
hands of our delegates at that international trade conference.  During the
last six years, foreign trade has practically been under 100 per cent. control.
Now, if that control is to be removed on the assumption that we wani to revert
back to the old economy, even then it has got to be removed gradually but if
we want to consider whether our own country should not revert to the old
policy in the matter of foreign trade but in view of the experience gained during
these six long years of war and the additional 18 months thereafter, if we are
convinced after mature consideration that if not in all, at least in the case of
.some commodities the foreign trade must be a State monopoly, I think it is
s question which deserves consideration at the hands of mem.her_s of 'fh“'
Select Committee. The period that is conlemplated by this Bnll is a period
of three years. I have no doubt that these three years will ultimately lay the
foundations of India’s foreign trade and knowing this important aspect of the
whole question only a Commerce Member who is in Bedlam will alone venture
to remove all control and allow free cconomy to work itself probably to the
disaster of this country. I am even willing to concede that those who have
been in charge of this business during the last six or seven years have not
done very well. They may not be qualified, as was suggested by my friend
Mr. Lawson but that is no argument to show that the machinery as has been
visualised in this Bill is not good enough and not in the best interests of this
country. I just try to think out what will be its effect so-fpr as the internal
trade and economy of this country are concerned and what will be the effect of
this Bill on the foreign trade.

Now, coming to the first point, I think that it wmust have been extremcly
difficult for those who have worked the control scheme to allot export or import;
licenses and I have heard innumerable complaints, some of them I have pass-
ed on to the Honourable the Commerce Member and he must have also receivad
quite a large number. All is not well in the control department. But that
does not mean that we must remove it because we know the consequences " of
a wholesale removal. I will therefore suggest in view of the experience gained
so far whether it would not be better for the Government to have a monopoly
-of the foreign trade. I know that in the political context today this may be
considered, I should say, a very bold suggestion but at any rate I claim that
it deserves to be studied and given further consideration.” Just imagine the
problems that arise so far as the internal trade is concerned. Why is that that
those who happened to be in the trade before a particular date should continue
to get the license and not others. In this democratic age, we are all against
vested interests, whether inherited or acquired but here we are allowing them
to function with the sanction of law. Would it not be better that eithér the
whole thing should go or in the alternative, in the interest of efficient admi-
nistration, in the interest of honest administration and in the interest of justice-
also, the whole foreign trade should become a state monopoly. If we are out
for a big programme of industrialisation and if today we do not plan and visu-
alise what will be our requirerents and if we allow, by removing all sorts of
control, the import of consumers goods, the industries which have just come
into existence on account of the war or those which have just found their feet
will be adversely affected. I know this question is also related to another bhig
question, namely, whether we shall have free trade or protection. And it ir
because I know that this question is involved that I am very anxious that the
members of the Belect Committeec ought to go into this question more ecare-
fully. If other countries in the west have built up their industries behind (he
shell of- protection and behind high tariff walls, what is wrong if India has
- followed or continues to follow that policy? In fact, there is greater reason
why India should follow it more rigorously than it did before because it has
been stated in the proceedings of the Preliminary Conference that the object
-of the international trade must be to raise the standard of living and to find



480 LEGISLATIVE ASSEMBLY [27TH FeB. 1047

[/ N. V. Gadgill

* tull employment and thereby secure world peace. 1f the object is so grevt
and so laudable, I want to understand how in Indis the policy of full employ-
ment is going to succeed unless India enters on a big scale on a poiicy of
industrialisation. If industrialisation is to be achieved, it cannot be achieved
unless there is a sort of protection whereby the Indian industries, the national
industries, will be protected. Now, what will actually be the measure of pro-
tection and what industries should be started in India? Whether we should
follow a policy of autarchy and economic self-sufficiency or whether we should
follow a policy with some modification viz. the policy of having industries on
the basis of comparative cost, is a matter on which I am not dogmatic, Lut
it is certainly a matter on which every one of us should concentrate and think
out what is in the best interests of this country. But that will certainly take
time. If that is so, will it be prudent to give up the power that the present
Government has and allow things to go on with the result that u situation
may come in which it will practically become impossible for Indian industries
to start or even to expand? It is not a question now to prejudice any other
bigger question, but certainly, I think, this Bill is brought with the intention
that there must be enough time for this country, at least a period of three
years, during which a well thought-out plan of industrialisation can be worked
out and can be put into practice. If that is done, I do not see why any

Member should object to it.

Mr, 0. P. Lawson: May I interrupt the Honourable Member for a minute?
I think he may have misunderstood me. I have not argued against tariff pro-
tection. In fact, I have done quite the reverse. ~I have said that tariff pro-
tection is the correct and the right way of protecting indigenous industries.
All that I have suggested to the Commerce Member is that he should consider
whether protection by prohibition is a correct method. )
. 8jt. N. V. Gadgil: T am glad that my Honourable friend Mr. Lawson also
siands for protection. But what I am making out is this. Even for that pro-
‘tection, you must give Government some time to- think out, and if the Bill
is not passed, there will be no time and, as I said, a situation may develop
in which the progpects of Indian industries will be greatly prejudiced. It is
with that point of view that I support the reference to the SBelect Committee.

Shri 'D. P. Karmarkar (Bombay Southern Division:. Non-Muhammadan
Rural): Sir, if I rise at this stage in the discussion of the motion as it stands
before the House, it is with the idea of inviting attention of the House to one
cr two factors which, to my mind, appear to be important in the consideration
of the Bill. Now, the Bill is a very short one and“it is a very innocent looking
ome, but like a sharp-edged sword, in its administration it can be used either
well or ill. In so far as I was able to follow the discussion that has proceeded
till now, one of the ways in which this weapon could be used is to afford protection
to nascent Indian industries. Now, Sir, as it strikes me at the present moment,
we are pasing through a very abnormal situation, the abnormality having arisen
on account of the very serious after-effects of war. The export and import res-
trictions that were imposed during the time of the war were, I think, imposed
with a view to the assistance of the war effort. Now, if we ultimately consent
to & measure like this being placed on the Statute book, it will be with the idea
of strengthening the economic measures that may be necessary for readjustment
of national economics in view of the abnormal conditions that now exist. And
one of the abnormalities is the rising spiral of higher prices. Now, it oceurs
to me that, judged from one point of view, an unnecessary imposition of a con-
rts might, at first sight, seem as if it is a protection to Indian

trol on im it
industries. poAt- the same time, I feel that if this import control were to be
exercised in & manner not very proper, it might protect the Indian industries

without helping the price situation in any menner. I might fake an ilustra-
tion or two just to make myself clearer. Take, for instance, paper. If we
set down our foot on the import of larger quantities of paper, it might well
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help the internal paper industry. But with very great pain I happen to know
that, taking advantage of the abnormal situation created ofi account of the
war, some of those who are responsible for the production of the paper industry
have largely exploited the situation at the cost of the consumers. I also have
reason to believe and on the authority of a very distinguished public worker,
especially in the field of labour, Mr. Khandubhai Desai of Ahmedabad, that
producers of cloth in this country have greatly exploited the situation by taking
to methods which have resulted in a very great exploitation of the consumer
population of this country. Now, Sir, when we consider a situation of that
kind, one is tempted to feel whether, even at the cost of a little loss to our
internal industries, it would not be really worth while to encourage imports
of commodities which are produced in our country in order to ease the situation
of the price levels in the country? Then, again on other.grounds in order to
ease the price levels in different directions,—take commodities like colour—we
should consider whether it would not a very wise thing to give a large margin
for the import of colour, a commodity which, for the time being, is not yet a
great success in our country. Now considered as a whole it all depends upon as
to how you exercise import control. It depends upon the wisdom or unwisdom
of exercising control imr respect of correcting the price level as it is at present.

One of the things that disturbed me while listening io the observations of
the Honourable Member in charge of the Bill was when he gave in rupport of
this Bill a reason that ¢ertain number of war surpluses have to be liquidated
and if we allow a little of relaxation in importing such articles as we have on

hand, then it might, I fancy, according to his logic result in losses
5 p.M. to Government. I would not worry at all under the present circum-

stances of anything incurring loss to Government. @ We are not
merchants, we are not hoarding our stock. If on account of greater imports,
we suffer a little loss, leb us make it up by legitimate taxation, by putting
taxation on shoulders that can bear it. Let us not encourage any measure
that will strengthen the already dangerous inflationary tendency in prices. Tet
us treat ourselves as on a level with all others that we see in the market, and
‘let us not for one moment think of giving artificial price to the goods that we
are holding with a view to preventing any loss. In my humble opinion that
would not be a very sound way either from the point of view of principle or
from the point of view of expediency.

Then again my definite suggestion would be that it would be well to have a
double safeguard in respect of imposition of these controls. One of them would
be that in all matters connected with the initial supply of goods, we should
liberalise our policy of importing as many goods of that kind gf w!xioh we have
no adequate supply in the country cven though such a relaxation in our import

“pontrol may perhaps mean that our own people will not amass that much of
fortune which they might otherwise amass. That would be one point. 8econd-
ly in the manner of administering the contiyol, one has to be very careful to
see that we are supporting Indian interests a.nd no qther m/tereste.at the sacri-
fice of our interests. T am told, I am speaking su'h]ect to correction that very
recently an American firm which does the work of importing films from America
—it is the case of one of those ‘‘(India) Lim;f,ed" concerns which hgve come
into this country,—this American film importing agepcy has been given prs-
ference over the heads of persons who have been doing such sort of business
in this country at very great risk even from times before the war. This American
firm has been given preference to import films from America. 1 would ocite
that as an instance. I strongly urge that in granting import lnognoos. this fact
ought to be borne in mind that whatever advantage is to be given should be

i gn to indigenous industry. We should not go on creating new sources of
g;v])?oitktion at the hands of outsiders. With theae ohservations T content my-

self ab the present moment.
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[Shri D. P. Karmarkar) :
1f the -Honourable Member who moved the amendment for referring th
Bill to the Belect Committee would agree to it, I should like to suggest the
addition of the name of one of the Honourable Members of the House con-
nected with trade, and who in my opinion has devoted some good attention to
this question, I refer to my Honourable friend to my left, Mr. Vadilal Lallubhaj,
not because he is most proximate to me, but because I think his presence would
be an advantage to the interest which is served by this Bill. With these ob-
servations, I support the Motion for reference of the Bill to the Beleet Com-

mittee and move:
“That the name of Mr. Vadilal Lallabhai be added to the Belect Committee.”
Mr. Deputy Persident; Amendment moved:
“That the name of Mr. Vadilal Lallubhai be added to the Select Committee."
The motion was adopted.

8hri Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): 1
move:

“That the question be now put.”

Mr. Deputy President: The question is:
“That the question be now put.”

The motion was adopted.

The Honourable Mr, I. I. Chundrigar: Sir, as the Bill is going to the Seleck
Committee, I shall make only a few observations. One .of the points raised
by Mr. Lawson was that in section 188 of the Sea Customs Act of 1878, the
Bill proposes to substitute the word ‘may’ for ‘shall’. He wanted to be assured
as to what would be the effect of that amendment. I think the effect of that
amendment is perfectly plain. The effect is that it is for the officer ordering
confiscation of the goods to decide whether he should give the owner of the goods
the option to pay in lieu of confiscation such fine as the officer thinks fit. The
option was, I may say, already there in an indirect form. If the officer wanted
that the goods should not be returned to the person concerned, he could impose
a fine considerably in excess of the price of the goods confiscated. He could
then still give the person’ concerned, the option to have the goods confiscated or
to pay & heavy fine, and keep the goods. The power was already there in this
indirect form. The Governmnt now desires to put it in a clear form. They
say naturally that everything should depend on the merits of the case. If the
offence committed .is of a serious character. the officer who adjudges the case
might decide to confiscate the goods and not to give option to pay a fine. On
the other hand, if the case is of a less serious character, the officer may give
the importer the option to pay a fine. The other thing which the Honourable
Member wanted to be cleared up was about sub-section 8.  Sub-section 3
gives power to the Central Government, by order published in the official
Gagette, to prohibit, restrict or impose conditions on the clearance, whether
for home consumption or for shipment abroad, of any goods or class of goods
imported into British India. Now, Sir, Mr. Lawson tried to make out that this
provision was introduced during war becapse there was only limited storage
accommodation available, and stores intended for shipmient could not be easily
stored st the ports. You know very well that the shortage of storage accom-
modation is still there. We desire that the storage accommodation we have
should be available for goods meant for this country and that is why it is neces-
sary to continue the powers under sub-section (3).

Another point which was made by Mr. Lawson was that the Bill proposes
to give what might be called blanket powers to the executive to pass any orders
which. they like regarding restrictions on imports and exports. I never heard
of 8 legislation of this character putting down everything in the statute book
and not giving authority to the executive to pass such orders as may be required

from time to time.
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Probably Honoursble Members may be aware that there are thousands of
items on the import and export side, and no one would expect Government
to come to this House every time they want to remove restrictions on the im-
port or export of & particular article with an amending Bill. If that is not to
be done, the only way is to give powers to the executive to decide from time
to time what changes are to be made, how far in view of changed conditions the
restrictions on imports and exports could be modified and how that is to be
done. Therefore so far as powers for the executive are concerned, I think this
is particularly a piece of legislation which cannot be useful without these powers
being given. I inay also remind the Honourable Member that in his own
country these powers are vested in the executive and we do not find the Bri-
tish Cabinet going to the House of Commons and the House of Lords to have
every amendment passed. That would make the Act entirely unwarkable.

The next point raised by him was that powers for controlling imports are
being used indirectly—if I may say ro—for protection of industry. Now before
4 tariff inquiry is complete und before the Tariff Board makes a recomimenda-
tion for the measure of protection to be given to a particular industry, certain
orders may be passed under this Act prohibitive. or restricting imports. I
want the House to realise what the position wpuld be.” Supposing there is an
industry in the country and it is found to have been a useful industry during the
war and was even encouraged by Government, and that industry makes an
application to Government for protection. -The inquiry for protection would
naturally take some time. and pending the inquiry there may be a threat of
dumping from foreign countries which wouid corupletely paralyse this industry.
s it the intention of the Houde that Governiment should have no powers in the
interval to restrict imports until the report of the Tariff Board is complete, for
the purpose of protecting this industry in the meanwhile? Therefore, as I say,
oceasions do arise when such powers have to be exercised, though I would
agree with Mr. Lawson that such powers should not be exercised every now.
and then without fully considering the effect of the restrictions on imports
and without carefully considering the requirements of the consumers in the
country and also of the industry to withstand competition. But if after a
full inquiry Government are satisfied that it is necessary to utilise these powers
for the interim period I think it may be necessary to do so.

Then Mr. Lawson mentioned that now there is such a great shortage of
goods all over the world that it is not a question of our country exercising the
option as to what we are going to buy; we have got to take what they can offer.
I think he must be aware that there are certain commodities which have actually
been imported into India in very large quantities. As an illustration I will
mention the case of fountain-pens and of art silk. Complaints have been re-
ceived that when Government removed the restrictions on import of thesc
articles, imports in excess of the country’s requirements have taken place. The
question will arise whether the exchange which we are going to ut’lise for im-
porting these commodities, which are uo longer in short supply here—should
not be utilised for importing other articles which rnay be more necessary frow
the point of view of Indian economy. And that also is an aspect which will
have to be considered by Goveinment in dealing with this matter.

That in brief is my reply to the points raised by Mr. Lawson. Therc is
only one point raised by my Honourable friend Mr. Karmarkar to which I shall
give a short reply. He took objection to my mention of the liquidation of war
surpluses. I want to remind him that I never mentioned—either directly or
indirectly—the question of loss which Government muy bave to suffer bv realis-
ing o lower price. But supposing vou find that you have large surplus of «
particular commodity, should you utilise your exchange for the purpose of im-
porting the same commodity? It would be merely for the purpose of avoiding
unwanted goods coming into the country that these powess would be =xer-ised.

Sir, as the Bill is going to a Select Committee all these points will be fully
considered there when it is under disoussion.



1306 LEGISLATIVE ASSEMBLY {27TH FmB. 1947
Mr. Deputy President: The original motion was—

_ '“That the Bill to continue for a limited period powers to prohibit or control
imports and exports be taken into consideration.’’

To this an amendment has been moved—

“'That the Bill be referred tu n Select Committee considering of Bri Venkata-
subbha Reddiar, Mr. Jhunjhunwala, Shri D. P. Karmarkar, Sjt. N. V. Gadgil,
Rai Bahadur D. M. Bhattacharya, Hafiz Ghazanfarullah, Mr. Nauman, Mr.
leledar, Mr. Leslie Gwilt, Mr. Vadilal Lallubhai and the Moyer, with instruc-
tions to report before the 15th March 1947 and that the number of members

whose presence shall be necessary to constitute s meeting of the Committee
shall ‘be five.”

The Honourable Mr. I. I. Chundrigar: Sir, as T said, T would be prepared
to accept reference to Select Committee if the date was sufficiently short. If

thet-Mover accepts the 5th March for submission of the report I will accept the
motion, ;

Mr. 0. P. Lawson: I am quite prepared to accept that if Government think
they can get through the work of the Select Committee in that very short period.
T have already pointed ‘out that the work of the Committee on this Bill will
be or should be very consideruble. The Honourable Member may consider
whether it is not better to leave the date as the 15th March hecause the report

is to be submitted hefore that date; and I am quite certain that the report will
be ready before that time.

, g'he Honourable Mr. I. I. Chundrigar: Sir, I am prepared to leave it at the
5th. % : : -

Mr. Deputy President: The question is:

“That the Bill be referred to a Select Committee consisting of Sri Venkatasubba Reddisr,
Mr. B. P. Jhunjhunwals, Shri D. P. Karmarkar, Sjt. N. V. Gadgil, Ral Bahadur D. M.
Bhattacharya, Mr. Hafiz M. Ghazanfarullah, Mr. Muhammad Nauman, Mr. Mohammad M.
Killedar, Mr. Leslie Gwilt, -Mr. Vadilal Lallobhai and the *Mover, with instructions o
report before the 16th March, 1847, and that the number of members whose presence shall
be necessary to constitute a meeeting of the Committee shall be five.”

The motion was adopted.

A

RESERVE BANK OF INDIA (AMENDMENT) -BILL.

The Honourable Mr. Liaquat Ali Khan (Finance MemberS: 8ir, T beg to
move:

“That the Bill further to amend the Reserve Bauk of India Act, 1034, Le taken into
consideration.”

is i imple Bill of which the purpe i

8 rfmse;st l‘oze!(')ybsj‘:acbg and Reasons. When !,he Reserve Bank pf _Indmf ‘:lc:t.
i d in 1934 Burma was 8 part of India; and m._the constitution of the
T i due pre was made for a Burma ghare register and representation

Bank due provis‘on ( st e Burma
- the Central Board of the I

Ofa:h:efa‘:‘::e% Qit:\ariaﬁ)t’::l)]di?‘sw:\‘x‘s considered desirable that the Reserve Bank of

w

i continue to do the work of currency and
ln.dia for age:};oiséi:h;ia ylgz;:n?wgnfortunately the war intervened betweerz
coinage of o7 hen the three vears expired, and therefpre that arrangeme?
the, #od, 15 N v the Burma Government have given notice that they want to
O A ency and coinage from the 1st of April

1947, and conse uently it has becoine nccessary for us to make necessary amend-
ment".s in the Reserve Bank of India Act.

i i i hich 1 might mention. .Though originally
There 12 O“J:rn]auslth:?sie:h}‘;gvizec‘lc in the gAcb for the shareholders in that

tmmtr;msn:vijwhat is proposed is that that should be closed and the post of
country,

ge has been clearly stated in the

continued.
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one Director that was allotted to Burma should be given to Madras which has
only one Director on the Board of the Reserve Bauk of India today, it is really
a consequential amendment which we have to make in our law because of the
decision that the Burma Government have taken to have a Board of their own
for the purposé of currency and coinage. But in view, however, of Burma’s
decision to use over-printed India notes and India coins till such time as that
country is in & position to introduce her own, no financial adjustment of budgetary
pature is necessary. Later on we will have to make some adjustment between
India and Burma with regard to this matter. It is rather a complicated affair and
when the time ormes necessary adjustments will be made. Sir, I move:

My, Deputy President: Motion moved:

““That the Bill further to amend the Reserve Bank of India Act, 1934, be taken into
consideration. "’

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): I should like, if 1 may, the Finance Member to tell us if it is possible
to adjourn consideration of this particular matter for some time. The historical
relations between Burma and India have been of a complicated nature.........

Mr. Deputy President: The Honourable Memiber has said that the Burma
Government want to have their own currency from the Ist of April 1947.

Shri Sri Prakasa: ...as well as of an intimate nature. 1 am thinking of June
1948, when we expect the liquidation of the British Empire, and then
I should like to know how Burma would like to stand in the acheme
of things. We all know, Bir, thut when Burma was forably annexed by the
British in the eighties there were loud protests; and if 1 am not mistaken the
Indian National Congress which met that year resolved solemnly against this
move on the part of Britain. Then again when Burma was forcibly separated,
we in India felt that that was a wrong move, because during this half a century
close relations had been established between Burma and India. But the Bri-
tish Government has always had their own way: first in annexing that unfortu-
nate country as & province of India, and then iir separating it. Now I feel that
instead of acting under the Government of Indiu 19385, which will disappear
ipso facto, I take it, in June 1948, we ought to wait, and usk the Burmese Gov-
ernment not to precipjtate matters, but to keep on those links with India at
least that still exist, because I envisage a great deal of complication and even
danger in the situation as it is bound to arise after June 1948.

India will need the support, the co-operation and the friendship of many
countries, and particularly countries that adjoin our borders. I think that
it may be possible then ‘so to influence Burmese opinion that they may keep up
their relations with us, and the relation of money is an important relation.
Though I am no lover of the Reserve Bank of Indis and though I would very
much like it to cease its operations in India itself as it ig~seeking to cease its
operations in Burma, and though I'think that the establishment of the Reserve
Bank of India has been & source of unmitigated disaster to us, still, as things
are, I cannot help feeling that our Finance Member need not hurry up matters
at all. If the Burmese Government want to do something it is not incumbent
upon us to follow in their wake and oblige them. T do think that regard being
had to the situation as it may develop in the immediate future, the Govern-
ment of India should go slow and see to it that things do not become worse than
they already are. In any case we need not actively ourselves help other coun-
tries which can be connected with us to separate from us. When there is such
a vital necessity for most of us in the East to hold together

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): They do not want to hold together.
8hrl 8rl Prakasa: I do not know what authority my Honourable friend has

to say that Burma does not want to be with us. I am not quite sure that the
plebigcite that was taken in Burma was an honest ene.

......
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Mr. Muhammad Nauman: Burmese riot against Indians.

Shri Sri Prakasa: We know how things were manipulated at that time. In
any case if Burma does not want to be with us, Burma can go out. Why need
we 8ay: ‘you go out’. If they want to use their own currency, let them use it;
nobody can force them to import our currency. They do not use our stamps
for instance; they have their own stamps. They have for all intents and pur-
poses become a foreign country so far as postage rates are concerned. In the
matter of currency also they can go their own way.

Sir, I do not pretent to understand the intricacies of finnace and I am almos#
amazed at the celerity with which our Finance Member has otarted understand-
ing all these complicated financial problems. But J do think tuat he need
not be in a hurry at all to separate Burma from himself; and if be can keep
Burma united with our eountry with the help of his position as our Finance
Member, 1 think he should. . a

The Honourable Mr. Liaquat Ali Xhan: Sir, I have full sympathy with my
Honourable friend. But I would just like to remind him that Burma today has
got a similar type of representative Government as India has. In Burma today
those who are in charge of the affairs of that country are the representatives
of the people of Burma and it is at the rcquest of the Burma Government tha¥
they want to have their own arrangements from 1st April 1947.

Shri Sri Prakasa: Why 1st of April particularly?

The Hopnourable Mr. Liaquat Ali Khan: I am very glad, Sir, that my Honour-
able friend should put to the Leader of the Burma Government. I am not in
a position to answer that except that the 1st April generallv begins as the fin-
-ancial year in practically all countries where democratic parliamentary institu-
tions are working.

, Shri Sri Prakasa: On that day all Parliaments are made fools of!

The Honourable Mr. Liaquat Al Khan: T am very glad, Sir, that my bonour-

able friend is a Member of Parliament!

1 was only saying that from the 1st April the Reserve Bank will have no
funetion to perform and therefore we thought that it was necessary that those
clauses which referred to Burma should be amended. I assure him that i
1s not my desire to push Burma out of any friendly relationship that it may
have with India. But you cannot keep people by ineans of force to be your
friends. In spite of the severance of connection in regard to currency and
coinage, I have no doubt that our friendship with Burma will remsin as strong
as it has always been.

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan); What if
it ceases?

Mr. Deputy President: The question is:

“That the Bill further to amend the Reserve Bank of India Act, 1034, be jaken into

« consideration.” P '

The motion was adopted.
Clauses 2 to 27 were added to the Bill.
Clause 1 was added to the Bill,

The Title and the Preamble were added to the Bill.
The Honourable Mr. Liaquat All Khan: Sir, I move:
“That the Bill be passed.” -

Mr. Deputy President: The question is:,
“That the Bill be passed.” ]
The mwotion was adopted.



. !
RAILWAYS (TRANSPORT O¥ GOODS) BILL

Tae ‘Honourable Dr. John Matthal (Member for Railways and Transport):
Sir, I move:

“That the Bill to confer for a limited period special powers for regulating the transport
of goods on raiiways, us reported by the Select Committve, be taken into consideration.’

There are two kinds of alterations which have been made by the Seleot
Committee in the Bill which I presented to the House. The first relates to
minor alterations in the Schedule, including a few additional articles and
aniplifying certain terms used in it. But the main change which has been
made by the Select Committee is the introduction of a new section—S8ection 6,
which reuds:

“The Central Governmeut may from time tg time by notificfiation in the official Gazette
amend the Schedule so as to include therein goods of other descriptions or exclude there-
from goods of any description or vary in respect of any description of goods the condi-
tions set out in the third column' of the Schedule; and thereupon the Schedule shall havo
effect as if it bad been so enacted. |
The point of this section is that since the Schedule was published a large
number of representations have come pouring in suggesting various additional
articles to be included in the Schedule. e felt that rether than accept
these applications, probably the most convenient course would be to vest in
the Central Government authority either by general or special order to include
other articles which’require priority. With the addition of this section the
position practically is this. The present machinery will more or less continue
to function on the existing basis. TlLe present organisation which consists of
five Regional Controllers and a Central Controller at the Headquarters of Gov-
ernment would continue for the time being and also in regard to the granting
of priority the system followed now will more or less continue. If transport
conditions improve within the .next few months, then the Bill would provide a
measure of flexibility so that the organisation can be curtailed when the need
for control dwindles or ceases. Two or three amendments I think have been
proposed today of which I have received notices. I would ask the Honourable
Members concerned not to press them because it is in order to meet amend-
ments of this kind that we have introduced this new section. When the
Selest Committee met a fortnight ago they had a very large number of such
amendments and they were withdrawn on the undertaking that a provision of
this kind would be introduced into the section. That is all T wish to say at
this stage. .

I move that the Bill be taken into consideration.

Mr. Deputy President: Motion moved:

“That the Bill to confer-for a limited period apecial powers for regulating the transport
of goods on railways, as reported by the Select Committee, be taken into consideration.”

Mr. M. A. F. Hirtzel (Bengal: European): There is only one question
which I would like. to ask the Honourable Member. I understood him to say
that the present system would continue in force ‘‘more or less’’. I under-
stand him to mean by that that the machinery as such will remain in force
for the time being and as long as it is necessary. His qualification of ‘‘more
or less” relates to the types of traffic which will receive priority which will
possibly be affected by the Schedule. But, I was not quite clear as_to what
_the Honourable Member’s qualification ‘‘more or less’’ implied: whether it
implied anything substantial or not. ™

The Honourable Dr. John Matthai: What would happen is this. It there
are any articles in respect of which priority is required and a representation
is received by the Central Government regarding them, the Central Govern-
ment, i the circumistances justified, would grant priority and then it is con-
ceivable thot you might reach a position where the system of priorities might
approximate to the present arrangement.

‘ ( 1309 )
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Mr. Deputy President: The question is:
“That the Bill tv confer for a limited period special powers for regulating tho transport
of goods on railways, as reported by the Select Committee, be taken into consideration.”
The motion was adopted. ' -

Mr, Vadilal Lallubhai (Ahmedabad Millowners’ Association: Indian Com-
merce): 1 have an amendinent each for Clause 2 and the Schedule.

Mr. Deputy President: Let me see if the Honourable Member in charge
has any objection.

The Honourable Dr. John Matthai: I received it only a little while ago.
L cannot accept it,

Mr, Deputy President: The Honourable Member has objections. T am
afraid it cannot be moved. .

Mr, Vadilal Lallubhai: I hope you will give me a chance of saying a word.
1f the word ‘‘maize’ is not added it goes out of the Schedule for grain. I
think it ought to be included. ‘

Mr. P, J. Griffiths (Assam: European): The omission may be very unfortu-
nate. But we have had no notice of it.

Mr, Deputy President: The notice has come late and it is not for the
Chair to allow it if objection is taken. It is provided in the Standing Orders
that such objection shull prevail. Therefore there is no option to the Chair.

The question is: ’

*“That clauses 2 to 6 do stand part of the Bill.”

The motion was adopted.

Cisuses 2 to 6 were added to the Bill.
Mr. Deputy President: The question is:
“That the Schedule stand part of the Bill.”
The motion was edcpted.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill. <

The Honourable Dr. John Matthai: Sir, I move:

“That the Bill, as amended, bo passed.’’

Mr. Deputy President: Motion moved:

“That the Bill, as amended, be passed.’’ _

Mr. Vadilal Lallubhai: Bir, at the stage of the third reading of the Bill 1
would draw the attention of the House to the fact that we have defined the
Indian words such us hajra, jowar, etc., but we have failed to provide for the
transport of maize which is an important foodstuff and a grain. 1 think if
this House does not rectify this mistake, the Bill will not be complete.

Therefore I would wish that we unanimously agree to add the word ‘maize’ in
the definition of grain.

Mr. Deputy President: I am afraid it is not a consequential amendment.
A consequential amendment means that something has been left out, which
. after the amendments it is necessary to add or delete. What the Honourable
Member is suggesting is a substantial amendment and not a consequential
one and I am afraid it cannot be allowed at this stage.
Mr. Vadilal Lallubhai: Sir, I would like to know what is going to happen
to the transport of maize.
The Honourable Dr. John Matthai: Tt is possible by taking action under
Section 6, to meet the Honourable Member's point.

Mr. Deputy President: The question is.

“That the Bill, as amended, be passed.’’
The motion was adopted.



TRADING WITH THE ENEMY (CONTINUANCE' OF EMERGENCY
PROVISIONS) BILL

The Honourable Mr. I. I. Chundrigar: (Commerce Member): 8ir, I beg
10 move:

“That the Bill to provide for the continuance of certain provisions of the Defence of
India Rules- relating to the control of trading with the enemy &nd enemy firms and the
custody of enemy property, be taken into consideration.”
The object of the Bill is fully explained in the statement of objects and
reasons and it is necessary for Government to retain these powers for some-
time more for the purpose of regulating our relations with ex-enemy countries.
The Bill also relates to the properties of these powers and their nationals in
British India.

Mr. Deputy President: Motion moved:

“That the Bill to provide for the continuance of certain provisiona of the Defénce of
India Rules relating to the control of trading with the enemy and ememy firms and the
custody of enemy property, be taken into consideration."

8Shri 8ri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): 8ir, could the Honourable Member tell us who are his enemies? This
particular Bill was not circulated to us. We did not expect that this Bill
would be reached today. I am rather interested in knowing who my enemies
are, because I have no enemies; and it was definitely declured when England
declared war in 1939, that India has no enemies and that India had no part
or lot in that war. Now - simply because an Interim Government is in
power, to recognise all England’s enemies as our enemies and aii England’s
friends ad our friends would be to wipe out of history the events of the last
six or seven years. So long we were in the condition of the French serf of
mediaeval times, who had to put his hands on the hands of his fcudal lord and
say: ‘‘Your enemy shall be my enemy and your friend shall be my friend’’.
We in India have always been objecting to tbat status; and now that that
status is detfinitely changing, at this stage for our Government to declare to
the various countries in the world that we regard them as our enemies, is I
think not only most improper but positively dangerous. I do not think it would
be right for this House today to implement all that the last Government had
done. I definitely think it would be dangerous. We today, Sir, are in a

position to declare that we have no enemies, that India, as such, was not ab
war with any country.

It was the representatives of those very parties sitting in power today
who made these declarations; and solemn declarations they were. For the
rspresenmtivs of those parties, as members of the present Government to
come out and say that they recognise England's enemies in the last war as
their enemies also would, I submit, be a risky thing; and I enter my. protest
against this procedure, because of two considerations. At that time we were
under, what we regarded, a foreign bureaucracy; und we felt that we were
being forced to join a war officially, with which we had really nothing to do.
1f the Honourable Member is serious about continuing certain provisions of
the so-called Defence of India Rules and if he really thinks that that would
be in the best interests of the country, I should certainly request him most
earnestly not to use this word ‘‘enemy’’. He may use any other word. T¢
use this particular word wou'd be fatal. You can use the words ‘‘foreign
countries’’. I wish I had .that Bill before me and I would certainly have
made suggestions; but I fear that it may be too late if I move any amend-

_ ments now. 1 might be ruled out of order, as I did not give not’ce in time.
The Honourable Member has only to say that he objects to them and vou
will be, under the Standing Orders, as you yourself said just now, eompelled
to ask me to sit down. Therefore T would suegest to him in all humility that
‘he should not regard any peoples in the world as our enemies.

. ( 1311 )
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|Shri 8ri Prakasa)

1 say %ius :ateo ‘because I think we :dre in for a very delidite and dungerous
times and that brings me to my second point. I am not looking forward to
the deciaration that hus been recently mude on behalf v His Majesty’'s Gov-
ernment in any lghthearted nanner. 1 regard it {ull >f meoning and full of
import. Unless we recognise the responsionitics of complete freedom that are
coming upon us we mignt be in for trouble. We shali need all tne help we
can get from other countries in the difficult days that lic abead. We can
continue to regurd them as our enemies only at our peril. I do think that my,
words will not be lost and that though two important Members of the Gov-
ernment, the Commerce and Supply Members, are in close converse with their
whip at the moment and although they do not seem to be listering to me
at all, still I hope that they-will realize the importance and the implication
of what they are doing and listen to my advice before it is too late.

The Honourable Mr. I. I. Ohundrigar: Sir, I might explain to my Houcur-
able friend that by using the word ‘enemy’ we do not mean to convey that
we sre at war with anybody or that we desire to be at war with anybody.
Rightly or wrongly there was & word ‘war’.

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
Very much wrongly, 7

The Honourable Mr. I, I. Chundrigar: Naturally. And iu that war coun-
tries were ranged on one side or the other. Properties of some nationals of
ex-enemy vountrie. were in India while our nationals also had properties and
assets 17 ex-enemy countries. There has been destruction on both sides.
Relations with these ex-ememy countries huve got to be regulated, and it is
only for this purpose that action is being taken.

Another point to be kept in view is that we cannot deal directly with cer-
tain countries'because they are under military occupation. We cannot over
look actual position in those countries. Therefore some sort of legislation is
necessary. 1 can assure my friend that by using the word ‘enemy’ there is
not the slightest intention of having inimical feelings towards them or wuging
any war on them.

8nri Srl Prakasa: Can we not use another word and avoid this word at
thi; stage?

The Honourable Mr. I. I. Chundrigar: We sare continuing certain provi.
sions of 4h3 Defence of India Act and Rules and also of the Emergency Powers
(Continvance) Ordinance of 1946. It would require & change of all these rules
and regulations.

Mr., Vadilal Lallubhai (Ahmedabad Millowners' Association: Indian Com-
merce): We have not had enough time to consider this Bill.

Mr. Deputy President: I do not know whether the Honourable Member
was vresent in the House when, the Honourable the President informed the
House that certain Bills cou'd not be printed and circulated and only a few
copies. were obta‘ned by cyclostyling. They were placed in the Notice Office
and he asked Honourable Members who desire to have copies to take them
frorn there. The Honourable Members who had any interest got the copies
and studied the Bill. This was also laid on the table from the morning. T
wes available,

An Honourable Member: It was given at 4 O'clock.
Mr. Denuty President: The President had announced that the onpies were

availahle nnd if nny member wanted he rould take it. Now, the Honourable
Member has spoken and the debate is finished.
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_ My, Vadilal Lallubhai; If the Honourable Member agrees we vun. continde
‘the’ discussion on the next day.

Shri D. P. Karmarkar (Bombay Southern Division: Non:Muhamiradan
Rural): Without disturbing anything I would suggest very respectfully that
in the definition it may be said that ‘enemy’ so far as the purpose of the Act
is concerned shall mean the enemy of British imperialism.

Oapt. G. T. B. Harvey (Madras: European): Would not most susceptibi-
lities be protected if the inverted commas which surround the word ‘enemy’
in the ‘Objects and Reasons’ were inserted where the word occurs in.the body
of the Bill? ]

Bhri Sri Prakasa: The Honourable Member suggests inverted commas.
But that will not invert the meaning.

(Babu Ram Narayan Singh rose in his seat.)

Mr. Deputy President: It is not the procedure that one member may
speak and then the Honourable Member may reply to him and then other
members may speak and the Honourable Member should reply. 1f anybody
had got up I would have certainly allowed him to speak. But nobody got up.
Then I asked the Honourable Mr, Chundrigar to reply. That means it is
finished. The Chair is helpless when the Honourable Members do not get up
in their seats. I am afraid it will be a very bad precedent.

8Shri Sri Prakasa: Sir, if you will please continue to give your "ruling for
another four minutes, we shall be satisfied.

WMr. Deputy President: The question is:

‘‘“That the Bill to provide for the continuance of certain provisions of the Defence of
India Rules relating to the control of trading with the enemy and enemy firms and the
custody of enemy property, be taken into consideration.”

The motion was adopted.

Clauses 2 and 6 were added to the Bill,

The Schedule was added to the Bill.

Mr. Deputy President: Clause 1. .

8hri Sri Prakasa: Sir, the sting they say is in the tail in many instances.
The sting here is in the Preamble.

Mr. Deputy President: But I amn putting clause 1.

Shri Sri Prakasa: Then I will speak on that. I should like to draw the
attention of the Honourable the Commerce Member to the wording of clause 1
In sub-clause (1) it is said: ““This Act may be called the Trading with the
Enemy (Continuance of Emergency Provisions) Act, 1947"". 1 amn very glad
that the Honourable Member has assured the House that he has no inimical
feelings towards any one. From tho exceedingly friendly and hospitable nature
of his own with which I am more than familia§I can assure him that he too
has no enemy. But wheu he told us that the word ‘enemy’ is used because
that word has been used in the Defence of India Act, some of the provisione
of which are being continued, I should respectfully like to point out to him
that this is in the nature of & fresh enactment and that it is not at all essen-
tial that the word ‘enemy’ should be continued in this simply because it has
been used in the Act which he seeks to continue with the help of this new
Bill. I should therefore repuest him to sleep over the matter tonight.

Mr. Deputy President: Does tha Honourable Member want to go on?

-
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8hri Sri Prakasa: As you are bound to adjourn the House in another half

» minute, Sir, I have sufficient capacity to continue for that half minute.
Are you ad)oummg the House, 8ir.

Mr, Deputy President: Yes.
8hri 8ri Prakasa: Then I will continue on the next day.

Mr. Deputy President: The House now stands ad]oumed I would like to
remind Honourable Members that the House will meet at 5 O’clock in the
afternoon tomorrow. It is not meeting in the morning.

The Assembly then adjourned till Five of the Clock in the Evening on
Friday, the 28th February, 1947.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076



